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LEGISLATIVE ASSEMBLY.
Tuesday, 13th March, 1935,

The Assembly met in the Assembly Chamber of the Council House a$
thﬂhv(g: of the Clock, Mr. President (The Honoursble 8ir Abdur Rahim) in
] awr.

QUESTIONS AND ANSWERS.

‘MoONTHLY ALLOWANCE SANGTIONED FOR THE TRAVELLING Ticxar EXAMINERS
: ON STATE RaiLwavs. :

830. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honour-
able Member in charge of Railwavs be pleased to stnte if the Governor
General in Council sanctioned a monthly allowance only a year before last
to the Travelling Ticket Examiners of all State Railwaya at the following
rate :

(i) Ra. 85 per mensem for a salary below Rs. 100 per mensem;

(ii) Rs. 50 per mensem for & salary below Rs. 200 per mensem;
and

(iii) Rs. 65 per mensem for a salary above Rs. 200 per mensem ?

(b) It so, is it a fact that this grant was only applied exclusively to the
old staff of Travelling Ticket Examiners and denied to the Travelling
Ticket Examiners in A and B grades under the Moody-Ward system on the
East Indian Railway?

(c) If 8o, will the Honourable Member please state the rcasons and
the justification for such arrangement?

(d) Is the Honourable Member in charge of Railways prepared to take
immediate steps to bring the new staff on an equal footing with the old
staff of Travelling Ticket Examiners of the East Indian Railway?

(e) Is it not a fact that the new staff of Travelling Ticket Examiners
do the swme duties as the old staff of Travelling Ticket Exa.riners? If
so, will the Honourable Member in charge of Railwayvs be pleased to
state why the new and old staff of the Travelling Ticket Examiners of the
East Indian Railway are not paid the same scale of pay?

Mr. P. R. Rau: (a) and (b). Yes.

(c), (d) and (¢). As T bave explained in answer to previous questions
in this House, a consolidated allowance of Rs. 85, 50 and 65 was granted
to cerlain travelling ticket examincrs, who were formerly in reccipt of
mileage allowance, as a purely ez-gratia mecasure, in view of the fact
that the new consolidated scales entailed a considerable loss in their
emoluments. Government are not prepared to extend this concession to
stafl under the Moody-Ward scheme who were engaged on the lower
scale of allowances,

( 2159 ) A
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Mr. Lalchand Wavalrai: Did these Ticket Exsmiuers agrve to uccept

thin scale?

Mr. P. R. Rau: The stufl who were engaged under the Moody-Ward
scheme knew at the time they were taken that these were the sllowances
they were going to get.

Horse Rexr Arrowawcs or TRaveLLinG Ticker Exammnens ox TaE Easr
Inpian RaiLway.

A40). *Mr. Amarendra Nath Obatiopadhyays: (a) Is it a fact that
the house rent allowance of tha Travelling Ticket Examiners in A and B
grades under the Moody-Ward system on the East Indian Railway, has
been withhield on account of econnmic stringency ?

(b) Is that stringency over? If so, will Government be pleased to
state when the bhouse rent allowsance will be restored wnd, if restored
whether it will be given retrospective effect?

Mr. P. R Rau: Government wre making engnirise and a reply will be
laid on the table of the House in due course

UMIFORMITY AND STANDARDISATION OF WAGES AND (GRADES ON 4LL STATE
RaiLwavys,

W41, *Mr. Amarendra Nath Ohattopadhyaya: (u) Is it a fact that
there has been of lute a tendency on the part of Railway administrations
in India towards a unpiformity and standardisation of wages and grades
on all Btute-managed and owned Railways?

(b) It g0, will the Honourable Member in charge of Railways be
pleased to state whether they bave considered that the Travelling Ticket
Fxuminers of the Eust Indian Railway under Moody-Ward system should
be given tho same pay and allowance and other privileges as enjoyed by
Travelling Ticket Examiners of other State Railways? If so, when?

Mr. P R Rau: (a) No
(b} Doea not arise,

Nox-TREATMENT oF THE TRaAVELLING TicERT EXAMINERS oS BRLONGING TO
THr Runxixe Starr.

842. °*Mr. Amarendra Nath Chattopadhyaya: (u) Is it a fact thas
the Travelling Ticket Fxaminers are not counted as belonging o the
running staff’  1f s0, why? TIs it a fact that an engine-khalasi is privi-
leged to get mileage allowancs?

(b Will the Honourable Member in charge of Railways be pleased
to refer to the definition of the running staff given in this House in reply
to the starred guestion Ne. 1369, dated the 11th December, 1933, and
to state why the Travelling Ticket Examiners are not counted as belonging
to the running stafl and given mileage allowanee in addition to other
privileges ?
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Mr. P. B, Ras: (a) and (b). Travelling Ticket Examiners are not
considered as part of the running staff because they do not perform duties
directly connected with the charge of'% moving train. Nor are engine
+ ihalagies 8o oonuidered, if the Honoursble Member means by that tern
cleaners who look after engines in sheds.

. CORRESPONDRNCEB WITH HIS RELATIVES OF STATE PRISONER MR, MONORANJAN
Gurra.

843. *Mr. Amarendra Nath Chattopadhyaya: (a) Will Government be
Eleuedtoataw if any order hys been passed against the Stats Prisoner,
j. Monoranjun Gupta by either (1) the. Supwnhndent of Jail: ar () by
the Government of the province where he is confined, or (:i) by  the
Government of India, regarding his correspondence with his relatives ?
(b) Tf so, will Governmeut be pleased to state why such order hus
been passed and how long has it been in force, and when will it be
withdrawn ?

. The Honoursble Sir HMenry Oralk: [ propose to nnswer guestions Nos.
‘848 and 844 together.

I would refer the Honourable Member to the reply given by me on the
21st February to Mr. Basanta Kumar Dus’s starred question No. 385. 1
may sdd that T have since been informed that two of the four Ktate
Prisoners have resumed correspondence with their relutives.

ST0PPAGE OF CORRESPONDENCE BY CEBTAIN STATE PRISONERS.

1844. *Mr. Amarendra Nath mmlpndhynyr (a) Are Government
aware of the fact that the State Prisoners, jon Gupts, Bj.
Bhupendra Kumar Dutta, 8j. Batya Bhusan Gjuph and 8j. Arun Kumar
Gupta have stopped all correspondence for over four or ﬁ\m months ?

(b) Will Governument be pleased to state if the relatives of the afore-
said State Prisoners had corresponded with the Political Department of
the Government of Bengal, regarding the cause of their silence for over
:;'o w;mﬁths? If so, what reply was given by the authorities correspond-

(¢) Do Government p to hold an engmry st to (he cause of the
silence of the aforesaid Pﬂlo‘l‘lel‘l and inform this House of the
result ? s :

(d) Are Government prépared to advise the Government of Bombay
to inform the relatives abost the causes of their protracted silence ?

(¢) Will Government be pleased to state if the aforesaid Btiate
Prisoners are in correspondence now with their relatives? If not, do
Government propose to withdraw the prohibitory order, if there be any,
‘without delay snd thereby relieve their relatives from mxisty?

() will Government be pleuod to state wl:y tbe prohibitory ordm
aguinst.the State Prisoners wese issued ?

fhmw this question, sec Answer to gquestion No, sca

A2
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Exrixy or CoxTRACT OF THE BENoAL a¥D NonTe WEsrRaN Ratway.

845. *Mr. Sstys Narayan Sinha: (s) Will the Honourable Member in
ch;ie of Railways, please state when the contract of the Bengal and
N Western Railway comes to an end?

(b) Will Government be pleased to lay & copy of the contract on the
?

{¢) Do Government propose in the interests of the comforts and the
cunveniences of the travelling public to soquire the line as soon as the
present contract terminates ?

Mr P. R Rau: (n) Government has the option to terminate the
oontract on the 31st December, 1987, or failing that, on this 81st Decem-
ber, 1943, on giving 12 months notice. : '

(b) A copy of the contract is in the Library.

(¢) The %ueution whetber the option of purchase in 1087 should be
exercived will be taken up for consideration in the near future.

Mr 8. Batyamurtl: What are the factors which (Qovernment . usually
take into consideration, in deciding whether to terminate the contract or
not?

Mr. P. R. Rasu: One of the main considerations is the rate at which
we can got the money required for the purchase. .

Mr, 8. Satyamurti: Are questions concerning the conveniences of the
travelling public also taken into consideration?

Mr. P. R. Rau: Of course.

Mr. T. 8. Avinadhilingam Ohettiar: What is the money that will be
required for the purchase of this railway?

Mr P. R. Rau: [ think for the purchase of the Bengal and North
Western and the Robilkund Kumaon Railways together, it is about 12
aillion pounds or 16 crores of rupees.

ABSORPTION OF THE PERMANENT Starr In THR MoODY-WARD SYSTEM OX THE
EasT Inpian RalLway.

8406. *Mr. Satya Narayan 8inha: (a) Will Government be pleased to
state whether all the permanent staff, especially whose names appeared
in the report of the Court of Enquiry demoted due to the abolition of the
Crew System on the East Indian Railway bave since been absorbed in
the present Moody-Ward system? Tt not, when are they likely to be
ebsorbed ?

fb) Have all the above mentioned demoied staff now been restored
tothgirok;pcy and grades, and allowedall the oconcessions already

(c) Have e2-gratia allowance sanctioned in lieu of mileage allowance
now been paid to all the staff, especially the Travelling Ticket Inspectors
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of Accounts Department, working as Head Ticket Coflestors, etc., and
on Btation duty under the present Moody-Ward system? If not, when
are they likely to be paid?

(d) Have all the retrenched staff, - islly Trevelling Ticket Inspec-
tors of Acoounts Department, due to abolition of the Urew System
now been absorbed? If not, when are they likely to be absorbed?

Mr. P. R. Rau: I have cslled for certain information and will lay &
reply on the table of the House in due course,

#%R Nanms o» . TowNs ABROAD ON THMSE Pacxaons ny Formeyw
8 MANUFACTURING WITHIN THE TaAriryr WaLLs or INDIA.

847, *Mr. M. Asat All: Are Governmant aware that many foreign firms
now manufacturing within the tarif walls in Indis, are still printing the
names of towns abroad on their packages, and if so, what steps do
Government propose to take to force the firms to print ‘‘made in India'’
on such articles? : ;

The Honourable Sir Joseph Bhore: I would invite the attention of the
Honourable Member to the reply given by me to starred question No, 726
by Mr. 8. Sotyamurti on the 5th March, 1985.

TrUsT COMPANIRS MAXUFACTURING GoODS IN INDIA UNDER INDiax NinESs,

848. *Mr. M. Asaf AN: (a) Are Government aware that huge trush
companies are manufacturing their goods in India under Indian names,
and do Government propose to see that the names of the actual parend
companies and the town and country of their incorporation are printed
on_each | nchga?. 90 that the public could plainly see whose gooﬂnzho:
were pure

(b) Will Government be pleased to lay s list of such firms and comy-
panies, and a classified list of the goods they msnufacture, on the table?

The Honourable Sir Jossph Bhore: (a) (Jovernment have no information
an to whether any Trust Companies manufacture their goods in Tndis
under Indian names but certain firms, although registered in India for
the manufacture of various articles, are believed to be controlled and
finnnced mainlv by non-Indian capital. As regards the second portion of
this part of the auestion, Government 8o not consider that the netion
suggested by the Honourable Member is necessary.

(b) No list is available but the atsention of the Hongurable Member is
jnvited to table No. 8 of the publipation “Joint Btock Companies in
British India"* which contain names of companics incorporated elsewhere
than in India but which carrv on business in_the country and also shows
the class or nature of trade handled by them. No detailed list of srticles
manufactured by such companies is avsilable: Copies of this publicetion
are in the Library of the Legislature,
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mll'. M. Asaf Ali: I was under the impression that uader the Merchand-
hium Act, manufacturers have to show the places where the various
shings are manufactured. Why cannot Government enforce that?

The Homoursble Sir Joseph Bhore: To the best of my recolleetion,
that in not e0. What the Merchandise Marks Act does insist upon 18 &
correct description or designation: and if a correct description or designa-
2::1 '::‘!t;ot given, those who sre responsible can be prusecuted under the

! .

Mr, M. Asaf Ali: That is just my point. For instance. take Gold
Flake or cigarettes which are being manufactured in lore or elsewhere.
They put the place of origin as Fngland or some r place, whereas
shey are being msnufactured in Indis. That is surely not a correct des-
cription of those goods? ”

The Monoursble Sir Jossph Bhore: [ do not venture to éxpress an
opinion, boesuse that is a legal question, but if that is so, then presun:-
ably they are open to presecution under the Merchandise Marks Act.

Mr. Lalchand Navalrai: Is the Honourable Member aware that dealers
mark goods as Indian when they are of loruign manufacture” What is
the Honoursble Member going to do about that

The Honourable Sir Joseph Bhore: I do not know that, but. if thet
in the cnse, then obviously they lay themselves open to prosecution under
the Merchandise Marks Act

Mr. Lalchand Navalral: As this discase is getting dcute, may I suggest
to the Honourable Member that they should insist that thev should not
anly say that, it is made in India, but they should give a description to
show that it is made in India?

The Eonourable Sir Jossph Bhore: . No, Sir, thet is going rather too
far, 1 think, but if my Honourable friend will bring to notice any specifis
oases in which according to hitn manufacturers or dealers are laying them-
b‘:‘w:k open to A prosecution under this Act. 1 will see what action can
be taken.

Bx. Zlauddin Ahmad: Iu view of the fact that high turiffs ate levied
to protect Indian industries. will Government find out some means by
which they can really protect Indian industries and stop these foreigners
fromn coming to Iudia under the protection of the tariff wall?

The Honoursble Siz Jossph Bhote: My Honoursble frend can make
& suggestion about that.

Dr. Blavddin Ahmad: If | make o suggestion, will the Honourable
Member carry it oud?

The Honourable Siz Joseph Bhore: | wili consider his suggestion.
Dv. Blauddin Ahmad: All right, wait and see. (Laughter.)
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AS30CILTION oF ELEXCTED MEMBERS OF THE LEGISLATIVE ASSEMBLY WITH
THE INDIAN DEFENCE AND THB ABRMY.

_ B49. *Mr. M. Asaf Ali: (a) Is it a fact that Government have so far
adopted no means whatsoever to secure any association by way of an
advisory or consultative committee of elected members of the Legislative
Assembly with:

(i) Indian Defence, and
{ii) Army?
{b) Are Government prepared to make a beginning in these directions?

Mr G. B ¥ Tottembam: It is the practice of the Government to
obtain the advice ard assistance of Members of the Legislature on import-
ant questions of Army organisation and administration which are not of
4 wholly technical nature. I need only refer to the Auxiliary und Terri
torinl Force Committee of 1924, the Indian Sandhurst Committee of 1925,
the Indian Military College Committee of 1981 and the Army Retrench-
ment Committee of the same vear, all of which:.contained a number of
Members of the Legislature. There is also the Military Accounts (Com-
mittee which considers the accounts of the Defence Bervices every year
-and coutains as members two Members of the Public Accounts Committee
«of this House.

-, My, M..Asat All: Is it not a fact thai there are at least two-branches
of Army Headquarters, the - Quartermaster Geaeral's Branch and the
Master General of Ordnance Branch which are wholly non-technieal? Are
we in any way associated with them in any consultative or advisory position?

Mr. G. R. F. Tottenham: I cannot sdmit that they are wholly mon-
technical. The M. G. O. Branch desls with very technical subjects indeod,
:such as the manufacture of all kinds of lethal weapons.

Mr. M. Asat Ali: What about the supply of clothes and things of that
-gort and contracts for supplies of provisions, etc.? Is not that within the
province of the M. G. 0.7 And what about the Q. M. G.'s Branch where

the only subject is provisions?

Mr. G R. ¥. Tottenham: There are oertainly in both branches matters
which can be described as non-technical : but there are also very technical
Ioatters in the Q. M, G.'s Branch which desls with mechanical tranisport

and matters of that kind.

Mr, M. Asat Ai: Excluding the technical side, what about the non-
technical side? In what way are we associsted with the non-tschnical side

of the army or defence?

Mr. G. R. F. Tottenham: I can only repeat what 1 have slready said,
that there is a Military Accounts Committee which goes into all questions
of military expenditure, and, to that extent, the Legislaturs is connected
with the army at the present moment.

Mr. M. Asat Al: Hnlukwhotb‘rthe.aomionotﬂovemmt
has been drawn to paragraph 176 of the Joint Parlismentary Coinmittes’s
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‘Report where an advisory committee, of the nature that I have jusk
now suggested, was really contemplated? They say:
"Anadvilwy body similar 1o the Commities of Imperial Defence constituted at the-

sducu&mwuuldndbeupentothumtmm.ndwodd we
#hink, hn many advantages.’

Mr. President (The Honourable Sir Abdur Rahim): Does the Hon-
ourable Member want to raise a debate on the question?

Mr. M. Asaf Ali: Not at all, Sir. I am simply asking a question and I
want to know in what way we are associated with the defence and with
the army of our country: are we only here just to discuss things in an
airy way?

Ms. President (The Honourable Sir Abdur Rahim): It is not s matter
for argument: the objoct now is to get information on facta,

Mr. M, Asal Al: 1 am asking for information on fscts: has the
sttention of (Government been drawn to this paragraph that I have just
now quoted? o

Mr. @ R. F. Tollenham: Yes: I may say that that h is
partly the result of recommendations made by the Government of India.

Mr, M. Asat Ali: In that case, may I know what steps have Gowern-
mantukmtohnplamamthnodmm.ohrnthemtlmuun
in concerned ?

Mr G. R. T. Toltenham: I have already explained that, but the re-
commendations were made with reference to the new Constitution and nob
%o the present Constitution.

Mr M. Asaf All: That is to say, under the present Constitution, we
must be excluded entirely and absolutely even from the non-technical side ?

Mr President (The Honoursble Sir Abdur Rahim): The Chair would
disallow that question.

Mr. G. R. F. Tottenham: Not at all.

-Mr, 8, Satyamurti: Apart from these ad hoo Cominittees, are Gov-
ernment considering any proposal to appoint Committees as bave been
appointed, with rogurd to other Departments of the Government of India?

Mx. @ R F. Tottenham: They are not considering it at tbe present
moment,

Mr 8 Satyamurti: May I know the reasons why they are not so-
considering amociating some Members of thia Legulatuu with the
Departmens for which my Honoursble friend is responsible in this House?

Mr. G. R. P, Totianham: Tbeymnoteonadmngntattﬁepmmt
moment, becawse, for certain special reasons, the Armiy Deparfinent) as
I think Homourable Members will admit, is in a different position from.
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other Departments. I do not know of any Goverament in the world which
has a Committee of the Legislature to advise it on military and defence
policy. There is no such Committee in England so far as I am aware.

Mr. 8. Satyamurti: Can my Honourable friend give me any country in
which the military budget swallows half the revenues of the country, and.
where the military budget is a sealed book to the Legislature?

Mr G, R. ¥. Tottenham: The defence budget does mot absorb half
the revenues of the country,

AS80cIATION oF ErLzoTEP MEMBERS OF THE LEGISLATIVE ASSEMBLY WITE
ExTeRNAL Arrams (FormigN anp Pourricar DzrparTMENT).

850. *Mr. M. Asaf AH: (a) Ts it a fuct that Government have so far
adopted nwo means whalsoover to seoure any aesociation by way of an
advisory committee or consultative committeo of elected members of the:
Legislative Assembly with externul affairs (Foreign arnd Politieal Depart-
ment)?

(b) Are Government prepared to make a beginning in thig direction?

Mr . A F. Motcalfe: (a) The fact is as stated by the Honourable

Member. | ‘
(b) The answer is in the negative.

Mr. 8. Satysmurti: Why, Sir?

Mr. M. Asaf AY: Has the attention of Government been drawn to &
similar recommendation with regard to the Foreign Department?

Mr. . A, F. Metcalfe: There is no such recommendation, I think,
regarding the Foreign Department.

Mr. M. Asas &L: 1s it suggested that the foreign policy is in any way
divorced from the defence of the country?

Mr. H A T. Metcalfe: 1 do not understand exactly what the Honour-
sble Member wants from me as regards the question of fact,

Mr. M. Asaf AM: The question of fact is very simple: is the foreign:
policy of the Government in any way linked with the defcnce of the
country or not? And if it is 80, and we should form some sort of advisory
committee for being associated with the defence of the country, sre we:
or are we not also to be associated with foreign policy as well? -

Mr. H. A ¥ Metcalte: I submit that that is not & question of fact,.
but a question of opinioa.

Mr. 8 Setyamwrti: With regard to the answer to part (b}, miay I
know what are the reasons why Government are not prepared to make a
beginning in this direction?
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M:. H. A. 7. Metcalle: Probably because it is not understood what
useful tunction such & commities could perforn,

Mr, 8. Satyamurti: Has the Government considered the question at
sll, or are they merely making an ex-cathedra statement, that this Legisla-
ture does not contuin any Members who may usefully advise them on
such matters?

Mr. K, A T. Metcalle: 1 may say that this is an entirely new sugges-
tion. At the time when the whole question was debated as regards setting
up comnmittees to assist the various ﬂepanmenta. the Foreign, and, I think,
also the Armny Department were expresaly excluded. That was accepted
by the House and if the Honourable Member. wishes to reise an entirely
new question of policy 1 submit that a question and supplementaries are
pot the right way to do it.

BuBpEN SEOULDERED BY I¥Diis OF DRFRNDING THE EMPIRE.

861 *Mr. M. Asaf AM: (s) Is it o fact thet Cansda, South Africs snd
Australia have their own armies, and no British troops are maintained by
‘them ?
(b) Are these cotintrics responaible for the defence of the Empire?
() If the answer to part (b) be in the affirmstive, will. Government be
pleased to state why India has to sboulder the burden of defendipg the
Empire in addition to the respounsibility of defending ber own frontiers?

Mr G. R. F. Tottenham: (a) Yen,

(b) To the extent that these portions of the Empire sre regponsible
for their own defence pgainst external aggression and for the iaintenance
of internal order they may be said to share in the defence of the Einpire
ay & whole. . )

(¢) India’s position in this respect is the same as that of the three
Dominions referred to,

The soale on which the military forces in India are mamtained is no
greator than is required for the defence of her frontiers against local
aggression and the maintenance of internal security.

Dr. G. V. Deshmukh: With regard to the answer that British truops
were stationed in Bouth Africa, Australia and other places, did she British
Qovernment pay for them or did the colonies pay for ther?

Mr. G. R. ¥. Tottenham: I must ask for notice of that questicn.

Mr. 8. Batyamurti: \What is the opinion to which my Honourable
friend referred on the adequacy of the troops maintained? Is it the
opinion of the Committee on Imperial Defence?

Mr. @ R F Tottenham: I referred to no opinion at all.

Mr. 8. Sstyamurti: My Honourable friend said that the soale on which

the army is maintained bere is sdequate for the purposes of defending
India’s land frontiers: 1 am asking whose opinion this is.
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‘Mr. G. R. F. Tottenham: That is the opinion of those who are res-
“ponsible for the defence of ‘the country,

Mr. 8. Satyamurti: Is it the opinion of the Committee of Imiperial
‘Defence?

‘Mr. @ R.F Tottenham: Yocs.

‘Mr. 8. Satyamurti: What are the purposes tor which the British troops
:are maintained in this country ?

hog

Mr. G. R. ¥. Tottenham: For the defonce of the frontiers of India
.against external aggression and the maintenance of internal security,

Mr. 8. Satyamurti: Is it a fact that Indian troops cannot so defend
India's frontiers?

Mr. President (The Honourable Sir Abdur Rahim): That is argeing.
Next question,

Wi M. Asaf A Muay I put one question?

Mr  President (The Honourable Sir Abdur Rahim): These are big
questions of policy which cannot be debated on supplementary questions.
The Chair cannot allow any further questions. :

ProMOTIONS TO THE PoSTS IN HEADQUARTERS OFFICES OF THE
TBANSPORTATION AND COMMERQIAL DEPARTMENTS. .

852. *Mr. Muhammad Ashar Ali: With reference to the information
laid on the table of this House on the 21st January, 1985, in reply to
siarred question No. 888 asked on the 6th August, 1984, will Government
please state:

{8) whether any promotions to the posts in Hesdquarters offices
of the Transportation and Commercial Departments were
made during the period 1st June, 1934 and 81st January,
1985;

(b) whéther any promotions to selection posts of Trunsporiation snd
Commercial Inspectors were made during the said period in
Divisional offices;

(c) when and where the Selection Boards assembled;

(d) what was the composition of the Selection Boards;

(s) who were the candidates who appeared before the Belection
Boards; and

(f) who were the candidates eligible for the selection ?

Mr. P. R. Rau: | have called for information and will lay a reply on
sthe table of the House in due course.
Ticker CoLLEcTORS ON THE Esst INDiax Rarrwar,
853. *Mr. Mubammad Ashar All: Will Government please siate:

(a) whether there were Ticket Collectors posted at stations on the
East Indian Ballwsy ptrior to 1lst June, 1981; snd
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W, was their e of ay,‘ours oempoynien, :

hat heir seale of p: h f 1 t, normal'
chennel of promotion and the condition of accommodation
provided for residence ? .

Mr. P. R. Rau: Government regret that they are not prepared to con-
duct the exhaustive research into the history of the ticket ehecking system:
on the East Indian Railway which this question seems to call for.

Nzw Sysreu or Ticxer CHROKING.

854, *Mr. Muhammad Ashar AH: Will Government please state
whether under the new system of ticket cheeking every trsin is worked
by two men as referred to in ph 48 on page 83 of the Report by
thl: Rcilv;ay Board on Indian Railways for 1931-32, Volume 7? If not,
why not

Ms. P. R. Rau: So far 0s the Roilway Board are aware, there has been
no rudical change in the system of ticket checking on the East Indian
Railwny. Circumstances may, however, arisa necessitating the Divisional
Buperintendent concerned authorising s departure from the arrangement of
huving two men on each train.

MovEMENTS OF A TOURIST CARRIAGE AND CEBTAIN INsPROTION CARRIAGES
oN THE East INpLaN RalLway.

855. *Mr. Muhammad Ashar Ali: Wil Government please state:
(a) the movements of tourist carriage No. 5827 and in

ourriages Nos. 1904, 4884, and 2099 on the Esst Indisn
Railway between 7th and 12th February, 1985;

(b) the purpose for which these carriages were hauled to a defunck

(c) the number of persons who travelled therein:

(d) the number of tiockets or pass held by the travelling persons;

(o) whether the pass was issued for the purposes of duty or privilege;.

" (f) the days of halt at each station during the move;

(g) the amount expended by the Railway Administration on the
move of these carriages; _

(h) the amount recovered from the travelling public as the cost of
the ticket; and the date of such revenues credited to acoounts;

(i) the amount of deficit betwcen the amounts mentioned in parts
(®) and (h): snd

(j) whother Government propose to withdraw the Inspession
Carriages from the officers of the Operating and Commercial.
Departmente and to see how far the deficit in revenues is
made up; if not, why not?

M P. E. Rau: (s) to (h). T would refer the Honourable Member to
the reply I gave to his uniarred question No. 115 con the 37th February,
1985. Apparently the allegation in this question is that private persons
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‘were travelling in inspection carriages without tickets. I am asking the
Agent to make enquiries into thie allegation as well.

(i) Government have no reason at present to believe that these varriages
were not used for inspection purposes, and there is no question of any
-deficit.

(j) No. Government consider that inspection carriages are necessary
for efficient supervision.

MeTHOD FOR THE REDRESS OF GRIEVANCES OF THE RAILWAY Srarr.

856. *Mr. Muhammad Ashar Ali: (s) Has the attention of the Governor
«Genrrai :n Council beea invited minute No. E. M. W /Buty/34,
dated the 16th October, 1884, of the Divisional Superintendent, East
Indian Railway, Allahahad, reading:

“Your No. 0. P, E.370 of 510-34.

With reference to above, this man was re-instated because he was soquitted
by the High Court. He was discharged under my powers in terms of his agreewnent
question of his subsequent discharge is a matter that is under the discretionary
:m of my office. No appeal from this man lies to you s he was discharged hy my

(8d.) R. E. RUTHERFORD.”

(b) What is the method for the sggrieved staff to have their grievence
wedressed by the Agent?

Mr. P. B. Rau: I have valled for certain information and will lay a
reply on the table of the House in due course.

Mr. Lalchand Navalral: I think the Honoursble Member can reply to
part (b) of this question without sending for the information,

Mr. P, R. Rau: No, Bir, I want to know the circumstances of each
oase. :

Drarr INSTRUMENTS OF INSTRUCTIONS TO THE GOVERNOR GENERAL AND THE
' GOVERNORS.

857, *Mr. Mohan Lal S8aksena: Were the Government of India consulted
sbou' Lhe draft Instruments of Instructions to the Govsrncr General
and Governors? If so, will Government be pleased to state if it was
approved by them?

The Honourable Sir Nripendra Sircar: The reply to the first part is in
the affirmative. As regards the second part of the question it cannot be
answered by ‘yes’ or ‘no’ and to give an answer which will not be misleading,
it will involve disclosing contents of Government of India's confidentisl
correspondence which in public interest, I regret, I am unable to do.

CxxrraL PusLicrry Burzav OF THE INDIAN STATE RATLWAYS,
858. *Mr. Mathuradas Viesanfl: (s) Will Government be plessed to

state when the Central Publicity Bureau of the Indian State Railways
was established ?
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(b} What is. the nature of the activities undertaken by this Buresu?.
. .(e) What is the expenditure on the same, year by yesr?- |

(d) Is any benefit from its activities derived by Railways other than the
Indian State Railways? If o, is any contribution made by su:li Rawuys
towards its expenses? '

(¢) What has been the additionsl traffic since,its establishment?

"(f) Are Government in a position to give 'uepmte figures in regard to-
touriate’ trafic after the estsblishmens of ke Bureai, ‘andi‘if so, how
do they compare with this kind of -trafBe previous to the estublishment
of the lureau? 5 Y ,

(g) What steps have been taken by the Bureau in the direction of
collaboration with similar Tourists’ Agencies: and. Bureaus in othes coun--
trioe? . i

(b) What are the results of such eflorts %

(i) Do any other public bodies, like the iiunicipolitieo; Local Bosrds;
Provineial Govermments or the commerce and trade of the country
derive any benefit out of its activities?

Mr. P. R. Rau: (a) 1st March, 1927.

(b) A full statement of the activities of the Burenu is contaived in s
statement placed before the Standing Finance Committee for Railways
in Mny, 1928, which will be found at pnge: 36 .of their . proeeedings;: Vol.
V. No. 1. Briefly, these cover the production and distribution of publicity
pamphlets and posters, publication of the Indian State Railways’ Magasine,
press and other publicity advertising in all parts of the w and eovordi-
usition of action as hetween Railways for the running of excursion trains.
demonstration trains and bazaar special trains,

(¢) 1 am placing on the tuble a statement showing the gross expenditure
from 1927-28 to 1083-34.

(d) The tvplgc to the first part ia in the affirmative, but the exact
proportion is difficult to nssess with any accuracy. As regards the second
part, the only Railway contributing is the Mysore Railways.

(eV. (f) and (h). It has not been found practicable to ascertsin, with
any approach to reasonsble approximation, what additional traffic has
accrued to Railways as & result of the activities of the Buresu. A full

anation of the difficulties of making an estimate will be found in the
foreword $o the Annual R of the Burean for 1983.34, a copy of
which is in the Library of the House. The estimate made by the Central
Publicity Officer is that on the average each tourist spends over Rs. 2,000
ou railway fares, hotel charges, sight seeing pnd purchases. _The railway
fares incloded are estimated at wnder Rs. 500. ' ’

(1) This Buroeu hae besn eollsborating Wik, ditics el sjoacion 10d
bureaux by srranging for the distribution of pubficity matérial, such as
pamphlets and posters. Lo .
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(i) To the extent that foreign tourist traffic is encoutagéd and stimulated
bv the “activities of this Bureau, it’is obvious that other public bodies
do benefit thereby.

Statemend. o ,
(In thousands of ripoes.)-
192728 . . . . . . . ... 428
192820 . - . . . . . . 7.19
2% .. . . . . . : B Y
19308 . . . . P R T X 1)
1981-.32 - . . e e e Y. U ST
1932.33 . ) 8,02
1953-34 . . . . e . . R o BT
1934.35 (Rovieed) . . . . . . 808
1935.36 (Budget) . . . Lo e

(The above figures nmtm-oxponditmnddomub ilto account reoceipts,):

Mr. R. Das: Wdl the Hopou.mble Membe; y 30y _what ia the
special - nédessity of giving' so many allowarices - Iomgl Central Publicity
Officer’ of Ra:lwnvs"

- Mr. P, R. Rau: May 1 know what allowances my friend refers to?

Mr. B. Das: The allowance for editing papers and the special allowance
of Rs. 5007 P pet

My. President (The Homoursvle 8ir Abdur Rahim): Docs that arise
out of thix question?

Mr. B. Das: Yes, Sir.

Mr. President (The Honouruble 8ir Abdur Rahim): From which part
of the question?

Mr. B. Das: Expenditure.

Mr. Mathuradas Viesanfi: Are Government satisfied that the outlay
on this Bureau is justified by the results?

‘Mr. P. R. Raw: T think, from the fast that thoy are proposing to:
continue the Bureau on the present scale of oxpenditure, my friend can
take it that Government are ntuﬁed that this expenditure is justified,

Prof. N. G. Ranga: Ts this. Burenu expected o give any suggestions
to third class puuenm as to how to use the carriages, to whom f#o-
complain in case of overcrowding and things like that?.

Mr P. R. Rau: | am afraid vthpt':g not part of its functions.

Prof. ¥ G. Ranga: Will Government eonsider that suggestion?
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Mz, M. M. Joshi: Muy I ask if the Government of India cannot make
an estimate of the traffic which they sttract by means of this Central
Bureau, specially by the Bureaux kept abroad, how can they say that
they are satisfied with the results,—I should like to kmow.

Mr. P. B. Rau: An estimate has been made and the results will be
found in the Annual Report of the Bureau, a copy of which is in the
Library of the House.

Prol, N. G. Ranga: Is it not a fact that this Buresu is expeeted to
serve the convenience of both the railways as well as the passengers?

Mr. P. R. Rau: The functions of the Bureau are contained in the answer
-given already.

Pro? W. G. Ranga: Will Government consider the desirability . . . .

Mr, President (The Honourable Sir Abdur Rahim): Next question,
please.
"ExrorT o7 InpiaN Precmcoops 1o Prasia.

850. *Mr. Mathursdas Vissanji: (a) Hsg the attention of Government
been drawn to the reports in the press regarding restrictions on the im-
portation of piecegoods into Persia?

(b) Have Government obtained, officially, ‘perticulars of the reported
srrangements in regard to such imports? If so, will Government be
_pleased to lay them on the table?

(6) What action have Government taken, or propose to take, to safe-
guard the Indian exporters of piecegoods into that country? .

(d) Have Government considered the question of a trade arrangement
with that country?

The Honourable 8ir Joseph Bhore: (a) Yes, Sir.

(b) The Honourable Member is referred to page 166 of the Indian Prade
Journal, dated the 11th October, 1984, which contains the required informa-
tion. Copies of the Journal are received in the Library of the Legislature.

(¢) and (d). The matter is under the consideration of Government.

Mr. Mathuradas Vissanjl: Will Government be pleased to consult the
business community ?

The Honourable Sir Joseph Bhore: Yes, Sir; if I mistake not, I think
such reference has already heen made.

ProTROTION TO THE GLASS IxDUSTRY.
860. *Mr. Mathursdas Vissanji: Wil Government be pleased . to
gtate : .
s) what sction they propose to take "in regard to the question of
® protection to the glass industry; and

when the report of the Tariff Board on the industry may be
O b apocted w0 be published? 7
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The Monoursble Sir' Jowéph Bhote: (s) aud (b). I would invite the
Honouruble Member's attention to the unswers given to Pandit Govind
Ballubh Paut’s guestion No. 331 und the conneoted. supplementary quos-
tions on the 20th February, ' '

. Mr. B..Das: Did not the Honourwble :Member any thut (Fovernment
would take action shortly? e '

The Homourshble Sir Jescph Bhwew: Yes; Bib. - 1 tiope Wak’ Govern.

went’s decision will be taken shomdy.. R I A
Mr. B. Das: Will the Report of the Tariff Board also he publisked at

the same time? )

Ths Honourabls Str Jossph Bhore! T.'Iwot'ifil.j_ll"(nl'ur mv friend 6" the

replies T gave to the connected supplementary questions.

Rerort or THE TArirr Boarp o THE HEALDS AND REEDA INDUSTRY.

#61. *Mr. Mathuradas Vissanji: (s) Has the report of the Tari# Board
on the healds and reeds industry been submitted to Government?

(b)Y Ts so, what date, and as to when Government propose to publish
the same? "

(c) Do Government propose to snnounce their plans jn regard to pro-
tection to this industry? '

The Honourahle 8ir Jossph Bhors: (a) o (c¢). The Report of the
Tariff Board regarding the Healds and Reeds Tndustry was submitted in
June, 1984. und is under consideration at present.

IwrorT DuTY ON WHEAT.

862. *Mr. Mathuradas Vissanfi: (a) Have Govemiment received repro-
sentetions for the continusnece of the import duty on wheat, which will
expire with the. current firancial year? - -

(b) If so, will Government be pleased to state what they propose to
do in the matter?

The Homourable 8ir Joseph Bbove: (a) and (b). I would refer the
Honourable Member to the reply given to Bardar Bant Bingh's starred
question No. 487 on the 28rd Fehruary. 1085,

Dr. Zianddin Ahmad: There was no replv to that question. The
reply was. T think, "*wait and see’’. .

The Honourable Sir Joseph Bhore: My friend will get n very ssbie-
factory reply in the course of the next day or two.

Dr Ziswddin Akmad: Thank vou.
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ITALIAX DELEGATION IN CONNECTION WITH THE PROPOSED TRADE
NBOOTIATIONS.

868. *Mr. Mathuradas Vissanji: (a) When is the Italian delegation:
in connection with the proposed trade negotiations expected in India?

&)Wﬂwﬁhmdlnhnmmumdopmmhmﬂm
these discussions?

The Honourable Sir Jossph Bhore: (a) No date has yet been fixed for
the commencement of the negotiations.

(b) Representative Indian commercial opinion will in due course be
consulted on any matter in which it is concerned.

Mr. Sami Vencatachelam Chetty: Are Government aware . that in.
Italy many Indian Insurance Companieg csnnot carry on’ their business ¥

The HMonourable Sir Jossph Bhore: I should like to have notice of
that. question.

Prol. N, G. Ranga: Will agricultural interests also be given an oppor-
tunity to make their representations to ‘the Government of India when
the Ttalian Delegation visits thia country?

The Honourable Sir Joseph Bhore: Does my friend mean himsel?

Prof. N. G. m No. Bir. T want to know whether agricultural in-

terests will be given an opportunity to make their representations to the
Government of India i

The Honourable 8Sir Josevh Bhore: Yes. T shall not be here mvself,

but 8o far as T am concerned, T certainly think that agrijultural intereste
should he consulted.

COvERXMENT ATTITUDE TOWARDS THR CoNaREeS ORGANISATIONS.

944, *Mr. Ram Naraysn Singh: (a) Will Government be plessaed to
state their present attitude towards the Congreu organisation throughout
the country?

M) Are Local Gnvernments expected to follow the Government of India
in the matter mentioned in part (a) above?

{e) Have Government issued any instructions to the various Local Gov-
ernments on the subject?

The Honourable Sir Henry Oraik: (a) to (c). The views of Govern-
moent in reeard te the Conaress. since the suspension cf civil disohedience.
were stated in the Communiqué issned hv the Government of Indin on
the 6th June. 1084 The Government of Tndis are satisfied that Loeal
Governments have oiven and are pivine effect to the poliev there stated.
and further instructiona ta them are not needed in this maiter. -
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Mr. Ram Marayan Singh: We know as- a fact that in certain parte of
the country the Government people are obsiructing the Congress organi-
sations, In the distriot of Singhbhum, Government cfficials cannot bear
the sight of a Gandhi cap. R NI (E RN

Mr. President (The Honourable Sir Abdur Rahim): What iz the ques-
tion of the Honourable Member?

Mr. Ram Narayan 8ingh: I put the question now. (Laughter.) Who
is responsible for this? Is it the Government of India, or the Govern-
ment of Bihar, or the official concerned? '

The Honourable Bir Henry Oralk: I understand that the Honourable
Member’s allegation is that certain Government officials cannot bear the
sight of Congress workers . :

Mr. Ram Narayan Bingh: No, no. I said, Gandhi caps. In the dis-
trict of Singhbhum, Government officials cannot bear the sight of Gandhi
caps. Who is responsible for this attitude?

The Honburabis Sir Henry Oralk: Perbaps, the people who wear the
Gandhi caps. (T.aughter.)

NoN-REsxrvaTION oF INTERMEDIATE Crass COMPARTMENTS IN ML TRaAINS
FoR THE RalLway MAIL SErviox.

865. *Mr. Muhammad Ashar All: Is it 4 fnot that the Railway authori-
ties to the inconvenience of the travelling public do reserve intermediate
clasg’compartments in mail trains for Railway Mail Bervioe in addition to
the scheduled accommodation? If so, will Government pleass state:

(s) whether any such socommodation was reserved on the 18th
February, 1985 by Frontier Mail ez.Delhi to Peshawar;

(b) the number of compartments converted on that date; snd

fe)thetoh;numbcrofintcrmodilta class compartments on that
train

Mr. P. R. Rau: Additional accommodation for the carriage of mails is
occasionally requisitioned by the Railway Mail Bervice. Intermediste class
compartments are provided in compliance with such requisitions only on
those trains on which there is no third class socommodstion. Government
are informed thas this is done without causing inconvenience to the travel-
ling publie.

(a) Yes. but only from Delhi to Lehore- -
(b) One compartment of cight seats and another of mine sests.

(¢) Fifteen compartments with sests for 117 passengers.
=2
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Muziox Auowuon ralD 70 THR OLD TrRavEizawe Tickwr Iwspsicross ox
ran Basr hmu! RAILWAY . .

866. *Mr. Muhammad Ashar Ali: (s)WﬂlGovemmeepluaedtc
mﬂntuahctthattbeold'l'nvolhng'l‘icketlnspoctorsofhhe Accounts
De pt ou the East Indisn Railway were paid
which vnlike all other forms of travcllmg allowances, was h'eatnd ns ray
for all practical purposes?

(b) Is it  fuct thst cmoluments on which ingou-tax is ussesged are
considered as pay nnder Fundsmental Rule 9 () (i)?

(e) Is it a fact that under Fundamantal Bule 15 the pay of an em-
ployee cannnt be reduced save in cuases of inefficiency or misbehaviour ?

(d) 1s it u fact that it was on the copsideration of Fundameptel Rules
9(21)§m)wd15thst8udu3uhenSmghontmnsferfmmtheu&:eof
Travelling Ticket Examiner to that of Specisd Ticket Examiner on the
North Western Railway was given the benefit of 75 per cent. increase on
pay and his pay was fixed as Rs. 140 against Rs. 80 which he was drawing
as n Travelling Ticket Exeminer in addition to milesge sllowan.e?

(¢) Is it a fact that on reversion ae a Travelling Ticket Examiner he
was agan brought down to Rs. 80, plus mileage allowance?

(f) Is it & fact that once sgain he was trapeferred as Ticket
Eummersndhupay was again raised from Rs. 80 to Re. 1407

(g) If the reply to parts (a) to (e) be in the affirmative, will Government
be pleased to state whether other such employees have been given
the benefit of 76 per cent. addition? If not, why not?

Mr. P. R. Bau: (a) Yes, up to the end of Muy, 1981, These allow-
snows up to o limit of 75 per cent. of pay proper were treyted us pay for
the purpose of leave salary, provident fund and gratuity.

(b) Fundamental Rule 9 (31):a(iii) lays down that pay includes any
other emoluments which may be specislly classified as pay by the Gov-
ernor General in Council. This has no bearing on assessment to income-
tax which is based under the Income-tax Act, 1922 (NI of 1999).

(e) Yes, .

(d). (e} (O ond (g). Government have no information, but are
meking enquiries.

Mr. Muhammad Ashar Al: Ts it likelv that we shall receive a reply
during the present Session? . g

Mr. P. R. Rau: T am sarry T am unable to say.

MILEAGR ALLOWAXCE GIVEN 10 tHE OLp Tmaveruivo Tioxer Inspecrons
ov TRE EastT INDIAX AND NontE WaeTERX RAILwaYS.

867. *Mr. Muhammad Ashar AM: (a) Will Government be pleased to
state if it is & fact that mileage allowanoe was given to the old Travelling
Tioket Inspectors of the Fut Indian and North Western Railwavs for
the hard life thet they had to lesd and for discharging the duties of
responsibility dealing with money matters as scknowledged by the Chiet
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Uperating Buperintendent, East Indisn Railway, in his Report on the

m;nm Working of the Crew system, dated the:5th January, 1938,

h (binll Government be pleased 1o state in what yespects they do not

m:ﬁ.ty tlu; sbove conditions now to warrant the tbolgi'op:ot t.ho’milelge
wanoe

Mr, P. B Rau! (1) Uovernment heve not buen able readily to trace
the afigin of this practice. In the passage, which hes been imperfectly
quoted ‘by the Honourable Member, Mr. Harris gave ounly his conjec-

(b) The reasons for the withdrawal of the allowance have already been
oxplained by me va various oecasiong in this House, L

1

CoNsoLIDATED TRAVELLING ALLOWANCE OF CKBTAIN KEMPLOYEES ON THE
EasT INDIAR Raitway.

868. °Mr. Mubammad Astiir AH: (a) Will Government be pleased to
state if it is u fauct that consolidated travelling allowance can be drawn
all the geu round, irrespective of a subordinate leaving his headqusrter,
as laid down under Goyernment Supplementary Rule No. 22?

(b) If the reply to purt (a) sbove be in the afirmative, will Government
be pleased to state why the Agent, East Indian Railway,ibas denied. this
ex-gretic. allowanoce to-the einployees who ate posted on puormaunent stution
duty, as stated in this House in reply to starred question No. 488,” deted
the 7th August, 1984 ? 5

Mr. PR Rau: (u) Yos, bue the essential condition for the giunt of a
permanent monthly travelling allowance is that the duties of the Gov-
ernment servant to whom it is granted require him tc travel extensively.

(> A monthly travelling oflowunce cin he withidrawn by & competent
authority if there is a chenge in the duties and the Govermmnent servant
is not required to travel extensively. ‘

CONSOLIDATED ALLOWANCE SANCTIONED FOE THE TraveLLine Tickxr
INapRoTORS ON TRE Kaer INDIAN RalLway, -

869. *Mr. Mubammad Ashar All: (a) With reference to the reply to
starred question No. 488, dated the 7Tth August, 1984, laid on the table of
this House on the 20th January, 1085, will Government be pleased to state
if it is a fact that the exr-gmtia consolidated allowasice sanétioned for the
Travelling Ticket Inspectors on the East Indian Railway, under the
authority of His Excellency the Governor General in Council was intended
for those employees who diew mileage ellowsnee.?, .

(b) 1s it a fnet that it was grauted in consideredion of the heavy loss
sustained by the employees due {5 the abolition of milesge allownnce ?

. (e) If the reply to part (b) be in the effirmative, will Governmegt be
pleused to state in what respecty this ‘¢z-gratic' sanetion hag coairensated
those employees who had suffered a heavy loss in their emoluthents due
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4> the abolitioa of mileage allowance and are denied this sllowance when
vosted on permanent station duty? :

d) If it has compenssted only one class, how do Governmeni propose
to get)m'd consideration in respect of the others who bave suffered equally
a heavy loss, due to the abohtion of milesge allowance, vis., those
on permanent station duty?

(e) Will Government be plessed to state if the orders of the Railway
Board oconveying the decision of His Ewcellency the Governor Geoersl in
Council contained any such restriction in respect of the staff pusted on
permanent station duty? If so, will Government be pleased to lay a copy
of the orders on the table of this House ?

Mr, P. R. Rau: (a) to (¢) and () I would refer the Homourable
Member to the reply given to question No. 478 asked by Sardar Sant,
Singh on the 7th September, 1088, and to question No. 839, by Mr.
Amarendra Nath Chattopadhyays, to which I replied this moming.

(d) The allowsnce is a oconsolidated travelling allowance and the Gov-
ernment do not see any reason to grant travelling allowance to staff per-
manently transferred to stationary poste. '

INAUGURATION OF A SIMLA 'rmi rLixe THE Derat Tiae.

870. 'Irt.hmd m‘:ﬂ: (») Will Government please state
whether on their move to Bimla they propose to consider the ina
of a Simla Time like the Delhi Time? g

(b) Will Government kindly state what benefits they have derived
from having summer time during the winter months snd standard-time
during the summer in Delhi?

The Monourable Sir Henry Oraik: (s) The answer is in the negative.

(b) Delhi time was not introduced to benefit Government. Its o'bm

was to enable people to make greater use of the hours of daylight
the days were at their shortest.

Mr K. M. Joshi: May I ask whether it is the intention of Govern-
meont to introduce in various towns various local times in order to cause

confusion a8 regards time tables, and so oni? "

The Hohourable Bir Menry Oralk: That question seems to me to con-
tain arguments and inferences.

Mr. M. Ananthasayanam Ayyangar: Are Government aware that the in-

suguration of the Delhi time has caused a lot of inconvenience to Mem-
bers here? \

The Honourable Sir Henry Oraik: Not that I xm aware of- On the
other hand, I believe that it bas generally been approved.
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Mr. M. Ananthasayanam Ayyangar: Is it not a fact shat the Delhi
4ime was introduced in order to enable Honourable Members to play.
tennig in the evenings . . . .

Mr. President (The Honourable 8ir Abdur Rehim): Order. order. It
contains a personal reflection.

Mr. N. M. Joshi: May I agk: whather the time of the Legislative
Assembly wag changed according to the wishes of the President?

An Honourabls Member: There was no President at t.hntwﬁmo.

Mr. ¥. M. Joshi: May I know whether the Government of India bhad
consulted the President before they changed the time?

The Homourahbis 8ir Henry Oralk: There was no President when the
rhange was made. ‘

ALLBGATIONS AGAINST SOMB Rarwway Orroiars ar Towona.

871. *Pandit Sri Krishna Dutta Paliwal: (a) Has the attention of Gov-
ernment been drawn to the ‘‘Allahabad notes’” on page 4 of the Masdoor
of Patna in ite issue of the 28th May, 1084, regarding the so-called
‘‘Unholy slliance’’ of Mr. Marcon with a Deputy Controller? If so, have
the authorities made any enquiries regarding the conduct of that Deputy
Controller and Mr. Marcon? If so, with what result? If not, why not?

(b) Is it a fact that Mr. Marcon invariably consulted the said Deputy
Controller regarding all questions of transfers and punishments t6 the
Tundla subordinate staff? If so, in what capaoity?

(c) Is it a fact that the said Deputy Controller ocarried on extensive
motar buginess and often ran lotteries and raffles in Tundla: Had Mr.
Marcon any share or interest in these concerns?

. (d) Is it a fact that several articles belonging to Mr. Marcon, like the
oil fan, cameras, etc.. were raffled at 'Tundla by that Deputy Controller?
Tf 90, under what rules and under whose authority?

(e) Under whose names are the lorries Nos. 1887 and 1888 registered
i Agra? LOvo regs

(f) Are Railway servants permiited to run extensive business in - the
nsme of their wives? If not, what action, if any, do Government propose
2o take against people who are doing business in the aforesaid manner?

Mr. P. R. Rau: (a) Government have not seen the article referred to.

(b) Government are informed that this is not a fact.

(c) end (e). Government have no informstion but they are making en-
quiries. ’ . .
(d) Government are informed that it is not s fact that sevirsl articles
belonging to Mr. Marcon were raffled at Tundla by a Deputy Controller.
A camera was raffled by Mr. Marcon in June, 1988. Government have
received no complainte that railway subordinates were forced to take
tickets.
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(f) The reply to the first part of the guestion is in the. negafive:, As
regards the second part, any case, in which it is alleged that existing ordere

hawve been contravened, will be decided with due regard to the eircum-
stances of the case.

ALLEGATIONS AGAINST THE DIVISIONAL SUPERINTEXDENT, ALLAHABAD,.

872. *Pandit Sri Krishna Dutta Paliwal: (s) Are Government aware
that the present Divisional Superintendent, Allahabad, and some of his
sonior assistants are very fond of shooting snd spend weeks together in
this pastime at roadside stations? o T

(b) Is it further & fact that for the sake of this pleasure, all respansible
work regarding the cases of subordinate staff is left to junior officials, parti-
cularly to Mr. Marcon?

(¢) Are Government aware of the groas dieconteps on this score in the
Allshabad Division of the East Indian Railway? If not, do Government
propoge to enquire into the matter?

Mr. P. B. Ran: (a) Government are infarmed that the present Divisional
Buperintendent snd some of his senior Assistants are fond of shooting. But

it is not a fuct thut they spend wevks together in this pastime at road side
stations. ‘

(b) Government are informed that this is not a fact.

(0) The reply to the Amt purt is in the negative, and the second part
does not arise, ; a

Mr. Lalchand Navalrai: May 1 know, if :it. is not weeks, how man§ days
they employ in this shooting ?

Dr. Zisuddin Ahmad: In view of the fact thut 1 myself invited the
present Divisional Superintendent and others to Etawah to have a shoot-
ing I can verify from personal experience that they spend a good part of
their time in disposing of the office fllos and attend to cases and may I ask
if that is not the case with officers in other Departments? FExeeutive
oficers, while touring, cambine shooting with work.

M. President (The Honourable 8ir Abdur Rahim): It is not a question.

Mr. M. 8. Aney: May I know what is the question of the Honourable
Member? -

De. Ziauddin Ahmad: My question is, is not what I have said a fact?
{ Laughter.) ' '

ALLEGATIONS AGAINST THE DIVISIONAL SUPERINTENDENT, ALLAMARAD.

§78. *Pandit Sri Krishna Dutta Paliwal: (a) Are Government prepared
%o enquire if allowances are charged by the t Divisional Superin-
tendent of Allahabad even for days spent in m only? - S

.- () Is any record kept of the work done by these officers when out on
the line? Tf not, why not?
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Mr. P. R. Ran: Govmmtmnukmgmqmmmdnmpl,mube
Maid o the table of the Houas in due course.

Rexninag or Motor Lorry BusiNgss 8y RaiLway Orrmuua

874. *Pandit Sri Krishna Dutta Paliwal: (a) Is it:a fact that even the
timings of locel temins are arranged on the advice of. Deputy Controllers?

{b) Are Government prepsred to eaquire whether some Deputy Con:
trollers run their own lorries and arc interested. in suggeiting timings suited
to their own trade?

() Are ‘Government aware that the Railways have been loaing heavily
on account of motor lorry competition? 1f so, why are Railway servants
permitted to run this trade privately ? _

(d) I it o fact thut a lorry No. 1488 is fegistered at Agra in the name
of Deo’ Dutt Sharma, who is A relieving Asaistant Stafion Master in Allaha-
had Division ?

Mr. P. R. Bau: () No.

(b) The tithings of trains are urranged by the Chief Operating Buper-
intendent, East Indian Railway, sud these ure discussed with the J.ocal
Advisory Committees. Government are nob awwre of any railway servant
running & lorry servioe.

(6) Uovorpment are awnre that the earnings of Railways have been
affected by rnotor competition. The second part of the question does not
arise, §

(d) Govermment have no information. I am, however, sending & ocopy
of the Honourabla Member's question to the Agent of the Kast Indian
Ruilway, for such action as he may consider necessary.

RAILWAY MAGISTRATES AT TUNDLA.

875. “Pandit Sri Krishna Dutta Paliwal: (a) How many Bmlwny lr{sgvb
trates are there it Tundla?

(b) Are the; allowed first class passes with two servants each on the
whole division? Tf so, why? -

(c) What are their duties?

(d) What is the number of Railwuy casos st Tundla?
(e) Is it a fact that some of these Magistrales are zamindars?

(f) What are the educational quuhﬁutmm of the samindar of Dhirpura
and the zamindar of Mo}lamdsbsd .

(g) What are the quahﬁcahom for which they have Im(n sppomted
Railway Magistrates? -

Mr. P. R. Rau: (s) So far as Government have been able to ascertain
shere are no magistrates desling puwely with raitwsy. casts ;. bus & bench of
four honorary magistrates bus been constituted by the District Magistrate
to deal with railway ne well as other cawes. .
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(b) Government are informed thut they have been allowed first.Mase
‘passes, which ordinarily include two servants, over the Allahabad Division
+n connection with their duties pertaining to the railway.

(¢) I presume the duties are those ordinarily entrusted to Magigtrates.

(d) Approximately thirty-five per mensem.

(¢) I understand one of these Magistrates:is a Zamindar.: .

(f) and (g). Government have no information, I would remind the

Honourable Member thst these sppointinents are made under the autho-
ity of the Local Government and not by the railway.

RowxinGg oF A SHOP IXN RAlLwaY QUARTERS AT TuwbDLA BY A Rammway
MagGISTRATE.
' t
876. *Pandit Bri Krishna Dutta Palival: (a) Is it a fact that ome of
the Railway Magistrates at Tundls, who 3Is a wine merchant, has also
been permitted to establish a shop in railway quarters? 1f so, under what

rules?

(b) Are Government prepared to make an enquiry into the whole affair?

(¢) Does this man compete with the loasl Co-operative Stores?

(d) Have any reprementations been made by the Co-operative Btores
regarding the competition forced on the stoves by the fact that the railway
Magistrate can import his wares free of rajlway fare?

(e) What action, if any, has been teken to stop this loss to the stores
and other merchants of the place?

(f) Is it n fact, that his shop has been fitted with electricity at the cost
-of Railway? If so, why?

(g) Does this gentleman cater for the railway officers, when they go on
shooting trips? :

Mr, P. R Rau: (a) One of the Honorary Magistrates is a general mer-
chant and occupies 8 railway building rented to him under the rules of the

() If my Honourable friend will indicate on whet poins he suggeets
.an enquiry, 1 shall consider it.

(¢) Possibly, as his line of business is the same as that of the Co-
operative Stores. .

(d) Government are informed that the Co-operative Stores did submit
a reprosentation but it has not suggested that the competition is unfair
or that stores are imported froe of railway freight charges.

(e) None.

() All railway buildings in Tundla are electrically fitted.

(8) 1 understand the reply to this is in the negative.

PROVISION OF AR ASSISTANT SURGEON IN THE Ramiway Hoefrras aw
" 877. *Pandit Sci Krishna Dutta Paliwal: (s) Is it » fach that Tundls

is punl! a Railway colony, having only one hoepitel which is s Railway
‘hospital ! .
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(b) Is it also a fact that the entire work in this hospital is in the hands

of Sub-Assistant Surgeons, and there is not & single Assistant Surgeon
either in the town or in the hospital, and the District Medical Officer of

Tundlas has to look after a whole district which has a number of smaller
dispensaries, and has therefore to be out several days in the month?

(c) Do Government propose to order the provision of at least one com-
petent and qualified Assistant Surgeon at Tundle?

Mrx, P. R. Rau: I have called for infarmation and will lay a reply on
the table of the House in due course,

VEXDORS AT THE TURDLA RAILWAY STATION.

878. *Pandit Sri Krishna Dutta Paliwal: (3) Is it s fact that
formerly retired railway servants were allotted vendorships at railway
stations as a sort of help to them after retiremnnt?

(b) Has this practice now been stopped? If so, why?

(6) On what principles are vendorships offered to outsiders now?-

80) How many retired railway-men and how many outsiders are
~vendors, at prelent at Tundla?

(e) Why have outsiders been appointed in sych hrgo numbers ?

Mr. P. R. Rau: I presume the Honourable Member's question refers
to the Bast Indian Railway. Tf so, the replies are as ﬁollowc

(s) Yes.
(b) Retired railway servants are not debarred from being given s
contract if they are considered fit, bu . xaain

question is whether t.hey have the necessary qualification to
do the work satisfactorily.

(o) Financial standing, reliability and experience.

(d) There are at present 18 vendors, three of whom are retired rail-
way servants.

(e) 1t is believed that those who have been selected are in a position
to give a better service.

~

PAYMEXT MADE BY VENDORS AT THE TUNDLA RarLway Srariow 70 THE
Docrors ap OFFIOERRS.

870. *Pandit Sri Krishna Duita Paliwal: (s) Is it o fact that all the
wendors at Tundla station have to pay a certain sum of money
every month to the railway doctors and the railway officers? If so, how

much?
(b) On what principles and under what orders are the amounts fixed?

(o)Undervh:th.udiltholmomtlhovn?
(d) Is there any limit to the monthly payment, or is i arbitrary ?
{e) Are contrscts given to the highest bidders?
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(f) How much do the Bast Indian Railway realise every year in this.
ey o

(8) How is shis imcome shown i the railway budget?

M». P. R. Rsu: (s) Government are informed that this allegation is
unfounded. _
(b), (o) and (d). Do nos arise.
(e) No.
g)“n‘rhe Agent, Kast Indian Railwny, states that the -smouni ‘reséived
at dla during 1984-85, in accordanee with the sehedule of hawking
fees payable, was Rs. 2,200.

(8) It is credited to spiscellsncous earnings,

Pr. Zauddin Ahmad: [n view of the general compluints that if  any
wisundorytanding arises between a railway offibér and a doctor, then there
1 no remedy, why should not railway authorities uccept the certificates of
doctors belouging to the civil hoepitals ?

Mr. P. B. Rau: | could not follow sthe Hopourable Member's question.
Remedy for whom ? . :

Dr, Zianddin Ahmad: My quession was, %Why should not the railway
suthorities acoept certificates from doctors belenging to the clvil hospitals ?

Mr. P. R, Rau: Thut question does not akise at all. he

Mr. Ram Narayan Singh: Did the Honowrable Member mske an n-
quiry into the ailegations? '

Mr. P. R. Rau: An inquiry into the watber was made by the Agent,
who' haa reported that the allegations are quite unfounded.

Rares o PAY AXD OTERER PRIVILEOKS OF CERTAIN APPRENTICES OF STATE
RaLways.

88t *Lisut.-Colone! 8ir Henry Gldney: (a) Will Government please
state whether paid apprentices who were in the service of State Railways
before the 15th July, 1981, are entitled to the privileges accruing undex
Reilway Bourd notifieation No. 807-E, G./111, dated the 21st December,
10937 .

~(b) If the answer to part () be in the affirmative, sre Government qware
that oertsin approntices who joined the East Indisn Hailway e the
15th July, 1981, as paid apprentices, have been engaged én the revised
rates of pay? '

(¢} Are Government aware that an sppeal from the men affected ha
been itted through the proper channel? o

d) Do Government propose to inquire into this matter and see thas the
noh(ﬁm isaued by the Reilwsy Board aod.the intrpretations placed by
them on these notifications aré not ignored but are given full effect to by
the respective Railway Adsainistraticns? :
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M. P, B. Reu: Enguiries are being made and a reply will be laid on
the table in due course, ' h

APPOINTMENT oF PASSED APPRENTICES OF THE JAMALPUR WORKSHOPS AS
Frrrers oX THE EasT INDIAN RALLWAY.

881. *Lieut.-Colonel Sir Heary Gidney: (a) Will Government please
stute wlhether it is a fact that the Railway Board has introduced a rule
to the effect that only those apprentices who have passed through Jamwlipur
Workshops should be engaged as Fitters on the Bast Indipn Railway?

(b) 1f the answer taoﬁt {a) be in the - affirmative, will Governmsnt
please state the dete of this arder?

(c) Are Government aware that there ure employed to-day apprentices
who were trained in other shops and Running Sheds of the EFast lndian
Railway before the introduction of thin rule?

(d) Are Government aware that the introduction of this rule seriously
prejudices the chances for promotion and advancement of the apprentices
trained in the other shops of the East Indian Railway who are still in the
service of the Railway?

(¢) Do Government propose to exempt these apprentices from the
operstion of the rule regarding the employment of Jamslpur apprentices?

M. P, R. Rau: (#) No.

(b). (d) and (¢), Do not arise.

(¢) 8o far as Government are sware, there are employees on the East
Indian Rellway who have been trained in other shops.

Exnurriox 0r THE FMPLOYERS OF THE QLD EAST INDIAN RAILWAY COMPANY
rroM THE OrBRATION OF THE REVISED RULES ABOUT QUARTERS AND
Hovse ALLOWANCE.

8832. *Lieut.-Colomel Sir Hemry Gidney: (s) Will Government please
state whether or not they are bound by the agreement the servants of the
old Esst Indian Railway Company entered into with the Secretary of State
for India when the State took over the management of the FEast Indian
Ratlway ?

(b) Ts it a fact that this agreement states that “‘the pay and allowances
will be regulated in all respocts by the rules and conditions of the East
Indian Railway as they stood on the 81st December, 1924’'?

(c) Is it a fact that acoording to the old East Indian Railway Company
rules, servants who held supervising grude appointments were entitled to
free quarters or house rent allowanece in lieu?

(d) In it & fact that sccording to Railway Boerd letter Nn 5001-F.,
dated the 12th May, 1984, addressed to the Ageni, East Indian Railway,
free quarters or house allowance in lieu thereof are to be given only to those
who have held & “‘post which carried the privilege of rent free quarters or
house allowanee'’ in a substantive cspacity prior to the date of the intro-
duction cf the revieed rule, vis. lst October, 18827

(¢) Are Government aware of the fact that there is a growing sppre-
beasion in the minds of the nid Eset Indisn Reilway Company servants
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that the . t entered into by them with the Secretary of § for
India st time of the transfer of management o?ﬁem%m
Railway in 1924 is being ignored by the Administration?

f) Are Government aware that several appeals on this matter have
‘been submitted through the proper channel? e

(g) Do Government propose, acting in accordsuce with the assurances
of the Government, to exempt the servants of the old East Indian Railway
Company from the opération of the revised rule régarding quarters and
House allowance? If not, why not?

Mr. P. R. Rau: (a) It is unneecessary for me to say that all agreements
entered into by Government, whether with the old Easst Indian Railway
Company employees or with any body else, are binding on Government.
(b) In the Mamorandum of terms and oconditions offered in 1924 to the
employees of the old East Indian Railway Company it was stated that the
pay and allowances of the employees would be ted by the existing
and conditions of the Fast Indian RBailway pany. It was also
stated that the rules in force on State Railways as regards house rent
would be applied. )

(o) Certain classes of employees are allowed rent-free quarters; and if
no quarter is available house rent allowsnee is granted.

(d) Yes. I should add that, on a further representation, the concession
was extended to non-guzetted employees who were uppginted in & tomm
porary capacity, on or before the date of introduction of the revised remt
rules, solely on account of the embargo on permanent appointments and
who would, but for that embargo, have been appointed permanently.

(6) No. If there is any such apprehension, it is unfounded.

() No appeals from the staff have been received by the Railway Board
though certain communications purporting to eome from some. of the rail-
way stafl were received.

~ (g) No. As 1 have already stated it “was one -of .she oonditions on which
they were taken over that they would come under the Btate Railway
Rent Rules.

Lieut.-Oolonel Sir Henry Gidney: In regard to the Honourable Mem-
ber's reply, 1 think, to pars (o) of the question, will he kindly informn the
Honse when these rules were issued granting free quarters to certain
emplovees?

Mr. P. R. Rau: That is the reply to (d). T am afraid I do not know
tho exact date. :

Lieut.-Oolone] Sir Heary Gidney: With regard to the Honourable Mem-
ber's reply to (f). will he state whether or not it is a fact that be cannnt
receive appeals from railway servants as it is against Railwsy Board appesal
rules, and, therefore, it will be impoesible for him to receive such appeals?
Has the Honourable Member received any sppeals through the warious
Agenta in this matter?

Mr. P, R. Rau: I do not remember any.
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Lisut.-Qolonel Bir Henry Gidney: Will the Houourabla Member be good
enough to ascertain from Agents whether this is w burning question among
the staff, as he knows it is, for I have brought it to his notice myself?

Mr. P. R. Rau: I shall make the naoeuar) mqumeaStr

VIOLATION BY A RAILWAY ADMINISTRATION OF THE PRINGIPLES UNDERLYING
THE NOTIFICATIONS OF THE RAILWAY BOABRD.

883. *Lieut.-Oclonel 8ir Henry Gidney: T'aking into oonsideration the
limitations of the present appeal rules, wilt Governwent please state the:
procedure to be adopted in cases where there is a distinct violation by &
Railway Administration of the principles underlying the notifications issued.
by the Railway Board?

Mr. P. R. Rau: This is a hypothetical queation. Government have not
laid down any rules as to the procedure to be adopted in such a contingency
which in their opinion is most unlikely. They bave impressed on Railway
administrations the necesaity of adhering strictly to the substantial prin-
oiples underlying the discharge and diamissal rules.

Lisut.-Oolonel Sir Henry Gidnsy: Are Government aware of the fart
that in many cases appeals from subordinates are mot forwsrded to the
proper authorities in aocordance with the Railway Board appenl rules?

Mr. P. n."m: Government are not aware of this.

Lieut.-Oolnel Sir Henry Gidney: Will Government be good enough to
make inquiries, partioularly from the Agent of the Eagt Indian Railway ?

Mr. P. R. Rau: If the Honourable Member brings specific instances to
my notice, then I shall take the necessary steyps.

Lieut.-Oolgne]l Sir Henry Gidney: Will the Honourable Member state
categorically on the floor of this House that representations have not
come to him from anv Agent, regarding the unrest and the apprehension in
the minds of the people on the question of the appeal rules?

Mr. P. R. Rau: T am afrsid I do not understand the question.

Lieut.-Ovionel Sir HMenry Gidney: Let me explain to the Honourable
Member. Will the Honourable Member be good enough to state whether
or not it is a fact that many appeals have been made by the staff to
Railway Agents which have not been sent to the Raflway Board?

Mr. P. R. Rau: T am not aware of any apneals which should have been.
sent to the Railway Board that have been withheld by the Agent.

Lisut.-Colonel Sir Henry Gidney: Ts it not a fact that the Hooourable
Member in charee of the Department of Commerce and Railwavs stated
on the floor of this House that appeals will not be regnrded as mere seraps
of paper, or words to that effect?
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Mg P, R Ram: If appeuls lie to Govérnment undér m appesi: «thles.
they will eertiua!y be looked into

Lieut. -Odonil 8ir Henry @idney: May I ask.

B » »7
Mr. President (The Honouruble Sir Abdwr Rahim): \'ext questlon

PROCEDURE X  RESPEBCT OF DISCHARGE, - DINMISBAL, KETC.. OF THE
SUBORDINATE KMPLOYEES OF THE Um Em-r In DIAN Ruu\ AY (,ourm

584, *Lieut.-Oolonel Sir Henry Gﬁhly (s) W)ll GoVemmont pl
-state whether Rule XIV of the (,ml Services in India, framed by the Béc-
retary of State in Council under sub-séetion (2) of section 96-B of ‘the
Government of India Act, 1919, and issued in Notification No. ¥.-472-I-
28, dated the 218t June, 1924, was applicsble, on and from the lst January
1925, to those subordinate employees of the Fast Indian Réilway Company
who were given service by the Railway Board when Government took over
the management from the East Indian Railway Company?

(b) Tt the answer to part (u) be in. the affirmative, will (rovemmentjil
please state up to what period this rule wus applicable to such employees ?

(0) 1f the answer to part-(a) be in thé negative, will Governiment please
‘atate what rules regulated the procedure in cases of dismissal, removal or
reduction of those subordinate employees in 1925, 1926, 1027, 1928 snd
1929 when orders were issued by the Railway Board in their le* No.
4080-E., dated the 15th November, 19207

(d) Is rl:t a fabcetr thg9 the Rul:davth Board’s order, No. 4(”;1-15 dtted
the 15th Novem 1 govern e procedure in respect of discharge
snd dismissal only, and if 85, will Government please state what riles
governed the removal or reduction of an employee tmm & post?

Mr. P. BR. Rau: (a) No. As stated in the preamile to the notification
referred to the orders apply to Governors’ Provinces.
(b) Does not anse.
(¢) and (d). Government of India, Public Works Department, Circular
No. VI-Railway. dsted the lst June, 1888, which was incorporated: in
paragraph 298 of the State Railway Open Line Code. Volume I1. regulated
‘the discharge und dismissal of the staff in question. In redpest of pehish-
menta other than discharge and dismissal the siaff in question were govern-
-ed by paragraph 287 of the State Railway Open.Lige Gode,: Volume I1. 1
have placed a copy of these paragraphs in the Library of the House.

Lieut.-Oclonsl 8r Henry Gidney: Will the Honour-ble Member inform

this House whother or not Government will consider the advisability of

-taving 8 Complaints Departments in the Railway Bosrd or. in every Stute
Radlway ?

The Eonourable Sir Joseph Bhore: Iamnotpmparedtomveansnmer
on a matter like this in reply to a supplementary quention.

M‘Mlﬁmm Theu, may T ack how the subject
-should be raised?
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. The Honoursble Sir Joseph Bhote: My Honourable friend could raise
it by way of a Resolution if he thinks fit. .

SENIORITY OF SUBORDINATES OFFICIATING IN THE TRANSPORTATION
InsPECTORS’ GRADE ON THE EasT INDIAN RAILWAY.

885, *Lient.-Oolonel Bir Henry Gldney: Arising out of Government's
reply to starred question No. 629 of the 4th April, 1984 regarding the
seniority of subordi teloﬁcistinﬁlnthe'l‘m-pm'hﬁm'lmpaobu'
or the East Indian Railway, will Government please state whether this
ruls was in force when the Divisional system of operstion was introduced ?
H not, when was this rule introduoed ?

Mr. P. B. Rau: I have called for certain information and will lay a
reply on the table of the House in due course.

Svaar FaoToRI®s LIABLE T0 EXC18E DUTY IN T™HE ROHILKUND DIvision,

£86. *Sir Muhammad Yakub: (a) Will Government please enlighten
this House as to how many khandsari sugar works are declared up to
this time under the Sugar (Excise Duty) Act, 1984 as factories liable to
excise duty in each district of the Rohilkund Division?

{h) What are the grounds on which shey ‘are. declared so? How many
are declared after inspection and how many on mere assumption of the
district officers in charge in each distriet of the Rohilkund Division?

(¢) What is the number of thoss khandsari works which were previously
not declared as factories under the Factory Act and in which also the
condition of 20 workmen was applicable and which were checked by Flcm
Inspectors in working time, and which are now declared, and why, in
district of the Rohilkund Divigion?

(d) How many fsctories in each district of the Rohilkund Division are
declared liable to the excise duty under the SBugar (Excise Duty) Act, 1884
only due to their being restarted at new sites and only on the basis of
their old premises, while no record of employed workmen in the previous
year is available?

(¢) How many of the factories declared under the Bugar (Excise Duty)
Act, 1934, liable to duty are now working thie season and how many are
closed?

Mr. A. E. Lioyd: The information has been called for and e reply
will be laid on the table of the House in due course.

Sir Muhammad Yakub: Are the Government of India aware that there
is & general dissstisfaction in the Rohilkund Division that the agency ap-
nointed for assessing the factories is working very harshly upon .the
khandsaries. and that msny small factories have already closed on sccount
of this treatment on the part of the assessing officers? And also taking
into eonsideration the fact that the season of making sugsr fs just on, will
Government try to make an inquiry as soon as possible and make satis-
factory arrangements? wi

(4]
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© Mr. A K Lioyd: 1 can undertake, Sir, that the inquiry will be made
as soon a8 possible.

Dz. Tlauddin Ahmad: May I ask a supplementary question? Are Gov-
ermnment awsre that the complaint made by Sir Muhammad Yakub is
practically universal, and that it exists in my- constituency also? And
may 1 ssk the Honourable Member how long it will take him to lay the
tacte before us? Will it be done before the close of this Session?

Mr, A, H. Lioyd: I am afraid I can give no undertaking as to when we
shall receive the replies to our inquiries,

Beth Govind Das: Will the inquiry,be made before these khandsaries
are closed?

Mr. A. B. Lioyd: I sm afraid, again, I csnnot ssy when we shajl

receiva the replies to the inquiries which we have made.
Seth Govind Das: Will it be this Session or the next Session?
Ms. A. K. Lioyd: The answer is the same, Sir.

RaiLway Ratas ,Anvufnz CoMMITTER.

887. *Dr. Slauddtn Ahmad: (s) Is it o fact that during the year, 1988,
and. 1084, only four csses were referred to the Railway Rates Advisory
Committee (page 7 of the Administration Report)?

(b) What is the tctal expenditure per annum on Railway Rates Advisory
Committee ? : ‘

(c) Have Government considered whethaer it will not be more economical
to appoint an ad hinc committee for each case instead of having a permanent
Rates Advisory Committee? '

Mr. P. R. R’ (a) During 1988.34 four cases were referred to the
Committee. They had also three other cases which had been sent to the
Committee for investigation during 1982-83.

(b) The expenditure during 1933-34 was Rs. 71,000. The revised budget
estimate for 1934-85 is Re. 75,000.

(0) The question of appointing ad hoc Committees was examined, but
it was considered desirable that there should be continuity in the post of
the President of the Railway Rates Advisory Commitiee to permit of rules
and precedents for the Committee being built up as it proceeded with ‘its
work. Similarly, in the case of the Railway Member of the Committee,
continuity in the post was considered desirable, bul, as' a measure of
oconomy, it was arranged that the Railway Member should combine his
work with that of the Secretary.

Dr. Siauddin Ahmad: Who pays for this Advisory Committee—the tax-
pavers of Indis or the gentlemen who make an sppeal to this Advisory
Committes? ) »
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Mr. P. R. Rau: No, Bir, the expenditure is borse by (Government.

Mr. N, M. Joshi: May I ask whether the Rates Advisory Couuniltee
is permitted to hear complaints about the rauilway: passengers’ fares?

Mr. P, R, Rau: 1 am afraid I muat ask for notice of that question.

Prol. N. G. Rangs: Is it not a fact that if there were t0 be no permanent
Railway Advisory Committee, and if Government were to appoint u Com.
mittee on each occasion whenever such questions arise, then much delay
would result, because Government would have to devcide about the neoessity
for a Committee like that and also about its personnel ?

Mr. P. R. Rau: That is a matter of opinion.

Pandit Nilakantha Das: Will they think of ahol’shing this Rates Advi-
sory Committee ? '

Mr. P. R. Rau: No, 8ir.

Pandit Nilakantha Das: [s there under contemplation the setting up of
a Rates Tribunal?

Mr. P. R. Ran: No, Bir.

REPORT ON “ COMMUNICATIOR " IN S8IND WITH BPRoiAL RRFERANOR 70 THR
BARRAGE.

888. *Dr. Zisuddin Ahmad: (a) Did the Government of Indisa appoint
an officer to exnmine a report on ‘Communication’ in 8ind with special
reference to the Barrage? If so, when?:

(b) When will this report be published?
The Honourable Sir Frénk Woyce: (a) Yes, in November, 1988,

(b) The report is under consideration by the Government of India and
the Tocal Government. As it is mainly of a technical nature a large
number of spare copies were not struck off in anticipation of wide public
sale, but a few copies are available from the Central Publication Branch
at a price of Rs. 10 each. This was announced in a Press Communiqué
issued on the 8th November, 1884. Copies of the report have been placed
in the Library.

SorrLy or Alrzrxate ELsorrio CureeNT yoR DowmsTio PURPOSES TNSTEAD
or Dmmor CUmmENT. ]

889, *Mr. Sri Prakasa: (a) Are Government sware that electric
companies supply alternate current for domestic purposes instead of direct
current as used to be the case before?

(b) Is it a fact that alternste current is far more dangerous than direct
current ? . .
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(¢) Are Government aware that many deaths have taken placo due to
electric shocks?

(d) Are Government prepared to take steps o make the supply of
alternate current illegal? ;

The Honourable Sir Frank Moyce: (a) Government are awure that cer-
tain electric supply companies supply electrical emergy for domestic pur-
poses on the alternating current system. ,

(b) Potentially, alternating current is more dangerous than direct
owrent, but ulternsting ourrent systems can be so coustructed as to be
equally frec from danger.

(c) The genersl administration of the Indian Electricity Act and the
rules framed thereunder is undertaken by Local Governments. and reports
of accidents which occur on electricity supply systems are not ordinarily
made to the Government of India, butthey are aware that accidents /
sometimes resulting in death occur on electricity supply systems.

(d) As was stated in reply to part (b) of starred question No. 1 by
Mr. Amar Nath Dutt in the Legislative Assembly on January 26th, 1932,
Uovernment do not propose to prevent supply companies from dealing
with alternsting ocurrent. 1 may, however, add that Government have
under consideration the revision of the Electricity Rules, and it is believed
that the revised rules, when introduced, will further minimise thé risks
of danger on eleotric supply systems.

Pandit Nilakantha Das: What is the advantage of alternating cu:
in preference to direct currente? rrents

The Honourable Sir Frank Noyoce: I am afraid I must have mnotice of
that question. 1 am not an expert in these matters.

Dr. T. 8. 8. Rajan: Have Government any plan for converting all
direct-current supply into alternating ones all over the ocountry?

The Honourabls Sir Frank Moyes: No, Sir. 1 have stated that the
alternating ourrent systemn can be so construeted as to be free from danger,
as is the direot current system. Therefore, there is no necessity to make
the general alteration suggested by the Honourable Member.

Dr. T. 8. 8. Rajan: Is it not a fact that there is a general complaint
that electricnl companies have adopted the alternating system of current
in prefcrence to direot current?

ﬂd'::o!mlthuklo’“:lhnenotmqeiwdmmchm-

Mr. 8ri Prakasa: Is it not a fact that the production of ag alternating
current is cheaper than the direct curent? o '

The Homourable Sir Freak Noyoe: There, again, T must have wotice.
As I have seid. I am oot an electrical expert.

I;r.lﬂm:mmthmﬁodin}hww?
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" The Honourable Sir Frank Noycs: I am afraid, I must ask for nokice.
Mr. 8ri Prakasa: I can give the anawer: it is direct.

The Homourable Sir Frank Moyce: Then, Sir, may I ask why the
Honourable Member asked for the information?

Mr. 8Sri Prakasa: Because ] want that current to be supplied every-
where. In the smaller places, they supply the alternating current. In
the big cities, they supply the direct current, in order. presumably, that
the Members of Government and their friends may be safe. Is it not a
fact that in all European oountries they supply the direst ocurrent?
(Voices: ‘‘No, no.’")

The Honourable Sir Frank Noyos: All I can say in reply to the Honour-
abla Member's speech is that there is no question of any special Govern-
ment interest in this matter. Direct ourrent is not supplied in Delhi,
because it is & Government City: I imagine the current supplied varies
according to the circumstances which prevailed at the time the original
instellation was made.

Mr. Sri Prakasa: Have not Government received a representation from
Pur;:fessor Bhim Chandra Chatterjea of the Benares University on this
subject ?

The Honburable Sir Fraok Noyoce: I am afraid again T must ask for
notice of that question.

AB0LITION OF MnuTARY CANTOMMENTS AT Bxwamss.

890. *Mr, Sri Prakass: (a) Is it o fact that the Military Cantonments
at Benares have been abolished?

(b) If so, what do Government propose to do with the extensive lands
and buildings so long occupied by them?

(c) Will the removal entail expenditure in the acquiring of lands and
raising of buildings any where else?

(d) What was the number of British and Indian troops stationed at
Benares so long?

Mr. G R. ¥, Tottemham: (a) No, but it has been decided to transfer
the Indian Infantry battalion from Benares to Agra nexi year,

(b) Certain properties in Benares will become suplus to requirements
and the question of their disposal is under consideration.

(¢) No additiona] expenditure will be entailed on the soquisition of
land. but additional accommodation will be required in Agra costing
about Rs. 1,75,000. : |

(d) One Indian Infantry battalion of 660 men and a detachment of
British Infantry 180 strong.

M. Bri Prakasa: Do Government think that the expenditure of Re. 1%
lakhs is & very small sum? ‘



2196 LEGISLATIVE ASSEMELY. [12ru Masce 1985.

Mr' @. R.' 7. Tottenham: No, Sir. ‘We do not consider that a very
small sum, but I would like to explain that the reason why we are daing
this is partly because the buildings in Benares are falling down, and it
would involve an ewpenditure of considerably over a lakh of rupees to put
them in proper order; and also by removing this battalion from Benares to
Agras (the battalion is a training battalion and not an active battalion),
which is nearer the centre of the reeruiting area for that particular regi-

ment, we shall save a congiderable sum of money annually in travelling
allowances. ' '

SHORT NOTICE QUESTIONS AND AﬁBWERS.

OoverNueNT oF INDIA’s CONTRIBUTION TO THE PUNJABR GOVERNMENT ON
ACCOUNT OF AMRAR 'PRISONEWS. '

Mr. M. 8. Aney: (s) Will Governmamt please state whether the
12 ooy, Yunisb Gevernment demanded #ny assistance from the Govern-
" ment of India on sccount of Ahrar prisoners in the vear 1934-857

(b) What is the total amount, if any, contributed by the Government
of India o the Punjab Government for this purpose, and what were the
special reasons justifying the same? w

() Will Government pleaso state whether they have made similar grants
to any other Provincial Governments in the sawe year? It so, to which
Governments. how much and for what specific purpose?

The Honourable 8ir Henry Oralk: (a) The Punjab Government applied
to the Government of India for the reimbursement of the cost of providing
jail nccommodation for the Ahrar prisonersé who were received on transfer
from jails in the Kashmir State for confinement in the Punjab_jails.

(b) The total smount paid to the Punjab Government was Rs. 1,61,260,
The pavment was made in view of the fact that the Punjab Government
kad to inour additional expenditure for the accommodation of these Abrar
prisoners, ’e

(¢} No similar case has wrisen in any other province so far as I am
aware, and no similar payment has been made to any other Government.
The oircumsiances under which the Punjab Government undertook to
accommodate those prisoners at the time of the agitation in the Kashmir
State were exceptional.

~ Mr. B. Das: Did the Government of India secure that money from the
Kashmir State or they spent it themselves?

The Honourable Str HMemry Oraik: The Government of Indis pard the
money.

~ Mr. B. Das: Why should the Government of India pay the monev?
Why not ask the State to retund the monev?

onourable Str Henry Orafk: It is » big question. Tt is argued that
pn:a:.m who tovaded the Kashmir State were British wubjects and that
was possibly why the Government of India agreed to make the payment.
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Mr. 8. Satyamurti: Under what head of the budget was this expenditure
inourred ? .

The Honourable Sir Henry Oralk: I do not know. (Leughter.)

bo‘r"tg. Batyamurti: Was the consent of the Finange Department taken
about it?

The Honourable Sir James Grigg: Yes, Sir.

Mr. 8. Sstyamurti: Will the Honourable the Finsnce Member inform
tne House under what head this sum is shown?

The Houoursbie Sir James Grigg: My recollection is 4 little vague. 1
think it must be under one of the politicgl heads.

WITHDRAWAL BY GOVERNMENT SERVANTS FROM THER GENERAL PROVIDENT
FuND ACOOUNTS FoR THR PURCHASE oF THE RESERVE BANK SHARES.

Srijut X. O. Bardaloi: (a) Is it a fact that Govemment allow the
Government gervants to withdraw money from their General Provident
Fund accumulations for paying the premia of insurance policics, provided
they assigned such policies to the Becretary of State?

(b) If the reply to part (a) be in the afirmative, will Government be
pleased to state whether they are propared to extend the concessiun of
withdrawal from the General Provident Fund up to a maximum of Rs. 500
for the purchase of the Reserve Bank shares when they are .put on the
market, provided such sharcs are assigned to the Becretary of Btate till

the repayment of such advances?

(0) 1f the reply to part (b) be in the negative, are Government aware
that the refusal of this small concession will debar a very large section of
the educated Tndians of all castes and creeds from being voters in the
Reserve Bank?

The Honourable Sir James Grigg: (s) Yes.

(b) No. Advances for investment purposes are not allowed under the
rules—vide rule 15 of the General Provident Fund (Central Services) Rules
read with Appendix B of these rules.

(c) I cannot help feeling that the Honoursble Member exaggerates not
only the proportion of the population who are Government servants but slso
the proportion of Government servants who will he prevented from applving
for the shares of the Reserve Bank solely by the refusal of this concession
the grant of which would, in any csse, be entirely inconsistent with the
purposes for which the Fund was inatituted.

Srijut N. 0. Bardalol: Did Government receive any representatiobs
from the Government servants in the subordinate service?
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The Homoursble Sir James Grigg: 1 believe there have been representa-
tions, but the request made has been refused.

Srijut N. C. Bardaloi: Will the Honourable Member consider thelr cage
sympathetically ?

The Honourable BSir James Grigg: No, Sir.

THE GENERAL BUDGET—LIST OF DEMANDS—concld.
S8zconp BTace—concld.

My, President (The Honourable 8ir Abdur Rehim): Today, the Chair
understands, the Independent Party will discuss oertain motions that
stand in the name of their Members. The Chair wante to know which is /
the motion which the Independent Party want to move.

" ? Abdnl Matin Ohaudhury (Assam : Muhammndlm) It is No. 499 in
e list.

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
the Finance Member will move the demand first.

Dewawp No. 80—Aruy ‘I)nunm-r.

The Honoursbls Bir James Grigg (Finance Memter): 8ir. T beg to
move:

*That & sam not exceeding Ra 431,000 he granted to the Governor Gemeral in
Counell to defray the charges which will come in coarse of MMthyﬂ
ending the 3lst day of March, 1636, in respect of the AmySq-ﬂ-l

Mr. President (The Honoursble 8ir Abdur Rahim): Motion moved:

“That a sum pot exceeding Ra. 431,000 be granted to the Governor General ia
Oonunhddnytheban-wmchwﬂlmoinmolpﬂmhh:thom
ending the 3lst day of March, 1036, in respect of the ‘Army Department'.’

Indianisation and over-sxrpenditure.
Mr. Abdul Matin Chaudhury: Sir, T beg to move:
*“That the demand under the head ‘Army Department’ be reduced to ons rupes.”

Sir, I move this motion for the refusal of supplies to the Army Depa.:-
ment mainly by way of protest against the Government poficy of Indiani-
sation and over-expenditure in the military budget. It is perfectly obvious
Sir, that this Indianisation of the army is most vital to the question of
India attaining the status of a self-governing nation. 8o long as we shall
remain dependent on the PRritish officers and the British troops for the
defence of our country, our demand for self-government will be a mesning-
leas abatraction. Indians ought to be prepared tn undertake the defence
of their own country. It is not onlv that our self-respect demands it. but
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our self-interest also demands that we shall gradually take over the defence
of our own country. Our grisvance has always been that we huve not been
given adequate opportunities for training in military science and military
leadership, and the policy of the Government has been directed always to
perpetual dependence of Indians on the British army and the British troops
and the Brit'sh ofticers for protecting the country against foreign agression
and for maintaining the internal security of the.country. In recent years,
the army is being Indianised to a certain extent. But that process of
Indianisation is proceeding at a snail’s pace, and, out of about 7,000 officers
in the Indian army, there are only about 195 Indians. It is against this
halting, hesitant policy of the Goverament of Indianising the army that we
mainly intend to record our protest today.

T mav tell the House at once what our demand is. Our demand in that
the recruitment of the British officers for the army should cease immediately
and all the new recruits to the armv officers rank should be recruited in
India, because we maintain that 860 million people of India can very
well supply and continue to supnly the adequate number of armyv officers,
young men with suitable qualifications to take their training as army
officers. As regards facilities for training. the Dehra Dun College mav be
extrnded to provide for the training of this increased numher of officers.
We ourselves see no difficulty in the way. There is no difficulty with regard
to the supply of recruits, there is no difficulty with regard to the finances
or facilities for training. The only dificulty in the way of Indians is the
reluctance of the Government of India to increase the rate and pace of
Indianisation. That, Sir, is in spite of the fact that high military officers
have held this view that complete Indianisstion of the army is both »
practical and. a feasible proposition. Wher. 1 say complete Indianisation
of the army, I do not mean that Indians are prepared just at once to take
over the complete control of the army. For it has been calculated that
even if we stop recruitment of British officers from today, it will take about
85 years before the British element is entirely replaced by the Indian
element. The history of this agitation for Indianising the army is a very
long one and & chequered one. I tbink it was during the War that Indians
were granted King’s Commission in the army. Later on, an arrangement
was made with the army authorities in England aceording to which 20
recruits ware sdmitted to 8sndhurst and six to Woolwich and six to
Cranwell. That was a long time ago,—in 192§. I shall begin the reference
to the history of this agitation from the year 1921.

Tt was in the year 1921 that this Assembly passed a Resolution that
not leas than 25 per cent. of the recruits for srmy officers’ ranks, those
who are pmanted the King's Commission, should be from amongst the
Indinn sabjects of His Majesty. After that came the Military Require-
ments Committee. That Committee was presided over by Lord Rawlinscn
and the report of that Committee is confidential. It has not been pub¥shed.
But it is generallv well known that this Committee considered this Resolu-
tion of the Assemblv and accepted it. And thev went s step further. Thev
said that this percentage fixed by the Assembly should be increased by 2§
per cent, evers year till, within ten vears. the proportion of entry of
British and Tndian recruits may be equalised. Then came another Com-
mittee, the Shea Committee: and T should like to draw the special atten-
tion of the House tn the recommendation of this Commiftes. This Shes
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[Mr. Abdul Matin Chaudhury. |
Comnuitte: was appoiuted during the Viceroyalty of i.ord Keading and
this Connittes cousisted entirely of military officials. And they heid the
view thut complete Indianisation of the Indian officers’ ranks is a practi-
cal proposition and thaet it can be done within 30 years. As a matler of
fuct, they prepured a scheme of completely Indiunising the army within
80 years trom that day. They divided that period of 30 years into three
parts, 14 years, 9 ycurs und 7 years. And they recomunended that a
military college should be estublished  which  would produce 81 cadets
annually for the first 14 years, then, for the second period, they suggest-
ed that 182 eudets should be produced annually from that college; and, for
the third period, 1 beliove  they suggested about 88. Now, Sir, the
nuportance of this Committee’s report lies in this that here was a body
of military ofliciabs,—no politicians amongst them,— whoe found that it
wak o verfectly practical proposition to Indianise the entire army within
80 years. Iut that report also was kept confidentiul, and it was only
during tie diseussions st the Round Table Conference that the late Sir
Mubwimnasd Shafi drew the attention of the Comnmittee to the exisience
of such o yeport, In the yewr 1923, when the Government of Indie
introduced their scheme of Indianising eight units of the army, they bad in
their pussession the report of that Shes Committee; but, instead of giving
effeet  to the recommendstions of the Shea Commnittee, they produced an
vight-unit echeme. That scheme was condemmed by everybody, by the
Indiun public, the Indian press and by the Indian oiticers themseives.
It wus oundemned. becuuse, by this cight-unit scheme, Government
segregatud the Indian officers from the Buropeun ofticers and put them
in differont regiments. ln support of that, Government said that they
were segregnted, bocause Indians will be given an opportunity of taking
full responsibility without the help of the British officers. But the In-
dinns contended that the main reason behind this segregation was that,
when the Indian officers attained the senior rank, junior British ofheers
may not be required to take orders from them. This eight-unit scheme
wus condemnned also by the Skeen Committee which was appuinted in the
yenr (925, Now, this Skeen Committes recommended that Government
should establish a military eollege in India, and they also produced =
scheme of Indianisation according tn which half the cadre of the Indian
army wns to be Indianised in 25 years. Mr. Jinnah. who was n Member
of that Committee, suggested 15. But though the report was published.
probably in the year 1926, Government adopted delaying tactics in giving
effect te. the recommendations of that Committee: and matters remained
in that stage till we came to the Round Table Conference. In the Round
Table Conference. many high-sounding principles were enunciated which
have now receded into the background. One of the Resolutions that
wps pused by the Defence Committee of the Round Table Conference
was this. They said that the defence of India ought to be to au increasing
extent the cancern of the people of this country and not of the British
Qovernment alone. and that the rate of Indianisation should be substantially
increased and that a military college should be established in India. Tt
sounds very well in the form of a Resolution, but when it came to the ques-
tion of giving effect to that. Government again restricted the rcope of those
Reanlutions.  Thev did appoint an expert Committee to work out the
details of a scheme of a military academy at Dehra Dun. The Com-
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mander-in-Chief was the DPresident, and you, 8ir, were one of the
members of that Comumittee; also Captain Sher Mulummad Khan and
a few otuers. Government instructed that Committee to draw up a
schienie of u college with an output of 60 cadets a year. The report wus
published, the collegy was opened, und 1 think the first bateh came out
of the college last year. I maintain that this fixing of the figure at 60 by
the Government of India struck at the very root of a rupid process of
Indisnisation of the army. They fixed the number of cudets at Lehra

Dun at ¢o.

Mr. B. Das (Orissa Division: Non-Muhammaduan) How many pussed
out?

Mr. Abdul Matin Chaudhury: That 1 do not know; perhups my Honour-
able friend, Mr. Tottenham, wiil be able to tell us that. You, Sir, in your
minute of dissent, protested aguinst this fixing of the number at 60, but
you were precluded from making any recommendations with regurd to
that. In sny scheme of Indisnisation, the inost important question is
what should be the rate und pace of Indianiention, that is, how many
officers can be absorbed overy yeur by the army. On that will depend
how many recruits are to be tuken. As to the actual number,—whut is
the total number of vacuncies in the army every year on the average,—
Government have never given any definite answer. To the Skeen Com-
mittee, they gave the figure of 160; to the Defence Committee of the
Round Table Conference. they gave the figure of 120. Now, 8ir, even if
we acuept the figure of 120 in the Dehra Dun Academy, Uovernment
ought to have provided for the training of these 120 officers and stopped
the recraitinent of British officers atv once. Instesd of doing that, they
have corenged for the training of 60 officers at Dehra Dun and are still
continuing to recruit officers from England, and, in this way, they are
postponing the date of completely Indianising the Indian arny.

There is another aspeet of this question. If the position were that
these 60 officers, who come out of the Dehra Dun College, would take
the pluce that would have been otherwise tuken by the British officers,
that would have meant some incresse in the ranks of the Indian officers
in the srmy. It would have meant some progress in Indianisation, bus
thet is not the cage. Bome of the cadets, who come out of the Dehrs
Dun College, do take the place that would have heen taken by Hritish
officers of the King'rs Commissioned ranks; but others are employed in
replacing the Viceroy's Commissioned officers  in the  Indinnised  unit,
Replacing the [ndian jemadars and subedars by Indian lieutenants is no
Indianizaticn. and the result of this process is that the number of officers
that would have sufficed to Indianise at least two divisions in the army
will be entirely absorbed in one single division, and that wonld scriously
harper und retard the progress of Indanisation in the army. Just at
present, the policy of the Government is to Indianise one complete
division of the army in all its branches including the artillerv. Here also
they will send officers who have been trained at Dehra Dun, which means
that they are still continuing or rather extending the same principle of
segregation, which was condemned by the 8keen Committee and the
Indian tpublic in connection with the eight units scheme. I think it »
ounly fair for the Indian officers to demand that they should be given
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the same free choice of choosing their own regiment us is given to other
Britisn officers, and our demand is that Indian officers of all divisions
should be indisnised simultaneously, and there ought to be no segrega-
tion of Indian cficers from European officers. These Viceroy’s Commis-
sinned officers in tie Indianised unite should be retained, as they are
retuined in other units which are not Indianised, and you should stop
the recruitment of British officers and have all local recruits in future,
snd extend the arrangement in the Dehra Dun College to sccommodate
sufficient cadets to fill up the snnual wastage in the army . . . . .

Mr. G. R. ¥. Tottenham (Ariny Secercturv): Mav T ask the Honournble
Momber why he wishes to retain the Viceroy's Commissioned officers if
British rceruitment is to be completely stopped?

Mr. Abdul Matin Ohaudhury: 1 want thein to he  retained, hecause
their place is proposed to be taken by the Indian officers trained at Dehra
Dun. and 1 want these latter officers to be free to Indianise other units:
T do not want themn to be absorbed in displacing the Viceroy’s Commis-
sioned officers. Take the case of & unit in which vou require 16 King's
Commissioned officers and 16 Vieeroy's Commissioned officers. If 83
people coming out of the Dehra Dun eollege are absorbed in that one
unit, then therr will be 10 King's Commissioned officers left in another
battalion to be replaced.  Flave T made myself understood?

Mr. G. R. T. Tottenham: Nao: T do not quite understand. T understand
that Honourable Member’s contention is that British recruitment should
be stopped. T want to know on what grounds of prineiple he wishes to
keep tw: classes of Commissions in the army in future if there are going
to he nn more British officers.

Mr. Abdul Matin Ohaudhury: Tt is because this svstem of Vicerov's
Commissioned officers has heen prevailing for a long time past and 1t has
stood the test of wnar and it has stood the test of peace time and the
old svstemn ha: worked so well that T ses no reason why it should be
abandoned when Tndian officers are recruited to that unit. . . .

Mr. G. R. P. Tottenham: The svstem of having British officers has

nlsn worked well.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better go on.

Mr. Abdul Matin Chaudhary: In the second Round Table Conference,
tho Defence Committee made another recommendation, that the Govern-
irent should undertake an expert inquiry whether the number of British
troops in India cannot be reduced. That inquiry has been underiaken
as we have been told that no reduction is at present eontemplated. If
Indinna ore to wndertake the defence of their own country at some date,
near or distant, in the future. Government should have adonted a policy
of gradual replacement of the British troops by Indian troops; otherwise,
it that step i not taken. there will always remsin British troops in
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the Iudian army and complete Indianisaticn will never take piace: 1 do
not want to refer to that incident of the other day, but that is what 1
think wus behund the back of the minds of army officers, that they do not
intend to lndianise the Indian army completely.

This question of lndismsmg the ludiwn wry is closely bound up with
the quesuou of reducing tue wilitary eapenditure. lu that pawmphlet,
wlucn was cireulated 1o us  wloug wili  the budget, wud in another
puwphlet, which Mr. Tottenham was kind cnough to send along at my
request, 1 tind that the cost of the Briush soldier comes to abouy Rs. 850
a year while that of an ludian soldier cowes to only Rs. 285: it has
becn cstiluated that the replacoment of the Dritsh olement by the
Indian element will save an amount of sbout Lis. 8 croves, sud it hus
been smd that it will take many years before this replacement can take
pluce; butl unless the Guvernment adopt a definite progrumime of repluce
ment, 1 think total Indianisution will never take place. Uur uriny expoendi-
ture 18 showing sigus of increasing from this yeur: for the last fow yeurs,
it showed a decline, but from the note, that has been submitted by the
Financial Secretary, it appears that this tendency to iuoreuse is likely to
continue. OUnge of the most eflective ways of reducing arnny expenditure i
to replace the costly British element by tae Indian element. In fuct, the
question of Indianisation and reduction of the army expenditure are more
or less inter-dependent and allied questions. On both these questions, Gov-
erniment decline to accede to the public demand . . . . .

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member has exceeded his time limit.

Mr. Abdul Matin Chaudhury: I have just got a slip from some of my
friends in the House that T should refer to the recruitment of Sayyids in the
army. I am told that in the Punjab, though Punjab is taken to be a martial

province . . .. ..

Mr. G. R. ¥. Tottenham: I might possibly save the time of the House
by saying that His Excellency the Commander-in-Chief has got to deal
with that question in another place tomorrow. Tt i8 a minor question

after nll, and we are discussing bigger matters today and T think it
might rave the time of the House if I let the Honourahle Member have that

information.

Mr. Abdul Matin Ohaudhury: Sir, T move my motion.

Mr. President (Thi~» Flonourable Sir Abdur Rahim): Cut motion moved -
“That the demand under the head ‘Army Department’ he reduced to one rupee.”

Mr. M. Asat Al (Delhi: Ganeral): Sir, 1 rire to support the mntion so
shlv moved by mv Honourable friend. Mr. Ahdul Matin Chaudhurv. One
of the excusea for mv rising today in the House is that T have to repre-
sent, among others, His Excalleney the Commander.in-Chief and all the
British offcers in the army whn are among mv eonstituenta.  (Laughter.}

An Honoursble Member: Did they vote for vou?
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Mr. M. Asaf Ali: Whether they voted for me or they did not is another
mutter, but one of the cxcuses, as 1 said, for my rising today is that 1
also want to devote some time tc the subjeet which seems to interest my
constituents most, but a better reason than that is to present my own view
of the question of India’s defence. To my mind, this is the one aubject
which, to the exclusion of ull others, is of the most vital importacne to
my country (*‘Hear, hear’’ from Opposition Benches), and, while T am
saying o, 1 should just like to 3ay another word. 'The grounds un which
my frisnd, Mr. Abdul Matin Chsudhury, has moved his motion, to my
mind, appear to be only one aspect of the question,—Indiunisation and
excessive expenditure are only two of the many grourds on which today
I would like to refuse supplics to the Army Department. It is a most
drastic step, 8ir, constitutionally, and I sssure the House that if it were
a rcaponsible Government, if the Governinent were responsible to us, and
if this were a responsible Legislature, | would think a thousand times,
nny a million times before ever dreaming of refusing supplies for the defence
of iy country. Why do I take this step today ? To begin with, it is only
a fruction, just s fraction of the expenditure which is incurred in respect
of the army that is submitted to our vote, namely, Ra. 4,31,000,—out of
how many? Out of, according to my caleulation, Sir, 56 crores, although
the visible budget which is plasced hefarc us is only 44 crores and a little
more which comes to about 45 crores, but I say that the actual cxpendi-
ture on the defence of the country rises up to about 56 crores, even uccord-
ing to their budget, becauss, they have left out the strategic railways, they
have left out the Wuteh and Ward, they Dave left out the Feelesiustical
Dopartment, thry have left out many other sorwices. which we would nat
dresmn of except in respect of onr defence.  And, that is not all, Sir. 1
wuild go further than that. and say that behind the defence of a country
igulwnyse the foreign pohicy of a ccuntry. If vou divorce your forcign
policy from your defence, you cut yoursell adrift from your proper moor-
ings, Therefore, to my mind. the defence of the country also includes a
great deal of the expenditure on the Foreign Department, and, therefore,
I maintain that, out of a total expenditure of about 58 crores,—it may be
u little losa or u little more,—thev are submitbing to the vote of the
House only Rs. 4,31.000, and. therefore. 1 make bold to say that T would
take the most drastic step, hecuuse 1 know that by taking thia step T shall
not be leaving the defence of the country crippled. All that maney is
quictly stored away, and it will be utilised exactly as they wruld like to
do. Even if they do not restore it. when we succeed in voting down this
Ra. 4.31.000 nnd that amount is nnt restored, they will be able to find
their way by making u reduction in the expenditure of their Chaprasis,
communications, or stationary or things of that sort. so that the defence
of the country is not touched. 1, thereforo, have no hesitation whatsoever
in taking this drastic constitutional step, because T want to expreas my
profound disapproval, the profoundest disapproval I should say, of the
poliey of the Government with respect to the defence of my country.
And what is that policy, 3ir? That policy. to sum it up in twe words,
in wholly, profoundly anti-nstional. The defence of the country has been
argnnired along lines whioh run counter to my unationalism, which run
counter to my pride. which run counter to my ecomomic conditions, which
run counter to the actual demands of the defence of the country. They
have follswed a policy not of defemnding India but of defending the Britian
Empire, which, unfortunately, is swellme from day te day, which, unfor-
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tunately, is exposing India to greater and greater danger  from day to day,
because, the more they expand, the greater are the abances of their heing
exposed to the enemies abroad. Today there is not a spot on the globe where
thex have not some interest, where they have not some coaling station,
where they have not some colonies, where they have not some highways,
and so on,—all those are there,—and who suffers from them? We, by being
within the Empire, because thare is no spot in the world where they may
be embroiled in a Jdispute into which we are not hound to be drawu. That
is a policy which we do not wish to follow. | udmit that the poor Gov-
ernment of India always turn round and tell us that they are helpless, and
they deserve my decpest sympathy. 1 know in many dircetions they are
us helpless us we on this side of the House are, and I believe the defunce
of the country and the question of the wry of the country is une of those
questions in which thay are quite as helpless us unybody else.  Only they
do not say so. This morning, the Honourable the Army Seerctary got up
and said somcthing which, unfortunately, wus not altogether consistent with
what His Fxeclleney the Comnnder-in-Chicf fuid the other day  in another
place. The Honourable the Army Secretary said this morning, Bir, thut
the policy with respect to the Army and Defence was laid down by the
Imperial Council of Defence, nnd His Fxvcellenoy the Comunander-in-Chief
said in the other place: **No, we consult tham, but it is with our approval
that these policies . . . . . "

Mr. G. R. F. Tottenham: T did not may that. Tho policy had been
laid down by the Coromittee of Imperisl Defonce. Mr. Batyamurti usked
me a question whose opinion it war. 1 suid it was the opinion of thore
who are responsible for the defence, of the country. Then he asked me,
if it was nlgo the opinion of the Committee of Imperinl Defence, and 1
said Yes. That is all I said. T did not say that the policy hud been laid
down by the Committee of Tmperial Defence.

Mr. M. Asaf All: [ am very glud, Sir, for thia elucidation. That only
lends strength to my argument and you are not 8o helpless as T imagined
you were,—and 80 all the more vou deserve the condemnation which this
refusal of supplies implies.  (**Hear, hear’” from the Opposition Benches.)
If you were entirely helpless, perhaps vou would have had my sympathy
in a greater meaaure than I would have extended to you otherwise, hut
if you say you are not helpless, if you say that you have s margin of dis
cretion, then the condemnation becornes all the stronger, all the more
emphatic.

However, Sir, let us turn to some other questions. 1 was just eaying
that, in so far as expanditure on the army was concerned, His Exccllency
the Commander-in-Chicf some time ugo promised to make a search for
economies, and, amazingly enough, His FExcellency's search for economy
has resulted—I would not say about those: Rs, 60 Jakhs, I would not say
about the Rs. 2 lakhs or something of the sort—but His Exeellency’s
search for economy hus resulicd in an actual rise of expenditure on fighting
services—] am comparing the figures of 1913.34 and vour estimatea now-—
by about Rs. 22 iakhs, and on the administrative rervices by about Ra. 53
lakhs, on the manufacturing establishment departmenta by nnother Rs. §
lakbs and on the Army Headquarters by Hs. 10 lakhs! And where does
His Excellency register economies® In the Roval Indian Navy. And what
does that indicate ? It surely indicates nothing else but one thing, and
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that is, that the defences of the country are not being organised for the
country itself but that the dcfences of the country are being organised for
some other purposes, because the defence of the country, as far as I under-
stand it, ought to have bern organised along three different and definite
lines, consistently with the foreign policy of the country. To begin with,
the foreign policy that has been pursued by this Government, in so far as
Indis is concerned, is wholly anti-national because you have created
interests not merely in the Middle East, but you are creating interests in
Central Asia, you aro ereating interests eclsewhere too, and what 3 the
resuit? The result is that you have to maintain larger armies here in
India in order to be within striking distance of all these places. The
Honournble the Army Becretiary shakes his head as much as to say that
this is not correct. [ wish it were not correct, but what am I to do with
the avidence thut you have supplied me? I am only examining the
evidencs which is before me. You are Leeping the British army in India
for no other purpose but for the sole nad simple purpose of being within
striking distance of all these places around India; no other purpose can
prwsibly be revealed. Why, what about your Imperial Airways? Have you
not created interests in Arabia, have ycu not created amazing ivwrests
near about Persis, are you not looking towards Sin Kiang, are you not
already looking bayond the frouliers of [ndia in the Northi? All these are
factors to be ‘taken into consideration. And what was your Singapore
base ? You really wanted to have o base in India, and vou really wanted
t, maintain that hase in India, and that is why the British army is kept in
India. Otherwise, where 18 the necessity tor a British army with, accord-
ing to your own calculations, 12 crores of human beings who are fit for
military servico in India, martinl races— can you not get recruits enough
to replace the British army in India? Can you not get men enough to
repluce the British army in India, particularly when it is remembered that
the British army today is costing ua four times as much as the same
number of our own army. 1t is a seandalous state of affnirs that we have
to pay for tha same numbers of the British army four times as much, and
what does it imply ?

Mr. G. R. F. Tottemham: [ would just point out to the Honourable
Member thyt threo times 285 is about 850, nnd not four times.

Mr. M. Asaf All: Mr. President, T am not prepared to accept that
correction. because the ealeulation which T am giving vou is  perfucily
correct, and T am prepared to prove it to the hilt indeed. 1f the Army
Secratary will sit acroes the tably with me. T will prove 1o him that they
are costing four timea as much as the Indian soldiers. Then. agnin, only
the other day. His Excellency the (ommander-in-Chief, speaking in the
Council of State, quoted totnlly wrong figures, misleading fipures. His
Excellency said that in India the incidence of our expenditure on defence
oame to Ra. 1-R-0 per head.

Mr. President (The Honournble Sir Abdur Rahim): The Chair may
remind the Honourable Member that it is not the etiquette to discuss
speeches delivered in another place.
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Mr, M. Asaf Ali: T am not discussing that speech. I am only just
using that quotation. 1 awm only just using the figures which wore deii-
vared by His Excellcacy in another place. [ do not mean to discuss His
Excellency s speech in this House. 1 awm ouly just using the figures which
His Excellency has quoted. Iu fact, thote were not figures quotea by Hia
LExcellency oul of his own heuad: they were really supplied in one of these

booklets.

Munshi Iswar Saran (Benares wnd Gorakhpur Divisions: Non-Muham-
madun Rural): On a point of crder, Bir. You will kindly bear in mind
that His Excellency she Commadner-in-Chiel is the bighest military sutho-
my in this country and the pronouncements that he makes in the other
plaocw really give an indication of the polioy which he proposes to pursue in
this country. If it is not open to Mcmbers of this House to discuss those
prounouncements, | venture to submit to you, with great respect, that we
shail be placed at a gresat disadvantaga.

An Homourable Member: He never comes here.

Mr. Pregident (The Honourable Bir Abdur Rahim): When the Chair
said that the speeches delivered in anotber pluce should not be discus-
sed in this lHouse, as is the established convention, it did not mean to.
preclude roferences to a speech or statement made by such a high authcritg
ae the Commander-in-Chicf. All that the Chair meant was that any sue
reference should not be turned into discussion of particular argumoents in

minute details.

Mr. M. Asat All: I was just saying, certan figures were jquoted, und [
repeat themn now. [ aum actually reading out of the proccedings of the

debate :

“The incidence of the defance expenditure in India is Rs. 1-80 per head of the
population. Tn England it is Rs. 30."

I challenge both these figurea. Even if 1 leave out all the additional
figures that I have relied upon today,—even then, ascoording to their enti-
mates, the expenditure on our defence comes to about ls. 50 to 51 crores,
including the strategic railways and Watch and Ward. 1 am talking of
the defence; I am not talking of the armv: there in & world of difference
between the two. When vou talk of defence, vou take into considerntion
all the factors, all $he heads under which expenditure on vour defence fnlls.
Therefore. Re. 51 arores, or even if it is Rs. 50 crores, it would come per
head to about Rs. 1-14-0. and not Rs. 1.8-0, and in terms of the incidence
of average income in England, this Rs. 1-14-0 would rise to Ra. 82 in
England. That is to say. in England tha expenditure on the army, ncoond-
ing to this scale, should have been Rs. 32 per head. And only on the
army, and not on the entire defonce, hecnuse after all, Engisnd in st vast
world power. It is a European power, and es such, England is bound to
maintain s huge navy and a huge sir foree, whereas we in poor Indin have
got only to think of nothing else but just an army, and only sbout eicht

—is it not,—of the sir Arm, and the tiniest little navy in the
world on which we are not spending more than Rs. 88 lakhs or so.

Mr. M. 8. Aney (Berar Representative): There is no navy st all.
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Mr. M. Asat Ali: Hew cun you cowmpare the incidence of expenditure
on England's defence und our defence? You are defending the whole
Empire. We have got to defend our tiny little country. (Laughter.)
Will you leave us to defend our own tiny little country in our own way, and
not unnecessarily force down our throate your army and your Imperial Ex-
penditure which you are doing todsy? This is as far as the expenditure
is concerned.

Mr. President (The¢ Honourable Sir Abdur Rahim): The Honourable
Member has already exceeded his time limit.

Mr. M. Asat Ali: Sir, T seldom participate in the debates

Mr. President (The Honourable Sir Abdur Rahim): There may be other
Honourable Members wanting to speak. The debate has got to be con-
cluded today.

Mr. M, Asaf Ali: In that case all that I can do is to state my conclusions
instoad of going into any arguments, and these sre the points 1 shonld like
to urge on the attention of the Army authorities, if they would only care to
take note of these things, which represent the conclusions I have drawn
from my own study of the subject and I wish to place in the forefront the
foreign policy of the Government, bocause, to my mind, the foreign policy
of the Government is 8o inextricably bound up with the defence of the
country that you cannot for a single second overlook the one while you are
considering the other, and, therefore, I place in the forefront the forwign
policy of Indis. Uufortunutely, today, India has no foreign policv. The
Indian foreign policy is really the Imperial foreign policy, because, if we
were left to ourselves, T ean assure vou there would he no enemies any-
where. Today we are a part of vour Empire and we are linble to be attacked
not only on our own frontiera but we nre liable to be attacked all along
your imperial frontiers. Therefore, 1 would first of all say, that you should
shape the foreign policy 80 as to reduce the necessity of maintaining too
expensive an army hecause vour present foreign policy appears to me to be
inoreasing the dangers of India. For instance, vou take into consideration
the concentration that has taken place on the Trans-Oxus frontier. Why
in that concentration taking place? 1 would draw the attention of the
Army BSecretarv particularly to this point. It ia simply because you have
got vour Tmperial Airways and you have got at least eight squadrons, I
helieve, in Mesopotamia. and vou have pot eight squadrons somewhere in
Favpt. Naturally, therefore, Rusaia has got about 400 a.oropllne. right on
the other ride of the Oxus. Whose dnnger T aek vou, is being increased ?
Not vours. It is our danger, and what is the result? The result is that
here you have got only eight squadrons. I would, therefore, urge upon the
Government, so far as that point is concerned. to reduce the British forces
gradually. You are now sending three battalions home. You can make
it five battalions everv vear nnd clear out the 45 hattalions in nine vears’
time and every vear by clearing out five battalions you will be saving up
about two erores of rupees and two crores of rupees will he sufficient for
both the capital and recurring expenditure on another eight squadrons,
because, if you take vour Audax machine, which is coeting vou only 58.000.

Mr. Presldent (The Honourable Sir Abdur Rahim): T'ha Honovurahle
Member has already taken 85 minutes. .
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Mr. M. Asaf Ali: 1 would beg you to allow me another five minutes,

Mr. President (The Honourable Sir-Abdur Rahim): It is not fair (o the
waher Honourable Members who want to speak. The Chair rogrets to
intereferc.” but the Honourable Member will get one minute mor. :

Mr, M. Asal Ali: Then, 1 will say this. I was jusy now talking about
shaping the foreign pulicy 0 as to reduce the foreign expenditure and to
that end 1 would ask you to encourage friendly buffer glutes all round the
land frontier and conclude countarbulaning cugagements with other Asiatie
powers, to maintain equipoise buyond the borders of the buffer states. Re-
plasce your forward policy on the North-West Frontior by Sandemanisation
within friendly trans-border territories. 1 am perfectly aware of the diffi-
quities of that side but 1 smn purpusely putting that suggestion bhefors you.
So far as external invasion is concerned, increage the air arm to meet any
contingencics on the North-West Fronticr, bearing in mind the large Ruasian
concentration on the other side. Mouhunise the Indisn.army to the ssne
extent as the British urmy and particularly, in so far as light artillery
corps, tanks' corps and air force are conoerned wnd; don't neglect gas,
beeanse after all you have got. to take that into consideralion. Indin is the
wepkest in Asia as regurds air armn and gas. Regarding wnternal scourity, I
culy want to make one small point and that is that you should increase the
territorials, if necessary by conscription. T would be a willing party to
conscription on a large scale any time and vour police should be militarised.
They have certainly proved themselves, beyond a shadow of doubt, during
the lasg 15 vears, You have been telling ux all the time that the police
in quelling disturbances have proved most loyal and useful and are vou
woing to turn round now and say that vou do not trust. the police?

Sir, T shall wind up mv remarks with one word.  His Fxeellencv the
Communder-in-Chief, speaking clsewhere some time ago, snid that witlout
the Britirh forces our Indian army would he without a hackhone. T wonder
if His Fxcelleney ever realieed the implications of what he was raying?
If T were an Indian officer or an Indian soldier, T would teke it as n grave
insult to me, to my manhood and my soldierly profeasion, besause, it sisnply
means that without the Britisher the Indian army would he worse than
useless. It would be invertebrute, and what Indian would be prepared to
hesr such a condemnation of an army on which the Britisher hus spent
;r’;il:}i?ls und millions of the taxpayer’s money for 75 years, ever since

59 °

Lieut.-Oclonel 8ir Henry Gidney (Nominated Non-Official): Sir. I have
listened with great attention to the speech delivered by my
V*. % Honourable friend, Mr. Abdul Matin Chaudhurv. T congratulate
him very sincerely on the deep thought and attention he has given to anch
a complex matter as the army in this country. T have listenad with greater
attention to the extraordinarv speech of my friend, Mr. Asaf Ali. Bir,
1 stand here today to support the principle, but not the method, underly-
ing the speech of my friend, Mr. Abdul Matin Chaudhury. T believe, Rir,
that the time has come when the army book, which has hitherto heen more
or less s sealed book, should be opened and that we should have a glimpse
into the contents of that book and so understand mors about the adminis-
tration of the army. I also believe that the Army Member and the Army
Department are msaking s serious effort to acquaint us, lsymea, with the
»3
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oamplex problems that are involved in the administration of the army.
1 repeat, Bir, that 1 agree with the principle and the sentiments underlying.
this motion. But, I regret, 1 cannot agree in toto with the remedy suggest--
ed. Sir, [ shall not delve into the past history of the Indian army, because
I am not in, s position to do so. I am closely familiar with many of the
Committees concerned; I was a member of the Committee that sat about
1921-22 to report on the Esher Committee Report; 1 gave evidence before
the Military llequirements Committee, before the Skeen Committee, 1 wae-
8 member of the Indian Territorial and Auxiliary Force Committee and
which considered the formation of the Indian Military Acadenyy, and 1 was
a member of the Defence Sub-Committee, first R. P. C., and 8o I am some-
what fumiliar with the development of Indianisation in the army. 8ir, the
Army Member, the other day, said that it was impossible to realise com-
plete Indianisation of the Indian army, and' anyone who really has know-
ledge of the subject will agree with him.

Mr. G. R. ¥. Tottenham: To whom does the Honourable Member refer?

Lieut.-Oclonel 8ir Henry @idney: The Army Secretary.

Mr. G. R. . Tottenham: Excuse me, 8ir, 1 never said that.
(Laughter.)

Lieut.-Oolonsl 8ir Henry Gidney: If I have misquoted the Honourable
Mewnber, might I be given an opportunity of explaining what I meant. I
am sorry if T have misquoted the Honourable Member, but T think it was
in reply to a certain question he said that to say that there could be com-
plete Indianisation of the army in India would be impossible.

Mr. G. B. T. Tottenham: I have never said that. What I said was
that, at the present rate, the Indian army would never be Indianised.

Lieut.-Colonel Sir Henry GMney: 1 accept the qualification, but the
implication is there.

Sir. before one can demand Tndianisation of the army, he has to look
at the formation of an Indian regiment. Those who are familiar with the
composition of an Tndian regiment must admit that it does not congist,
except in specinl regiments as Gurkhas. of a single class or community:
thev are of a mixed caste. The reasons for this composition are not far
to scek. But the vital point to remember is that the present efficiency
of the Indian army is ontirely due to the intimate and beneficial contect
between the British Officer and the Indian Officer and sepoy that one
cannot conceive of any separation that must result if the recruitment of
Britirh Officers is stopped.

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): Oh, ob,
oh! (Tnterruptions).

Lieut.-Colonel 8Sizr Heary Gidoey: Sir, Immtomo!ﬂyyno
interruption and I shall refuse 4o answer any more. The interruption just
made was ‘‘no’’.

Mr. 8. Sstyasiunt: T sid “‘oh"’—T did not say “no’’.
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Mr. President (The Honourable Sir Abdur Rahim): The Chwir thinks
the Honourable Member had better not take notive of these interruptions.

Lieut.-Golonel 8ir Henry Gidney: Bir, can one readily conceive of the
Indian army minus the British Officer of today? (Voices: “Why not?
Why not?'') Is it a question of the politician’s point of view, or is it a
-question of the Indian soldier's point of view? Ask the Indian soldier.
Does he want the British Officer reinoved from the Indian army? He is the
man who is interested most of all. He is the mun who is under training
to defend this country, he is the man who realizes and appreciates that he
is getting the best training possible from his British Offipar. Bir, if it
were not for the politician’s point of view, as voiced by the Opposition
back benchers, let me put before the House the following: The Honour-
sble Mr. Asaf Ali stated in his speech that he objected to the urmy being
ruled or commanded for all practical purposes by the foreign policy of
the Government; and he said, as also did the Mover of the motion, that
we should stop the recruitment of British Officers at once and that we should
recruit all otficers in this country. 1 am in agreement with him when he
asks that we should recruit more Indian Officers. 1 am ulso in ugreements,
8¢ | said in the Committee of which 1 was a member, the ludian Military
Academy Committee, that 30 recruits per year from the country by open
competition was hardly cnough, The other 80 1 know are recruitud as Y
cadets from the Indian army: total 80. 1 consider that it should have
been sixty by open vompetition and |, as a member of the said Comnmittee,
held that view. So far as I am in agreement with him—I mean that there
should be un increase; but let me ask this one question. 1f the cost of the
British army in this country were debited to Imperial revenues, would any
one in this country object to the British army remaining here?

Mr. 8. Batyamurti: Yes.

Liout.-Oolonel 8ir Henry Gidney: Yes, Sir, I know the politician objects
w it, tirstly beenuse it wounds his national feeling and it is expensive. 1
symputhise with the national feuling, but let us face facts.

Sardar Sant 8ingh (West Punjub: Sikh): Why not endorse that feeling ?

Lieut.-Ooclonel 8ir Henry @Gidney: 1 cannot: 1 ropeat the British sriny is
here, and I again ask if the cost of it were debited to lmperial revenues,
would nnyone object to having that British army in this country? (Voices :
““Yes, yes, yes.'") 8ir, I hope it will be a very long day before the British
army leaves this country. It is no use playing with facts and it does not
need much imagination to realise what will happen in India if the British
army were to leave. India today is not safe from invasion. The North-
Wesat Frontier Province is a very vulnerable part.

An Honourable Member: From which side ?
Lieut.-Oclonel Sir Henry Gidney: We have got Afghanistan ready.

Maulvi Syed Murtusa Sshib Bahadur (South Madras: Muhammadan):
No. no—oertainly not.

Lisut.-Oolonel Sir Henry @idney: Sir, if for no other resson, at least for
our own internal peace, the British army is neceseary. It i8 no use glossing
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over facts und playing with sentiment. Sir, I make bold to say that, how-
ever much I sympathise with the principle—end I have said I am in agree-
ment on the point that we should more rapidly Indianise the army—it is.
not true to auy that this is a public demand. (Voices: ‘It is the national
demand, it is the demand of the nation.'’) Sir, let my interrupters go to
the villages and ask the villager whether he would do without the British
army in this country.

Sardar Bant Singh: It depends on who asks the villager?

Lieut.-Colonel 8ir Henry Gidney: Honourable Members have stressed
the digadvantages of segregation. [ quite agree that to completely segre-
gate a clusy of officers and not to have them mixed with British Officers is
undesirable, and T think that has been the cause of the failure of the eight-
unit seheme. [ slro think that to segregate Indian Officers in a division
would be equally objectionable. But if we are anxious for Indinnisation
md to test our Indisn personnel, there is no other test available than
segregation to stand on thair own feet. But T am sure that as we are
given further opportunities of learning the art of defence, and the martial
spirit of Indin in re-awakened and fed by further opportunities than are
being offered today, we will in time supply tmen who will be the equal of
anybody as officers,.  We have the men in this eountry. Tt is no use saving
that the youth of India do nnt possess the martial spirit and courage. It is
ridiculous for anybody to say that. The past historv of this country has
proved it. But the proposition that the external defence of India, its
internal security and the peace and tranquillity of this country would be
safe without the British army, | am not prepared to accept. 1 am aware
that the cost of the British soldier is much more than that of the Indian
soldier, Tt has to he. Unfortunately it has to be; and the Honourable
Member was quite right in his estimate that there would he a saving of
eight crorne.  But to my mind this is the main reason for which the poli-
tician objects to the British army. He complains that the cost of this army
is too prohibitive and [»rmnnh. the development of the nation- hm]dmg
servicas. [ quite agree in hir calenlation, but the nsk would be too great.
T do agree however that it is tine Indianisation was. in a Inrger measure,
speedened, but not certainly to the extent that the recrnitment of British
Officers should bhe atopped at once. This would he a suicidal policy.

8ir. much market has been made of the recommendations of certain
Comnmitteen which were confidential in nsture and which showed that the
army could be Indianised within about 30 years. It is true that this point
was raised, bacause T was & member of the Defence Sub-Committee of the
Firat Round Table Conference, and I remember the controversy that arcee,
but that is beside the point. Now, what T want the Government to con-
sider with regard to this cut motion is this. They should seriously con-
sider whether or not the pace of Indianisation is too slow, and if it is too
slow. how to provide wayvs and means by which more recruite eould be
enlisted in India into the Royal Military Academy at Dehra Dun. I would
suggest to the Honourable the Army Secretary that he should double the
number of Indian Officers annually recruited. and so. in a messure, meet
this national aspiration, this nntmnal desire of India to learn to defend her
country in time. It is no e ng we intend giving Indi= complete
control of her defence, and it s ess 40 say you intend ultimstely giving
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India Dominion Status, because, without complete control of her defence,
Dominion 8tatus is an absolute myth. I do think we should increase this
Indianisation, but only in compatibility with the safety and tremquillity
of the country. That does not mean we should stop recruitment. of British
Officers in Indis, but that we sliould increase the number of oflicers recruited
in this country, and as this number increases and they show their fitness
for such duties, the recruitment of officers from England should pari paseu
be graduslly lessened. 1 also submit that this segregation of Indiun
Officers into a division will not be a fair test of India’'s fitness fur military
control, though 1 admit it is the only test—1 would also submit that in this
Indisnisation of the army and in the training of the defence of this covntry,
Indians should be given an opportunity of training in every branch of the
services. 1 know a begiuning has been made—a small beginuing, but 1
think that when they show their fitness, the Guvernment should spoeden
up further experiments on thesc lines. I, therofore, regrot very much that,
except in the principle involved, 1 cannot support this out motion, although
my wholehearted sympsathy goes out to the Mover in his reasongble and
sincere desire to speedcu up Indianisation of the Officer ranks of the Indiun
army.

The Assembly then adjourned for Lunch till Twenty-Five Miuutes Past
Two of the Clock.

The Assembly re-assembled after Lunch at Twenty-Five Minutes Past
Two of the Clock, Mr. President (The Honoursble 8ir Abdur Rahim) in the

Chair.

U Thein Maung (Burma: Non-European): 8ir, we support the motion
for the cut as to us Indianisation of the army means Burmanisation of the
forces in Burma, and we are not at all satisfied with the present state of
aflairs in the military department in Burma. It is a disgrace to the GGovern-
ment of India and an insult to the manhood of the people of Burma that
there is not a single Burinese unit in the army. Government have not even
declared that it is their accepted policy to Burmanise any existing unit or
to raise new Burmese units. On the other hand, they have gone to the
length of disbanding such Burmese units as were raised during the great
war in spite of their excellent work and splendid services during the war,
and, since then, they have not trained the Burmese for the army, the
navy or the air forces in spite of very strong popular demands therefor.
Government's answers to our questions in this House have been absolutely
unsatisfactory. They have simply told us that the whole question of the
future defence of Burma is still under consideration. We do not know
how long this question will remsin under considerstion and who are con-
sidering it st all. But we do know that the Burmese public opinion has
not been consulted and that even the Legislatures have not been taken into
confidence, and we are very much dissatisfied. We submit, Sir, that Gov-
ernment can safely take steps to train some Burmans at lesst for the army,
the navy and the air forces even before they have come to a definite
decision as regards the whole question of the future defence of Burma—
Burmanisation of the forces in Burma being an accepted policy and differ-
ences of opinion being only as regards the pace thereof. Even the most



24 LEGISLATIVE ASSEMRLY. [12Tr Marcr 1935.
(U Thein Msung.]

conservative opinion as to the pace of Burmanisation must admit in fairness
to the people of Burma that a beginning should be made now and that
further lose of opportunities should be prevented.

Oaptain Sardar Sher Muhammad Khan (Nominated Non-Officisl): Sir,
1 wust begin by congratulating my Honourable friend from Assam who
hud the courage to move this motion though 1 understand he has never
ridden a horse or even a bike, and his provinec so far has not contributed
a single recruit to the army. I expect that my Honourable friend, Mr.
Fuzlul Huq, from Bengsl, will move for the Bengslisation of the army.
Bir, myv right to take part in the debate today arises, not so much from
the fact of my being an old Member of this House who has had his say
on moeny similar oceasions, but from the proud privilege which no other
Honourable Member of this House cun lay claim to of being a8 soldier and
representing the soldiers. This privilege, Sir, enables me to take not an
academic view of things, but view them from-the standpoint of a practical
soldier who knows the realities of a soldier’s life, the requirements of a
soldier, and, ubove all, the qualifications of u soldier. Soldiers like poets
are not born, but made. A soldier, like Rome, is not built in a day.
Soldiery is an insatitution in itself which grows through long experience and
training. There is nothing that well-equipped, well-trained and efficient
soldiers cannot attain, whether in the battle-field, in the playing field or the
field of peuce.

An Honourable Member: Or in the Assembly.
Oaptain Sardar Sher Muhammad Khan: Or in the Assembly.

Sir, it is 8 well-known fact that no nation holds a square yard of terri-
tory by any right derived from heaven. Frontiers are made and altered
only by hutnan agencies alone. It must be thoroughly understood that the
lost lands will never be won by solemn appeals to the good God or pious
hope in the League of Nations, but only by force. By this I mean to say
that no nation can dispense with the defence services despite the efforts of
the League of Nations and disarmament confercnces or by preaching the
gospel of shimsa of Mahatma Gaodhi.  Granting that defence 1z very
necessary, the size and organisation of the defence forces ghould be left to
the experts considering the candition of the country.

Now, Sir, before T come to the question of Indianisation, I will say
just w fow words to my friends. [n my opinion. Indianisation is, of course,
connected with the policy of defence, but my Honourable friends have
spent moat of their time on the policy of defence. I think if they had
given more attention to the Indianisation of the Indian army. they would
have thrown more light on the question. I have read the debates in the
other House and have listened 1o Honourable Members® speeches in this
House, | think there is a serious minconception in the minds of Honourable
Members. When we talk of Indianisation, we mean the Indianisation of
all Indian regiments and every branch of the Indian srmy should be officer-
ed purely by Indisns. Indisnisstion does in no way mean the withdrawsl
of British troops.

Mr. 8. Satyamurti: Why not ?
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Captain Sardar Sher Muhammad Khan: Not st all. When Egpyt
Egyptianised the army, she did not mk for the withdrawal of British troops
simply for the sake of Egyptianising the army. That is an absolutely differ-
went question. Sir, let us set aside all the prejudices und imaginary thoughta
and see, us practical politicivus, how far we are right in demnanding 30 years
to Indianise the army or to fix any period for complete Indianisation.
Bir, I have been a strong champion of Indianisation, in this very House.
When s similar motion was moved at Simla, 1 said:

“We are loyal, don't keep us under (ontrol and ohaervation for ages. Cur bravery
and leadsrship we bave proved in many wars, and we have excellont materisl. Give
us opportunities.’’ |

Somne of the Honourable Members have said in the other House that
while our forefathers and grundfathers were Field-Marshals and Generals,
why should we not be Field-Marshals and Generala? And they have tried
to prove the gallantry of Indian soldiers. Nobody has ever questioned the
gallantry of Indian soldiers., His Exeellonoy the Commander-in-Chief said
the other day in the other House that the Indian soldiers’ gallantry is
without question, and I say more emphatically that no nation in the world
ean compete with the gullantry of Indian soldiers. But the question is
not of soldiers, it is u question of leadership. The leadership is the ohief
thing; the bravest body of soldiers is of no use unless they have an efficient
leader. To lead the troops in battle-field is not a joke; it can only be
achieved after strenuous training and long experience. I must confess that
before the Great War the Indian officers were not given an opportunity
to lead troops: they were truined to he led. It was probably due to the
mistrust of sepoys after the Mutiny or some other grounds which are well
known to the Government. But, Bir, events make tho man. It was in
1018, after the Great War, that the Indians were given the King's Com-
mission: the first bateh of Indian gentlemen cadets were gasetted in 1920
a8 second lieutenants: 1 had the honour to be one of them. Out of these
officers, T think fifteen are left on active list, and 1 hope that none of them

will be axed . . . .
Mr. B. Das: Why did yvou not beecome n Major?  (Laughter.)

Sardar Sher Muhammad Khan: They will now: the officers who
got their Commissions in 1920 will rcach their majority in 1988, and pro-
motion to the rank of Colonel, that is, to command a battalion, comes
after 24 vears . . . . .

An Honourable Member: (iood Tord!

Oaptain Sardar Sher Muhammad Khan: That is the time scale: you
cannot change it: and sn, in 1944, probably, you will be able to sec the
first Indian Colonel in the Indian Army. Now, you can realise how you
ean Indianise the army within 80 years. Promotion to the rank of a
Brigadier takes at least 30 vears: not every Colonel can becorne & Brigadier,
since promotion to the rank of (General is absolutely by selection and not

seniority or service. Thus, in 1950, we will probably be able to see

» first Indian General, from the first hatch wl'ncll: was given Commission
in 1920. It is impossible to promote ail Colonels to the rank of General.

Let us now take the question of Iudianiging one Command. My Hon-
wurable friend proposed that probably in B0 years we could Indianise the
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whole of the Indian army; We take the question of Northern Command.
The Northern Command is composed roughly of 22 Brigades, and each:
Brigude Staft is composed of one Brigade Commander, one Brigade Major:
and a Btaff Captain and two or three additional officers. All staff officers
must pass through the Staff College: unless an officer passes through the
Staff College, he is not a pukka BStaff Officer and he cannot
take a permanent job as a Staff Officer. The first Indian, for-
tunately, Captain Kariappa, who has just qualified, has been given a stafl
job, T think, at Quetta—I ain not sure where he has been eppointed, but

e has been given a staff job and he is the first Indian Staff Captain in
the Indian Army . . . . .

Maulans Bhaukat Al (Cities of the United Provinces: Muhammadan
Urban): How old is he?

Oaptain Sardar Sher Muhammad Khan: He is very young: he was 18
in 1020.

Maulana Bhaukat Ali: And would you tell me the age of a Field-Com-
mander of u Brigade or Division ?

Sardar Sher Muhammad Khan: Brigude Commanders are gener-
ally shout 48 or 50. You can. therefore, imagine how it is possible to
bhave complete Indianisution in 1952 unless we mwnufacture Generals or
Colonels in sume factory . . . .

An Honourable Member: During the War, we did it.

Another Honourable Member: How long did it take Japan?

tain Sardar Sher Muhammad Khan: There has been a lot of talk
about this, and lonourable gentlemen have said that in 1952 we could
easily Indianise the whole army. 1 would merely say that both the
Committee and the gentlemen are imaginative politicians, and that reminds
mo of a story which, with your permission, Sir, 1 shall relate, for the
edification of those gontlemen and the Committee which recommend that
Indianisution should be complete in 1952, In 1870, after the battle bet-
weunt the Germune and the Freuch, when the Germans had conquered the
two provinces of Alsace and Lorraine, the German Kaiser ordered the
German officers to enlist Freneh people in the German army and to teach
themn tGierman language as soon as possible. To assure himself{ that his
order was obeyed, he used to inspect them once a week and he used
generally to ask three questiona of the Freneh recruits in order to know
what they had done. and his first question was, '‘How old are you?”
The sccond question was, *'‘How long have vou heen in the service?” The
third was, “"Are you getting vour pay and equipment rcgularly?’ The
Germnn instructor noticed that when the Kaiser came he put these three
questions regularlv and so he said to the recruits, ‘Look here. when the
Kaisor pute you the first question, you will reply ""18 years, Bir’’; when
te asks vou the second question, say '‘six moaths'”. and when he azks
vou the third question. say ‘‘both regularly, Sir’". So, next week, when
the Kaiser eame round to inspeet them, instead of asking the first question
firet, he put the second question first to the recruit and asked “How long
have vou heen in the armv?'’ The recruit replied. ‘‘18 vears'’. The
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Kaiser then asked “*How old are vou?" to which the recruit replied ‘'six
months, Sir” (Laughter), and finally the Kaiser said, "' Fither you or 1 am
a fool". The recruit replied **Both regularly, Sir’”.  (Laughter))

But, Sir, having considered ull these facts, 1 still persist that the
Government should devise some ways and means to give larger opportu-
nities for Indianisation of the Commissioned ranks of the army. There are
about six or seven thousand officers in the Indian Army, and, at the pre-
sent rate of Indianisation, it would take u very loug time to rteplace

all the British officers.

A fow words wbout the Viceroy's Commissioned officers. My Honour-
able friend, the Mover, has just mentioned that he would nou like the idea
of climinating Viceroy's Conunissioned oftieers from the army. 1 wus a
great chuwnpion of keeping them, wund, in the Indian Military College
Committee, [ fought their cuse and 1 wus agninst the olimination of the
Viceroy & Commisrsion in Indianised units: but, after discussion, T was
convinee:d that it is better the Indinn officers, holding the Viceroy's Com-
mission, should be altogether abolished. The reason is this: that in the
pust, when s recruit joined the Indian wrmy, his highest ambition woa
only the rank of Subedar-Mujor or Risaldur-Major: but now, if vou abolish
these Viceroy's Comnmissions, if n recruit is wel] cducated. his highoal
ambition will be to be the (‘ommander-in-Chief or Field Muarshal. If he
hns qualified himself and gets to Dehra Dun, after passing Dehra Dun he
ean go up to the rank of Field Marshal: but if he is n Viceroy's Commia-
sioned officer, he can only go up to the rank of SBubedar-Major or Risaldar-
Major; and T most emphatically pressed upon the Government that the
soomer the Viceroy's Commixaion is abolished in the Indian arny the bettar

for the Indian troops.
An Honourable Member: Question.

Oaptain Sardar Sher Muhammad Khan: Probably he is right in some
way: perhaps he wants to support some middle class people who cannod
get education for their sons. But to them T would sav. let them educate
their sons and join the armv and trv to get an army cadetship and go to
Dehra Dun to be trained ns efficient officers to command troops. . .

An Honourable Member: But they can never he Commander-in-Chief I

Mr. President (The Honourable Sir Abdur Rahim): The Honourshla
Member has only 8 few minutes more.

Oaptain Sardar Sher Muhammad Khan: I come now to the question of
the withdrawal of the British troops. This question was discussed at the
First Round Table Conference, by the Defence Sub.Committee, presided
over by Mr. Thomas. There waa g large hbodv of apinion agninst the idea
of dispensing with British troops alogether. The Indian princes were
strong supporters of the Britich armv, heenuge thev stood on their treaty
rights. Mahetma Gandhi, placing the Congreas views hefore the Federal
Btructure Committee on November 17th, 1931, smaid that the Congress
wanted command over the nrmv in Indin with the gnodwill of the British
troops, and he wented the British people to tell the British troops that
thev shall remain here, not tn protect fhe British intercsts, hut to protect
Indian life against foreign aggression. and so on, and he still agrees with-
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the statement, he made some time ago. At the same time, Sir, there are
communal differences in the country, and, therefore, unless and until the
various communities inhabiting this vast country come to a proper under-
‘standing, unless and until they have mutual confidence in one another. it
cannot be said that Indin will be in a position to manage her own defence.

Maulans Shaukat Al: Sir, | am very inuch interested in this question,
and ] huve given n good deal of thought over it. 1 came with an absolutely
unbiased mind, not with any intention to criticise the Army Member, but
to henr his views ns a responsible officer who represents the army in this
House, and T assure him that when he rises to speak, 1 shall listen to him
most patiently, so that T mav thoroughly understand the point of view of
His Excellency the Commander-in-Chief. S8ir, 1 never served on any
Committee, and I know nothing nbout the subject, except that I have
road a good deal us 4 layman. T am not going to quote figures to prove my
ense. but T have studied the question as an Indian, as one whose family
has worked during the last 6800 vesars as soldier-administrators. 8ir, the
martial spirit is in my blond. and I understand many of these things,
I have been a rebel and an outlaw, but when my time eame to show my
mettle T was bowled out for reasons which may not be mentioned now.

Now, Bir, what is the idea of keeping the Britich nriny in Indis? You
have 60,000 British troops here. Ia this army meant for the defence of
Indin, is it meunt to give the British people. whose fate is linked closely
with that of the Indian people, sufficient confidence that they have 60,000
British troops to back them wp? 1f it is for the defence of India, then,
for such n vast country like this, 80,000 troops are not at all sufficient.
You have already got Indian troops, and. 1 believe, vou have got several
million troops elsewhere, in case Indin is attacked. Now, if you maintain
al] these British troops to give the handful of British people who live in
this ecountry sufficient confidence. then 1 think vou are following a wrong
poliey, becnuse without the goodwill of the people of the country, and
without winning the Indian people’s confidence, you can do nothing. As
I maid on the very first dav. T have heen an outlaw and a rebel, but I am
perfectlv willing,~—nay, 1 am nanxious to co-operate with the Britishers, I
shall move every fibro in this big body of mine to bring about an honour-
able understanding, 8o that Providence may keep up the British connec-
tion with this country for the interest of both. 8ir. we have many
friends and well.wighers of India. amongst the English.

An Honourable Member: No.

Maulana Shaukat Ali: You mny =ay '"No”, you may be perfectly justi-
fied in holding that view. You have been under-dogs. T have been an
under-dog also, but T never allowed bitterness to grow in my heart.

Mr. President (The Honournble Sir Abdur Rahim): The Honournble
Momber must address the Chair. He need not take any notice of such
interruptions.

Maulana Shaukat Al: T sav, as the Persian Poet savs:

"Urﬁ" agar ba girya wmomsar Shwday wisal sad 1dl meea taowon ba  tomanne
Freedion,

“If by o for years you ceuld get a sweetheart, e for 100 yoars, but
1hmml;‘ou notmy:thh-t; youmar ey
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Sir, 1 know of one man at least intimately on that side, cud thut is
my friend, Sir Joseph Bhore. When my brother was dying, he asked me-
to cultivate hitn. When I mer him sometime luicr, thers were tears in
his eyes, and I think any man who shed tears when my brother wus dying
and whom Maulana Mohamad Ali loved and respected, he would bo es
good an Indian patriot as any in the country. Six, T don't agree with.
many of my brethren here on this side (Congress) on this point. There
are many competent Indians,—out of the 8o many, there are three Metnbers
sitting over there, who are occupying their places with suoh great distine-
tion in the Executive Council, who have all proved their worth, and they
are quite capable of looking after their respective departments. Then,
there are my friends, Messrs. Rau. Bewoor, Kripulani, Mian Abdul Agis
and many others who have proved their capacity for work. There is no
lack of men. Theyv are as good as any in the world. Therefore, 1 nay,
that the time has come when we should get the best Indians possible -
without making any diserimination against men from Fugland. 1 have
no objection to pay them us high a salarv as is neeessary. Indinnisation
does not mean that yvou should at once get a few of the best Indians.
What will be the use for new Eoglish recruits for the railway traffiec depart-
ment or for the locomotive shops or other purposes” (ict the hest young-
men from our own colleges in Indir. As for experts, bring them down
here, get good coaches, pay them well, promise them, besides high salaries,
bonuses, if necessarv, but with this condition, that within ten years they
should train large numbers of good and cnpable young Indians. To such
people 1 shall give even ten lukhs each, if necessury, as bonus, but they
should get the best material and coach vouny and educated Indians. This
8 the basis on which Indin should be built, and I don’t think mers
destructive eriticism wil] do any good. Sir, in apite of the provoeation
offered to me on thia gide or on that side, T am not going to lose my
balance, and T am not going to allow any bitterness to get into my heart.
8ir, 1 entered on my 68rd vear only two davs ago. I have not wasted
my time all these vears. T have heen working in my own way for the
advancement of my country. I think T have suffered, and if peopls were
to judge me by the record of sacrifices 1 have made, I think I shall he
i:ifelrior to none in thic House. T, therefore, say, give the British another

al.

An Honourable Member: Trial ?

Maulans Shaukat All: I say trial,—T, R, I, A, L. Give the British
another trial for 10 yvears.

An Honourable Member: Will that do?

Maulans Shaukst Ali: Yes As we stand todsy even, if all Hindus and
Muslims unite. if the Indian princes show their affection to us, if we all
combine together, we can certainly tum out the British from this country,
but we must be prepsred for rivers of blond which we must avoid. Tt fs
not. a joke. It is not casy to expect Sir Henrv Craik to pack up and
go away. Bus. T sav, the time has not come for afl that. and so T don’d
think we should work up war, hut exert for an understanding and peace.

There is another fricnd here for whom I bave very great respect, 2
mean my friend, Sir Henry (idnev.—but, T regret, he said ‘‘Oh, when.
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the British army leaves the shores of India, you will send an 8.0.S. and
tell the British people: 'Please come back, mamma, we are afraid; come
and tnke carc of us’.”" Sir, today when we are not united, this is the pre-
sent condition. Now, Sir, we have learnt many things from the British
people, and we huve yet to learn msny more t{unbs 1 honestly believe
that we want Britishers to remain in this country on honourable terms,
because we are demoralised. Thut is why we are in the present position.
If there is no hope from them, and they will not share the Government
of this country with us, I am perfectly willing to make up my mind with
you all to start a mass rebellion, or revolution, and 1 shall not be lacking
wnn my support to you. But 1 must understand what it all meuns, you
must reslise what it means, but today [ sec that we must scek every
avenue for peace, and 1 do say that today [ see there is a chance of coming
to nn understanding, 1 will give ten years, for this effort, if not much
longer time. Woe should show our capacity for work instead of ouly criti-
cising. If an outsider came and heurd some of the lunguage in this
House, he would be tempted to cull it 8 Monkey House.

Mr. President (The Honourable Sir Abdur Rahim): Order, order. The
-Chair eannct ull w this kind of langusge ) be nsed regarding the Heuse.

Maulans Shaunkat All: 1 huve heurd this lanzuage used here, Sir, and
that is why 1 used the expresrion to avoid that.

Mr. Presldent (The Honournble Sir Abdur Rahim): Order, order. The
Hounourable Member cannot use such language about the House, 3

Maulana Bhaukat All: Sir, I have no desire t¢ wound the feelings of
anybody, nor do I wish to attack anybody,

Mr. Pregident (The Honourable Sir Abdur Rabim). The Chair hopes
the Honourable Member will withdraw the expressions he has used.

Maulana Shaukat All: T withdraw it, Sir. These expressions I heard.
T withdraw them as desired by vou, Sir.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member ean now go on with his speech.

Maulana Bhaukat Ali: 1f you want to fight agninst 350 millions of
people, 60.000 British troops are nothing. 1f the people of this country
mnke up their minds to break this British connection. vour 60,000 troops
mean nothing. 1f these 60.000 are meant for the defence of India, they
nre not sufficient. Therefore, I would suggest that vou can easily take
off half the number of British troops now. and, within a few years, vom
will find, when you have acceded to the wishez of the peonple, that the
people will co-operste with vou and offer vou when the time for help .
comes cven a 100 million recruits from India. I sssure vou I can give
vou ten lakhs of fine young men within three months—men who would
be ns tall aa myself and as big as my Houourahle friend, Captain Sher
Muhammad Khan. We need money for nation-building activities, then
wh\ should we waste our maney by having a larger number of highly

' [
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paid DBritish soldiers? How long are we going o depend upun you for
India's  defence? Supposing there is another world war like the last
war. His Excellency the Viceroy, Lord Hardinge, had said that ludia
had only 15,000 troops left and that it had bled white for Britain. 1f we
are not trained to defend our country, som= other courtry would come
and conguer lndia, and we would be helpless if the Mritish were defented
and withdrew from India. Therefore, instead of being n mill-stone round
ycur neck, instead of dreaming and conspiring and training people to throw
bombs and thrust their knives into British officials, —instead of al] that,
try to make friends with us. 1 was a rebel and an eutlaw, und yet 1
have become a friend, and 1 have no doubt that many poople will become
friends, if you ochange your angle of vision. Indian people have been your
best friends in the last war, and I think our reward should have been

uite different. I am not ashwmed of the lessons 1 have learnt from
fhe British, but these iessuns do not mean that 1 should always remain
in perpetuity their slave. Personally, 1 think, if one fine moming 1 find
every English man, or woman disappear suddeuly from India, 1 would be
very sorry, and people would be wondering what had happened to them,
but 1 may tell all that, after four or five days’ wonder, the Indian people,
realizing what had happened, would earry on and the administration will be
as good, if not better than it is today. ('‘Hear, hear’” from the Opposi-
tion Benches.) That is my convietion. It doce not mean that I do not
want the Englishman. We want everybody who lives in Indis and makes
India his home, Hindus, Muslims, Parsis, Sikhs, Christians, and Anglo-
Indians, and in this connection, I have one¢ grievunce against my Honour-
able friend, Sir Henry Gidney, that he and his people arc more proud
of the father than of the mother. (Laughter.) 1 also include nl} the
British merchant princes wbo have made the commerce of India, every
British civilian who is serving Indin—his children must be allowed to
compete with my children, but those who have nothing to do with 1ndia,
but oniv send out their youegsters frosh from Buitish collegas ta cecupy
high appointments in this country, should be told ““this place is not for
them''. The Nawab of Pataudi told me that he knew no ecricket when
be went to England and he said that he owed all hir ericket to his conch,
Frank Woollev. He said that when, for the first time, he went to play
for England againat Auvstralia, no onc was more happy or more proud than
Woolley at his qerformance. We have been vour pupils, and now we
want to administer this country, and we want you to help us in that
object. Why should it mean that we want to kick you out, or heat you
or hurt you, or deprive vou of the wenlth that vou have made in this
countrv? It is peace and honourable co-operation that I want, and I think
it is up to you to grant it. T sayv, the time has eome when India must
be trained to stand on her own legs. You have got no British troops in
Canada; vou have got no British troops in Australia, or in New Zealund,
or even in South Africa, who fought vou only a few years ago. Then,
why in India alone? We have heen vour frienda. We are tired of wait-
ing and waiting and hearing all kinds of excuses and arguments. T do
not want to say anything unpleasant. though T can say many things un.
pleasant quoting history. My desire is not to talk of war, my desire is
to have peace and friendship. 1 want to hear the Armv Saeratare, nnd
T want to see what thev are going to do to Indianise the army, in order
to give the peopla of Tndia evidence of their honesty and pood intentions,
and also in order to show that, when we get power in our hands, we shall
ot touch even a single Englishman or woman or ehild, hnt it wift he
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the bonour and good name of India that we should look after them.
{Cheers. )

SBardar Mangal Singh (Eust Punjub: 8ikh): I have great pleasure in
associating myeelf with the views expressed by the Honourable
the Mover of the motion. This amendment raises a very
important question which i8 very intimately coonected with our future
political development. I wish to speak on this question with a great
smount of caution and restrsint. We should not do anything or say a
word which will inpair the discipline of the army or which will in any way
lowor the efficiency of the anny. (Hear, hear.) I recognise that we do
require u good and efficient urmy to defend our country from external
- uggression and from internal disorders. When we say that you should
Indianise the army, we do not n the least meen that its efficiency should
be lowered. Tf that is the insinuation, if that is the implication, it is a
groat insult to the profession of the arms, a great insult to the Indian
soldier. The other day His Exccllency the Commander-in-Chief, whilst
spenking in the other House, ssid that there was not a large supply of
voung men with long traditions of militury leadership behind them. I do
not kuow what to say w my Commander-in-Chief. During the last
voutury snd 8 bhalf, fhe military wuthoritice in this  country have done
everything to suppress the military leadership in us. They bave dane
averything to deprive us of all those opportunities which cultivate and
erente the aptitude for military leadership in vur men. And after doing
all that, after a century and a half, His Excellency the Commander-in-
thief comes to us and says, “"You have not gut that aptitude of military
leadership now'’. 1 take it us a great insult lo the profession of arms in
India. I do not agree with my Horourable friend, Sir Henry Gidney,
when he said that Indian officers and Indian men in the army do not
desire Indianisation. I speak from personal knowledge, I hope it will not
be taken as prosumptuous on my part, but I do say, that I have been in
the srmy mysclf and T have the honour to represent a community which
contributes the highest share to the defence of the country proportionately.
I daily come in contact with retired Indian military officers and those
men who come on leave. T know their minds. They are more anxious
than the Congressmen there for the speedy Indianisstion of the army. It
in they who are always suffering in the army from the inferiority complex,
trom the inferior status which they have got. I know their feelings. They
are alwnys smarting under this disgrace of always having to carry out the
orders of Britigh officers. I speak fromn personal knowledge and personal
exporience. [ have listened to the speech of my gallant friend, Captain
Sher Muhammad Khan, but I am sorry I do not agree with him when he
says that the Vicerov's Commissioned officers nhoul«! be aho'hshed
straightaway. [ wns rather surprised t¢  hear it from him. He is th_e
representative of those very officers and he comes here and says that his

constituency should be abolished.
Captain Sardar Sher Muhammad Khan: It is « malter of opinion.

Sardar Sant Singh: A matter of inspiration!
Sardar Mangal Bingh: The Houourable the Army Seoretery interrupied
the Mover of the amendment and said, ''"Why do you mqm

Ip u
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officers ?""  Sir, I submit there are two reasons why we do not want to
abolish the Viceroy's Commissioned officers. The first reason is that it
delays Indianisation.

Mr. G. R. ¥. Tottenham: May I say on this point that it will not delay
Indianisation by one minute? 1f I may explain this point now, I will try
o do 80. An officer in the army takes 25 years or 26 years to reach com-
mand of a battalion. It will make no difference whether they begin as
platoon commanders, which is what she Viceroy's Commissioned officers
are, or whether they begin as company officers. It is perfectly true that
the replacement of Viceroy's Commissioned officers by ﬁdim officers will
delay the commencement of Indianisation for a few years whilst theso
Indian officers are taking the places of the platoon commanders. That
will take three or four years, or possibly a little more; but it will not delay
by one minute the completion of that process because in either case It
will take them 25 years to resch command of a battalion.

Sardar Mangal Singh: Had the Honourable the Army Secretary waited
for a few minutes more, I was going tc deal with that question. 1 say,
Sir, in spite of the explanation of the Honourable the Army Secretary
that the abolition of the Viceroy’s Commissioned officers will delay the
Indianisation of the army. We have a{ the present moment selected 15
regiments to Indianise, a complete war division and in that division there
arc about 300 Indinn officers and about less than 200 British officers. For
that if we are to abolish the Viceroy's Commissioned officers, we require
in all 500 Indian commissioned officers, but if we keep those Indian
officers there, we require only less than 200 Indian commissioned officers
to Indianise the whole division. If you replace the Vieeroy's Commmission-
ed officer by Indian commissioned officer, you are not Indisnising it. You
are only replacing Indian by Indian. Is this Indianisation? You are
simply changing the Viceroy's Commission into an Indian commission,
which is only a change in name. What is the change? In this connce-
tion 1 am reminded of an incident. Once, Sir, there was a great agitation,
about the unhealthy condition of Mianmir eantonment, in England. There
were British troops there who were dying of malaria and there was a great
agitation in the British Parliament that the Mianmir cantonment should
be abolished. What did they do? They changed the name of Mianmir
into Lahore cantonment and announced in the Parlinment thut they had
changed the cantonment. This is typical of the Indisnisstion which you
are carrying out now. They are replacing a Jemadar or 8 Subedar or
Risaldar or Risaldar Major by an Indian commissioned officer from Dehra
Dun. 7T ask the Armv Secrctary—is this Indipnisation? This is merely
change of name and we are not going to be deluded by it.

My second point ns to why the Viceroy's Commissioned officer should
be retained is this. If vou abolish this order now, it will serionsly affect
the efficiency of the Indianised nnits. 1 tell yvou why. Now every villager who
goes inté the army has the aepiration 1o rise one day to the post of Jamadar
Subedar or Risaldar or Rigaldar Major. If von deprive that chance to that
ordinary man, those efficient men and good soldiers would go to other
units and not to your Indianised divilionfuhich you :Brc going to crgate.
You are creating such conditions that after 14 or 18 years your Com-
w‘n&w{ will come here and eay: “‘Look here, these Indisnis?’i
zegiments are inefficient, and, therefore, Indians are not fit for the army’’.
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‘On account of these two reasons, I say that the Viceroy's Commissioned
officer should be retained, and if you sare going to abolish it, we shall
consider it after the whole army is Indianised. At present the question
is to replace the British officers by Indian officers.

I now come to the question of the Indian army. 1 am sorry to say
that the whole structure and the whole composition of the Indian army is
based on mistrust, doubt, suspicion and racial discrimnination. I am
to say it but it is 8 fuct. The policy which was chalked out, after the
Mutiny, is still there in the army. The two counterpoiscs which were
proposcd at that tirne are still there in the army. Before the Mutiny there
was one European soldier to five Indian soldiers and even sometimes one
to six ar weven but, ufter the Mutiny, they fixed the proportion as 1 to 2
and that proportion they are still carrying on. Another counterpoise which
they proposed is that all the regiments should be mixed regiments. There
should be a platoon of Bikhs, Punjabi Mussulmans, Gurkhas, Mahrattas,
Rajpute und Dogras. The mixed regiments are in order to counterpoise
amongst thesuselves, the proportion of the British and the Imdisn is the
other, two counterpoines still oxist. | ask, in all seriousness, in all humility,
if the loyalty of the Indian soldier is still quostioned.

An Honourable Member On the Official Benches: No,

Sardar Mangal Singh: Why are vou, then, keeping this counterpoise 7
Why don’t you withdraw the British army? This British army is a
sounterpoise to the Indian army. They probably feel that if there is a
revolution in this country, the British army will stand by the British. In
this sense, the British anny is not an Indian army but it is an army of
ocoupation to perpetuate the British raj and to earry on the exploitation
of the country. 1t is to protect their interests and in this sense it is not
» nationsl nrmy but an army of occupation.

Mr. President (The Honournble Sir Abdur Rahim): The Honourable
Member has two minutes more.

Sardar Mangal 8ingh: About the military leadership. T said that they
have not given ns opportunities, and, even afier 100 years, they would
not give us small opportunities willingly, but, in the war, when the
British officer died. our Indian officers got the opportunity to command
the platoons and what happened at that time? They had no previous
teaining. They were not the graduates at Sandhurst or Cranwell or any
of the military collegea of England. They were simply Jamadars or
Rubedars or Risaldars and how did they behave. Here is book called:
‘Deeds of Valour performed by Indian officers and soldiers’. 1 v_rlll give
vou only two or three instances as to how those cfficers and soldiers met
that crisis, when the Dritish officers were killed and the enemy was coming
on. That will show that if you give us opportunities we will not be
wanting in deeds of bravery. The first case is that of Jamadar Mir Dast
who was grsnted the Victoria Cross. I will read an extraet from the
Fondon Gaszette: .

“F i hravery and ability st Y on the 26th April, 19135,
han he ed Vi Pistonn with great gallaniry during ihe attack and | afterwerds
‘collectenl ariows pParts of the redimeat when we British efficer was left and kepl them
ahder his command until the retirement was ardered.” -
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Then, there is ancther instance—of Subadar Bhagwan Singn:

“For conspicuous gallantry and devotion to duty. When his Company Commander
was wounded early in an engmgement, he took command and led the company with
great courage and skill, meiting o most imspiring example tn the men. Later, when
the adjutant and the Rubadar-Msjor became camumities, he earried out their duties
in addition to commanding his company, and readered invaluable assistance during
the ensuing unight.”

Then, there is another Subadar Mit Singh:

“When his company commander was wounded during an engagement, he at once
took command snd led the company with great vooluess und skill. By hia excellent
dispositions he repelled a counter-attack, and mamtained the ground won. He et a
magnificent example to his men.* )

Sir, this book is full of similar extracta, showing that when the Indian
officers got the opportunity, they behaved well and they met tho crisis.
Sir. only yesterday, I came across in this book the deeds of bravery of our
own Marshal. (Loud Applause.) This is what the London Guarette rays
of his conspiouous gallantry while serving with the Indisn Expeditionary
Force in France:

“Daring an advance on the 30th November, 1017, hin squadron wax caught in
barbad wire. Usder heavy shell-fire, Nur Ahmad Khan showed great presence of
mind and initiative in extricating the sgasdron. By his persoual bravery and good
example, he sucoceded in rallying his men and galloped through » barrage of heswy
shell and machine gun fire."

(Loud and Prolonged Applause.)
—But mark these lines carefully—

“But by the time that ‘D" (Pathan) squadron begun to pass through the defile,
they met with a very difierent reception. The leading troop wax almost blown to
pieces by the conzentruted fire on the narrow  opening, hut the vemainder  of the
squadron never wavecred, nor did they change their pace.’”

(Loud and Prolonged Applause.)

“Advancing with the utmost steadiness through e gap, the troup. spresd cut ane
disnronrd formation forty yarda apast, and breaking into gailop cromsed the interveniug
apen yround under heavy shell und muchine gon fire and joined the leading squudron
in the hollow ground. This gullant episode, which wax watched with admiration by
enlooie-s, was one of which any avmy in the world might he proud For mounted
troops to wdvance in the face of uwdern fire-arm. (s 1 any circumstances an undertak
mg requiring the greatest pluck and daring. To make wich un advance in orderly
firmation, first throagh a narrow defile amd then acrows open ground, expoxed through-
ot to hostile artillery and infantry fire, betokens not anly dash and gallantry, but
also roo'ness and nerve on the part of the leadern and steady discipline and morale of
a verv high order in all ranks.™

{Hear, hear.)

"Nor was this merely ¢ vain display of recklesr bravery. The opportune
arrival of Hodron’s Horse at a_point where the defeoee was very seriously
weakened, and at a moment when the single squadron of the 8th Hussars
was in danger of being overwhelmed, was successful in definitely checking
the German advance and materially assisted in keeping the line unbroken.

Major Nawab Ahmad Nawas Khan (Nominated Non-Official): All thesc
things were taught by the British to us, Indians.
2
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Sardar Mangal Singh: Sir, thesc certificates were carned at a moment
9f_ crisis by those men who were deliberately deprived of those opportun-
ities of getting an aptitude for lendership. 1 submit, Sir, that we should
never sceept u position whereby you are merely going to have this Indiani-
sation us an experimental messure. If you do it, we refuse to have it, we
do not want it on that basis. (Iear, hear.)

The other day, in the Council of State, the Commander-in-Chief said
that they will pronounce their judgment after fourteen or eighteen years.

Mr. G. R. ¥. Tottenham: No

Bardar Mangal 8ingh: Sir, if the Indians are fit to teach them in
peace und Joad them in war, then and then alone they will extend Indisni-
sation. I do not accept that proposition. Bir, wherever you have given
opportunitics to Indians, they have shown that they are eminently fitted.
Beo in the I.C.8. how they have acquitted themselves, and see in this
vary House how our Indian Leader of the House and other Indian
Members ure leading the Government men. (Laughter.) Wherever you
have given us opportunities, we have shown that Indians ara not less
capable than any Europesn or anybody else. (Hear, hear.) I say that
on that ground I do not accept that proposition. How long shall we be
under oxumination? They gave us reforins. They now say: ‘‘Look here,
boys, havo these reforms for ten yeara and you are under examination, and
we will pass our judgment after that’'. Similarly, here Government
come forward and say: "'All right, we will give you some commissions, we
will muke sotne Lieutenants, some Captains and, after some time, we will
pass our judgment, und if you get 45 per cent. of the marks, we will
provnie you to wnother  clasa’’.  Sir, we refuse to accept that poaition.
(r. hear)

viothor jmportant point which I want to allude to is the Commissions
yan are giving us in the army now. I maintain, 8ir, that the Commissions,
wl i, wre now being given, the Indian Commissions, are inferior to the
Ki:r '« Commissions, which, for instance. you gave to my friend, Captain
Sher Mubammad Khan and to our Marshal. know the Army Secretary
will contradict me and he will probably come up with the argument that
thia is equal to dominion commissions. T do not want to hear that
argument, because, in the dominions, these conditions do not exist. If
there are any British people in the army, they are in the general army.
Here they nre not. Here they have got a  separate army: and, if our
Indinu Commissioned officers and the King's Commissioned officers and
oven private men, if they go into mixed formations, then the Indian Com-
missionced officers will not be entitled to that rank--that is to command
mixed formations. 1 know the  Honourable the Military Secretary is
shaking his head, but, in spite of that, T maintain that you are not giving
those Commissioned officers that right. Even if the King's Comlm.ssloned
officer is a juniar to our Commissioned officer, he will not accept his com-
mand. That is the whole position. And this is not only in the case of
officers. T ask the Army Secretary—supposing there is an Indian Com-
missioned officer going oo the road and a British soldier meets him; if he
does not salute the Indian Commissioned officer. T nsk the Army Secretary
if he is entitled to his salute, and if the British private soldier refuoeo.to
ealute the Indisn Commissiored officer, is he reslly entitled to put him
under arrest and take him to the quarter-guard and punish him ?  Certainly
not, under the present army conditions, and that is the whole point. T



r
THE GENERAL BUDGET—LIST OF DEMANDS, 2227

again put the other question: will the Indian Comunissioned officer be
mlt.lt:led to sit on a courtmartial of junior British officers, or even of private
British soldiers?  You will probably say that this condition will natb
arise for another 20 or 25 years. I say, these conditions are mot with in
every-day life. There are mixed formations, there are occasions when the
Indian officers and the British officers come together, and if the Indian
Commissioned officers are to be treated like that, I say, no respectable
nation will accept that position, and India will not aceept that position of
inferiority complex and inferior status. "

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has exhausted his time,

Sardar Mangal 8iogh: I am finishing, Sir. With these words, I
submit ‘$iaé the pasde of Indianisation nhgould be greatly increased, and
the recruitment of British officers should be altogether stopped.  (Hoar,
hear.) If we today stop the British recruitment, even then it will take
nearly 40 years to complete the Indisnisation of the army, and if we do
not stop that recruitment,—well, the other day, the Honourable the
Army Secretary frankly admitted that, at the present rate, Indiuniration
could never be accomplished and the Indian army could never be
Indianised ; and, if that is the position, we do submit that the least that
the Government should do is that they should stop the recruitment of
British officers, from England. With these words, I heartily support the
motion moved by my Honourable friend, Mr. Abdul Matin Chivudhury.

Mr. G. R. P. Tottenham: fir, if 1 intervene in the dehate at this
stage, I think it is in accordnnes with the wishes of Honournble Members,
and I hope that thev will give me o patient hearing on this controversial
subject. With most of what has fallen from Honourablea Members toduy,
T shall deal in the general body of my speceh, but I inust admit strnightaway
thut Mr. Asaf Ali took me by surprise and T do not quite know even now
what he was really aiming at.  He took one deep breath and infinted the
army budget by ten crores, that is from 45 crores to 55 crores. 1 am still
not quite sure how he did that. He then took wnother breath and saaid
that thia enormous sum must be greatly redueed, but for cvery reduetion
that we make in the way of abolishing British regimnents we must make a
corresponding increnre in the air foree nnd in the nuvy. Those increases
were advocated, definitely to mect eertain imperial liabilities which at pre-
sent the armny in Tndin docs not necept. e apparently wished us to accept
these liubilitics in additicn to those that are now lnid upun us.  Last of
all, he took an even deeper bresth and suggested thet we should introduce
conscription in India which would mean, aceording to hin own  figures,

conscripting 120 millions . . . . .,
Mr. M. Asaf Alli: Not necessarily.

Mr. G. R. F. Tottenham: | thought conseription meant universsl ser-
vioe. However, it is not necessary to go on further with that. 1 sbould
like to acknowledge very gratefully the very tempernte way in which the
Honourable the Mover plsced his case before this House, and 1 hope I
shall be able to do the same. [t is obvious frorn what we have heard on
the motion that it raises the whole policy of defence. 1 musi, however,
confine myself to certain aspects of it, if T amn to keep within my time limit.
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Fortunately that is fairly easy, because the moet important aspect of the
whole problem is th: question of Indisnisation. I shall, therefore, confine
most of my remarks to that subject.

There ure, however, just four fucte that 1 should iike first of all to place
before the House with regard to the general level of defence expenditure.
Now, the first is this. At the present day, the defence budget stands at
45 crores, whereoas in 1930, it stood at 55 crores. That shows a reduction
of ten crores is 8ix yeurs and nobody ean call that negligible. At the same
tisne, the more we reduce, the greater seems to be the dvmund for redue-
tion., When our budget showed 55 crores, the general cry was for a
reduction to 50 crores, and now, when we have reduced the expenditure to
45 erores, the demand for reduction is aven greater, At the same time one
gunnot help noticing u somewhat inconsistent tendency, and that is a
tendency to increase the defence budget by putiing on to it various items
which st present find a place under various other heads of account. T can
only vonclude that the reusen for this is that, the smaller our budect gets,
the more difficult it beeormes to ceriticise it- and so our critics want a larger
target to aim at. They wunt to be able to produce telling statistics based
on the size and the vest of the army. Now, one might point out that from
the taxpayer's point of view, (and that is ufter all what we are nuioly
considering todny) the mere transfer of items from one head of account to
anothor does not make the slightest difference. 1 um thinking particularly
of the cuse of strategic milways.  But there is o poiut of substance behind
that. The military authoritics themselves have never clearly understood
why the category of so-called strategic railways should be limisted to a few
linew on the other side of the Indus which do not work av a profit. There
m anather poiut of view, and T put it before the House, that the main lines
from Karuchi and Bombay to the north-west of Indis are of infinitely
greater strategic importance than the comparatively few trans-Indus lines
on which the loss is incurred. Tt scems to me to be equally sound, or un-
sound, to suggest that, if the army is to pay the loss on these trans-Indus
lines, they might also elaim a share of the profits on the other lines.

Bir Cowasjt Jehangir (Bombay City: Non-Muhammadan Urban): Were
they oonstructed for military purposes?

Mr. G. R. F. Totteaham: Originully, no doubt they were consiructed
purtly for that purpose.

The socond point is that thinqyear undoubtedly the arny budget has
tnerensed by about half a erore.  Nobody ean maintain, however, that that
Increase indicates any change of policy. Nobody can maintain that full
wurning was not given of that poesibility; ahid hobody ean maintain that
in this respect the army are behaving in any way differently from all the
civil departments of the Government. In fact it has been repeatedly said,
during the last few years, that the reductions that we have secured have
been secured partially by temporary cuts in pay, partially by the fall in
commodity prices, partiaily by the faot that wo have been living on our
-surplus stores instesd of keeping uwp our rescrvey to the lull extent and
partially by the fuet that we have postponed expenditure on building. It i,
therefore, inovitable that, whon the pay out is restored, when prices begin
to rise, when we havs consumed our surplus stores, and when it becomes
no lenger eeonomical to postpone expenditore om buildings, thers must be
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an increase in the army budget. That is the second important fact that 1
wanted $o mention. '

The third fact is this. Honourable Members are very fund of saying
that more than half the revenues of this country are absorbéd in defence.,
Well, Bir, that is not correct. Actually the figure at the present moment is
about 26 per cent. of the total revenues of India. Bul even that is not
the reslly important point. The important point is thut in 1914, that is
vefore the war, the proportion of the revenues of India that was spent on
defence was 34 per cent. In other words, before the war it was a little
over one-third; while today it is a little over a quarter. We now spend
cight per cent. less of our income on defence und eight per cent. more on
the civil departments. 1f 1 may go back a further still, it may interest
Honourable Metmbers to hear extracts from a lecture, which a learned
Professor of the Madrus University gave the other day, about army organi-
sation in ancient India. He says:

“We soe that the military expenditure was a little over 50 per cent, of the total
expenditure of the State.” '

That is tulking of thousunds of years ago. He goes on:

“It appears, the pay of the officers and the soldiers were dependent on the wonomic
condition 4;{ the times and in the face o constant aitacks and in the absence of
‘necessary funds in the treasury, the King oould encroach upon the private property
of his wealthy sabjects by levying more taxes upon them.™

That merely shows how history repests itself.

The fourth important fact is this. Last year, I made certain cnlcula-
tions from published figures and I found that the totul cost of the defence
of the British Bmpire by land, by sea and by air at that time eame to
roughly £150 millions a year, that is about 200 crores. Out of that enor-
mous sum, the British texpayer pays abous eleven annag in the rupee and
the Indian tuxpaver pays rather more than three annas in the rupee, while
the Dominion taxpayer pays under two annas in the rupee. It is perfectly
true that the Dominion share compared with Indian share is small, but
there are differences hotween the conditions in the Pominions and the
condiiions in India to which I need not refer at present. The point T
wish to make now is that the Indian share compnared with the share of the
British taxpayer is also very small. It is indeed often apt to be overlonked
-or forgotten that, although India may pay a great deal for her army, nh‘e
pays practically notbing for her navel defence and very little for her air
defence. Those, I submit, are the sort of facts, or some of the facts, thut
ought to form the ‘back-ground of any genersl consideration of the level of
the defence expenditure.

But. Sir, I am perfectly well aware that what Honouruble Members
are mainly interested in is that, whatever the prescat figure of defence
expenditure may be and by whatever amount we may have reduced it during
the last five or six years, still, in their opénion, considersble further reduc.
tions could and should be sccured by more rapid Indinnisation. I, there.
fore, turn to the questicn of Indianisation and 1 will attempt first of alf
to explain the policy of the Guvernment of India with regard to the
Indianisation of the Indian semy; that is to say, the replacement of
British by Indian officers in the Indian armoy. -

Sir, it is e to 36 this case unless one fundamental
' ¥ ca?:ﬂt: m and méia that the replacement of Britigh
officers by Indian oficers is an experiment. Now, by making an experiment
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' understand doing something that has never been done before and apply-
ing certain teste to it to see whether it will work. That is what I mean by
an experiment,

Mr. M, Asa! Ali: Does it imply that you can go back on the experi-
ment ?

Mr. G. R. ¥. Tottenham: We must see whether the experiment works.
By the test that we upply to this experinent naturally 1 understand the
test of efficiency. And in this connection I think I need only quote the
report of the Defence Sub-Cominittee of the tirst Round Table Confer-
ence, to which my Honoursble fricnd, the Leader of the Independent
Purty,—who [ am sorry to tind is not present today, signed his name.
What they then said was:

"It wes unanimously agreed that in a matter of sach importance as defence, the
ulmost care wua necesaury in expressing  opinions and the Sub-Committes as a whole
was very anxious not to create the impression that any one in any way to any degree-
wunted to sy snything that could even remotely tend to imperil the saitly of the
conntry or to weaken the strength of the army. [t was in view of this general feeling
that all sections of the Sub-Committee emphasised the jmportance of maintaining the
same staudard of efficiency in training as prevails now in England.”

Now, 8ir, with those who hold that we already possess sufficient proot
of the ability of Indians to train troops, as officers, in peace and to lead
troops, as officers, in war, I am afraid it is impossible for me to argue. 1
oan only eay that at the moment we have no proof and only a certain
amount of evidence. And in saying that 1 do not wish to be misunder-
atood. The valour and gallantry of Indian troops is fully, freely, gladly and
unrescrvedly udmitted and acknowledged. But, Sir, the qualities required
of a soldier are very different from the qualities required of an officer whose
business it is to train troops in peace and to lead them in war.

Sardar Sant Singh: May I ask the Honourable Member one question ?
Did not those gentlemen whose names were read out by Sardar Mangal
Singh lead their men in war and act ss officers ?

Mr. G. R. ¥. Tottenham: They certiinly did and all credit ig due to
themn for doing so. But it was not their life's work and they did it in the
heat of the moment during the war. That does not prove necessarily, us.
T amn now going on to argue, that they would have made good cominand-
ers of battalions or brigades or gond Generals or good Commanders-in-Chief.

I have said it before,  and T will aay it again, that the mere fact that &
pumber of young Indians are uble to pass sn exumination into the Indian
Military Academy and pass out of it with success, thc mere fact that they
are able to command with success small bodies of troops in peace time,
Joes not necessarily that they will make good commanders of batta-
lions or brigndes or divisions or army corps. I have no doubt that many
of myv Honourable frionds annosite would have had no lifeulty themselves
in passing these examinations and in learning the necessary drill. I have
no doubs that even I myself could have done it, but, speaking entirely for-
myvself, 1 have no doubt whatever that I should have made an extremely:
bad General. And, therefore, it does not necessarily mesn that because-
young Tndians can pass examinations in the Academy they are. therefore,
fit struightaway to command large bodies of troops. Now, Sir, ta those
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who are prepared to admit,—and I think there are some,—that the Indian-
isation of the Indian army is an experiment, in the sense in which I have
used the term, I will say as follews. In prastically every speech and in
practically every article that is written on this subject we are told that at
the present rate it will take hundreds of years to Indianise the army.
That is nos true. It will not take hundreds of years or thousands of years
or even millions of years. At the present rate, as I have said before, even
if one British officer is recruited every year, the Indian army will never be
completely Indianised. And if there are any Honourable Members who do
not understand that even now,—I will refrain from using those terrible
words that I used the other day,—I will merely hand them over to my
Honourable friend, Dr. Ziauddin, and ask the learned professor to give
them a few lessons in elementary mathematics.

Munshi Iswar Baran: When do you think the army will be completely
Indianised according to vour ealculation?

Mr. G. R. ¥. Tottenham: | am coming to that now,

Now, 8ir, 1 think the Leader of the Independent Party, Mr. Jinush;
and those who sit behind him, understand the position perfectly well. In
fuct, it was clear from what Mr. Abdul Matin Chaudhury said that they
do understand the position. The position that Mr. Jinnah took up at ths
Round Table Conference was this. The quickest possible method of Indian-
ising the Indian army is to stop British recruitment tomorrow. Tf you do
that it will take 35 years; and, in his opinion, that was possible and
should be done,. He failed, however, to ocaerry with him the rest of the
Committee. Thercfore he said: *'If you are going to do anything short nf
that, vou must lay down a definite indication of the puce at which you
intend to proceed.'’ Therefore to himn Indianisation in 5, 10, 15 or 25
years clearly means that after those 5, 10, 15 or 25 years we must bind
oursclves not to recruit any further British officers. I am glad we have
got that clear. Let us apply that to our policy. Our poliey is not, never
was, and never could have been, intended to Indianise the whole of the
Indian army, either completely or partially; and 1 do submit that it is
unfair that it should be criticised as if that was its intention. The object
of our policy is to Indianise a very definite portion of the Indian army in
a very definite time. The portion of the arny that we ure Indianising
is. a8 | have explained before, a division of all armns, and a eavalry brigude
with a proportion of all the necessary staff and ancillary services, such as
the Indian Army Service Corps, the Indian Army Ordnance Corps, Remounts
snd 50 on. We have made the most careful calenlations and we find that an
intake of 80 eadets a year into the Indisn Military Academy, making due
allowance for casusities and wastage, should be sufficient, or more than
sufficient, to provide all the officers required to officer those units by 1962,
that is to say, in 17 yesrs from now.

Now, Bir, some Honourable Members may say, “how is it possible
to Indisnise those units in & period of 17 years when the period it tukes.
to command a battalion is 26 years?" S8ir, that is perfectly truc. The
army is one of the few professions in which infant prodigics arc not ale
lowed. There is a time-scale of promotion, 9 years to Csptain, 18 years.
to Major and 26 years to Lieutenant-Colonel. The explanation of course
ia that, when we started this scheme for the Indianisation of a division.
and a cavalry brigude, we started with something in hand. Wg starled:
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with the officers who had already beews reoruited for the purposes of the
old eight-unit sclieme which begun in 1924 and the first of whom, there-
fore, should be fit to cominand their battalions im 26 years from 1924, that
is, in 1950. Iu this way, we calculate that, if all goes well, there should be
sufficiont officers of suflieient standing from gboyt 1960 opwards to eom-
mand, not only the original eight units, but aleo the additional unite in-
cluded in the division und cavalry brigade. And, by that time, these
various unite will probably have bad their baptism of fire im some frontier
engagemont or other: they will have passed through the supreme test; by
that time there can be no possible talk of experiment. , . . .

An Honourable Member: And if there is a great war, sooner!

Mr. G. R. ¥. Tottenham: Honoursble Members may ask: *‘Have we
got to wait till 1952 or 1950 before any further advance can be made?’’
My snswer to themn is “‘Certninly not”. An impression scems to have
guined ground that His Excellency the Commander-in-Chief said the other
day in another place that no more Indianisatien can take place for four-
teen years. Bir, His Excellency the Commander-in-Chiof never snid any-
thing of the kind. His Excellency has always been strictly consistent wn
what he has said on this subject: and what he has said is that it is only
wheg.\ you get a sufficient number of Indian officers with fourteen years’
service that you will be able to express an opinion about the success or
othorwise of the experiment. I would like, if 1 may, to read the actual
words of His Fxcellency's address to the Indian Military College Com-
mittee on this point—it was in 1981. His Excellency said:

At the present moment, the yvung Judian officers in the eight units have seven
yoars' service. ‘That obviously is not long enough for us to tell whether they are
going to be fit to administer and train a unit in peare and lead it in ¥ r. In
sovens more years (that will be in 1838) however, they will have had fourteen ysars'
ssrvice and by that time 1 feel pretty certain that we shall be able to give a definite
apinion whether they aro gning to be 8 complete success or nol; and we need not
wait until a further seven vears, which would bring ‘y'oun officers now in the Army
ap to 21 vears' service and approaching the time when they would command units,
befors we decide to carry the experiment further.”

1 should like to nsk the House to compare this policy of ours with other
policies that have been put forward for the Indianisation of the Indian
army, and, in particular, the scheme of the Skeen Committee.  Under
the scheme of the Skeen Committee, half the officers in the Indian Army
in 1952 would have been Indian and half of them would have been Bn-
tish. Now, let us suppose that there is somewhere—I do not mgo:’n this
eountry or in England, but somewhere—an entirely imaginary y of
very influential people who are bitterly opposed to Indianisation =8 such
and who will take everv possible opportunity to obstruct it. Let us sup-

ulso that these semni-Iudianised units, with half their officers Indian
and half British, had acquitted themeelves well and that the demand was
put forward for the total stoppage of British recruitment. What would
our imaginary obetructionists eay ? Surely it would be open to them to
woy: ““Yes, it is all very well to say that these units have done well: but
the roason why they have done well is largely because they have got so
many British officers—balf British and half Indian. We will increase the
ratio of Indisniestion: we will take in two Indiane fo one British or even
#iree Indians %0 one British bud we cannot go further at present.”” I quite
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agree, at that rate, that it would take hundreds of years to Indianise the
Indian Army. Now come back to our own scheme. We have, in 1950
or 1852 a number of units which ame completely Indianised from top to
bottom and commanded by Indian officers. Let us assume that those
units, as we hope, will have also acquitted themselves well. If that is so
and, if, then a demand for the stoppage of British reeruitinent were put
forward, what possible answer could eur imaginary obstructionists have ?
1 for one can see no practical answer; and I would ask the House seriously
to think out the implications of what I have ssid. It muy mean, ss far
88 I can see, the possibility of Indisnisation within a much shorter time
than either the British Indian delegation inentioned or than Honourable
Members opposite seem to think.

Now, I shall turn to one othor uspect of this matter. It is said that
our {rolicy is based on distrust of Indians. 1 deuy that absolutely. To my
mind, the making of an experiment, so far frum involving distrust, must
connote a very decided mensure of trust combined with an ordinary meas-
ure of prudence. I will take an unalogy from trude. Supposing a youn
man walked into a motor firm’s office one morning und suid that he hus
discovered a wonderful new invention which would make motor cars very
much cheaper and would not affect or reduce their efficiency, He pro-
«duces his plans and designs and specifications and the firm i8 improssed.
But does that firm immediately incorporate this design in their next year's
model and sell it to the public? No firm would think of doing such a
thing. What they do is to build a few cars including the invention and
subject those cars to thie moxt rigorous tests on the heach and on the road;
and then if they succeed in passing those tests they put the car into
commercial production and sell it to the publie. 1 nced only say that the
army is a much more complicated machine than & motor car; and inciden-
tally if Honourable Members say that it is absurd to imagine that a coun.
ey of the sirc and character of India is unable to produce officers to lead
sheir army, surely it is equallv true that it ia ineredible that a country
f the sine of India should not be able to produce motor cars. Still the
faot remains that in both cames India has not yvet done so. . . . |

/An Homourable Member: Thanks to you!

Mr. @. BR. F. Tottenham: Now. myv point is that we are trusting these
young officers; we arc launching them upon this experiment and we are
giving them every poesible guidance and assistance. Nubody can deny that.
We are going out of our way to post to the Indianising units some of our
best and most sympathetic officers to train these young men, as they
gradually get menior. to take their places; and if we are doing that, I do
noé think anvbody has any right to say that our policy iy based on dis-
trust. On the other hand 1 do sav that the public generallv and Honour-
able Members opposite could help enormously towards the success of this
experiment. if they too were ready to trust us and alsn to trust thess
voung men. At present what do we hear? Nothing hut talk sbout invi.
dious distinetions or differences in powers of commond and segregation.
Now, what does eegregation mean? Merely putting these young men by
themselves to do a particular job with proper guidance and proper su
vision. No Honourable Member opposite, 1 am quite mure, would admit
that these young men sre not eapsable of runsing the show hy themsslves:
why then do they object to this word segregstion? | believe it is entirely
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due to the supposition that our scheme of Indianising completely a por-
tion of the army is based ou our desire that British officers should never
submit to the command of Indisn officers.

An Honourable Member: That is just the point.

Mr. G. B. ¥. Tottenham: I need only refer to the debates that took
place in Simla lust year on this subject. What did it all amount to?
What our opponents then said was: ““We want complete reciprocity of
powers of command between British and Indian officers in the Indian
army.”’ We snid: “"We agree. That is the principle that we ourselves
advocate und we are going to do it.”” Our opponents then said: ‘“We do
not trust you to do it: we want you to put a definite section in a definite
Act und tie your hands in order to do it.”” We said: *‘That is not the
right way to do it: powers of command are not regulated by the Indian
Army Act or the Army Act at Home: they are regulated by the King's
Regulntions which are issued by His Majesty who grants the Comm’ssion””
Now, only u few davs ago an amendment to the King's Regulations was.
issued and I will read it to the House: .

“The power of command to be exercised by Indian Commissioned officers in relatiom

o personne! belonging to His Majesty’s Indian forces will he the power of command
vested in officera of corresponding rank and status holding commissions in the land.

forces. ™

That is exactly what the Honourable Members wanted. It gives com-
plete reciproeity of powers of command in the Indian army without any
rescrvation of any kind, T do hope, Sir, that that will be enough to con-
vince Honourable Members. . . .

An Honourable Member: Will you put it in the Act?

Mr. G. R. . Tottenham: . . .. . that we are just a8 much in earnest
about this ne they are. It is quite true, Sir, thut we cannot possibly
promise now, at this moment, fo stop British recruitment in any fixed:
number of years, but what 1 have said will, I hope, show Honourable
Members that our policy dues at least contain the possibility of a' rapid

approach to that position, and possibly a far more rapid approach than
Honourable Members seem to think.

Now, 8ir, 1 have dwelt possibly too long on the Indianization of the
Indian army. 1 should like to say a few words about the reduction of
British troops. The first thing 1 must say is that I deny absolutely that
any portion of the army in India, cither British or Indian, is maintained:
here as, what Honourable Members are pleased to call, an Imperial Re-
aerve.  That, Sir, is not true. The army in India, both British and Indian
1 maintained on a scale which is sufficient to protect India against locad
aggression on her frontiers and to maintain internal security; and, so far
from the army in India being eonstituted as am Imperial Reserve, it is &
pluin fact that if India. which God forbid, were ever to be faced by the
major danger of attack by n great Power, the army in India, British and
Indism, as it is constituted at present, would not be sufficicnt to repel
that attack. and we should have to apply for assistance and re-inforce-
wents from England. 8o much, 8ir. for the actual strength of the army
in India. [ do not believe that if that army were entirely Indian, there
would be anv single Member in this House who would advocate its reduc-
tion by one gingle man. There does, however, remain the question of the
possibility of replacing British troops by Indian troops. Now, Sir, aa re-
gards that, T can only refer to what the Leader of the Independent Party
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said sbout it at the First Round Table Conference. What he thore advo-
cated was,—I will quote his own words, ‘*As you go on with Indianization,
British troops must be gradually reduced’’.  Sir, I may be perhaps cxcured
for placing more emphasis on the word ‘gradually’ than possibly Mr. Jin.
nsh himself did, but I cannot believe that by the word ‘gradusily’ he meant
either rapidly or suddenly; and our policy, as I explained the other day,
does involve the gradual replacement of British by Indian troops. Our
programme of Indianisation includes automaticslly the gradual replace.
ment of certain portions of the British army by Indian units. The whole
of this policy has been very carefully considered, within the last few years,
both by this Government and by His Majesty's Government, and it was
considered in the full knowledge of the strength of Indian opinion on this
subject. Surely, Sir, we should be guilty, to say the least of it, of ex-
treme inconsistency if, at this moment, we were to change our minds and
advocate s sudden or rapid acceleration of the process.

Sir, that is all I have to say. 1 do hope that, whether Honourablo
Members agree with me or disagree with me, at least they will give me
credit for having put my views befors them honestly and frankly. (Hear,
hear.) I do myself believe that the Government policy in this matter is
the right policy. (Scveral Honourable Members  from  the Opposition
Benches: *'No, no.”’) We have no rearon whatever 1o fear criticism regnrd-
ing it, snd I say it is the right poliey, because, I believe. in the long rum, it
will prove itself to be in the best interests of the cafety, honour and welfars
of this country. (Several Honourable Mcmbers from the Opposilion
Benches: '"No, no."’)

(At this stage, several Honourable Members asked for a closure.)

Mr. G. Morgan (Bengal: European): Mr, President, after the very full
explanation given hy the Honourahle the Army Becretary, there
47 M s really very little left for nie to say.

An Honourable Member: (On whose behalf?

Mr G. Morgan: On my own behulf. 1o fact, the few notes that | had
made related to pointsa with which the Army Secretary hns ulready very
ably dealt.

Now, Sir, it i evident from the spocches delivered today that this
House considers an army in India is pecczsary, One has only to look
at the map of India to realise the neceseity for a foree to safeguard the
country. The North-West Frontier is an eternal question.  The North-East
Fronticr may at any moment bkecome another serious problem, and the
long line of seaboard rend-rs Indis vulnerable.  Now, Sir, tuking it for
granted that an army is a pecessity, the nest quostion is what should be
the strength and compae’tinn of that ermy ™ For munv vesrs past innu-
merable Commtizer have disgeassed this question. and T will only refir 1o
the Garron Committec. which s sowetitnes ealled the Capitation Tribun .
The findings of that Comnnitter were accepted by His Mujesty’'s Govern-
ment and by the Governmeni of Indin. and Ind'a reccives a contribution
of two crores, which will relieve, in pructice, the Indian taxpayer of pay-
ments cquivalent to the cost of cleven Littalions of British infantry, that
is to say, about one-fourth f the British infuntry in India.

As this House is aware, the total fighting strength of the army in India
was 288,000 in 1914, whereas i 1934 it was reduced t0 179.000. The redue-



2236 LEGISLATIVE ASSEMBLY. [12rn Marce 1985.

[Mr. G. Morgan. ]

tion hae been, therefore, 59,000, of which 20,000 were British troops. At
present, the strength of the field army is abcut 69,000 and that is con-
sidered, by those responsible, to be the minimum sufficient for what is
called the minor danger, aot for u big war, although this fighting force
would have to “*hold the fort’", ¥2 to speak, in the case of & big war, until
reinfprcements came from overseas. That position has been explained by
the Army Secretary only 3 few minutes ago. Bir, accepting. this positiom,
we now come to the question of thq replacing of British troops by Indian
troops. Honourable Memnbers muat be aware that this cannot be done by
a stroke of the pen. It must teke time.

An Honourable Member: Why ?

Mr. G. Morgan: Because it canuot be done. You have to fuce facts.
It must tuke time. T ask Honourable Moenibers to fuce facts, and thev know
wrieetly well that it must take time.  The Sub-Committee of the first
tound Table Conferenee acknowledg d, and this has been repeated in this
Fouse today, that it would take 35 yvears to complete from the time
British recruitment was stopped. It is not possible to stop British recruit-
ment at once, ng the Army Secretary has expluined, until the result of
the training of the cadets from the Militury College hus definitely shown
that » sufficient number of officers of the right type are available and that
they prove themselves capuble, after reaching the rank of Captain. That
in where the real test comes in.

Now, Sir, us regurds the replaement of British troops hy Indian troops,
I understand that under treaties, with some of the Indian States, some
British troops have to be retained in Indin. T do not knew how muny
British troops have to be maintained, bhut 1 understand that some British
troops have to be maintained.

In discussing tha sirength of armed foreee, one has to remember that
there ure, (1) internal security teoops, (2) covering troupe, and (31 the field
anny. each of which has speeial duties arsiened to it. The total comes to,
as | have said, 1790000 Dur of this totol. the British numher 58,000,
The present policy, which T renear has been fully explained a few moments
ngo by the Army Sceretary, the present polies with regurd to Indisnisa-
tion of the Indian army-—-nvolvea the replacement of certain units in the
British army by new units of the Indian army, and this has a direct bear-
ing on the reduction of British troops serving in India.  That is o poin
not to be missed. Some of iy Honouruble friends have objeeted to the
expresaon, exveriment’™, but taking the  definition which the  Ariy
SBeeretary has given of the word “experimental *. in the samne sense. Indiani-
antion is in its experimental stage and must be tested before the lurger
question is accepted.

Sir. coming to the expense of the army ; the cost of the fighting portion
of the sriny, from the figures which have been supplied to us, comes to
womething under Rs. 22 crores. lesa than cne-half of the total defence
badget. [t is said that wore is heing spent than before the War. That ig
parfectly correct in the: number of rupees, but here. agnin, the percentages
have been given you. India teday spends o smaller proportion of her
revenue on defeace than she did in 1914. Honouruble Members may sa)

E
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that still it is too mmch. Vary well. How can we reduce this expendi-
ture? Let us take first the replacement of Britigh troops by Indian troops.
That, as this House will realiae, or at least 1 hope will realise. must b
gradual process.

Some Honourable Membars: No.

Mr. G. Morgan: They say “"No'', but I think if they go into the question
they will find it is 80, and it must be so. That there will be a anving
ultimately is uot denied; thera must be a saving when that is completed.
Mr. Jinnah, to quote another utterance of the Leader of the Independont
Party, at the Round Table Conference, when the question of reducing
British troops was under consideration, said, ‘*As you go on reducing British
trocops it may be necessary for tha sufety of India, external and internal,
that our standing army of Indian troops should be increased’’. 8o, there
would be no large saving therc when it ultimately came to pass. Now,
Sir, let us see whether savings in other directions could be made. The
first that comes to my mind i8 some system of road-making on the frontier
I think if you study the Waziristun position and the result, you will come
to the conclusiom that it would provide a very good investmient nnd nave a
agreat deal of money.

Some Honourable Members: Questivn.

Mr. G. Morgan: You can say what you like. I am sure thut o proper
programme of road-making would certainly reduce our army expenditure
on the frontier by a very large amount. Another poasibility, Sir, is the
manufacture of motors, tanks and weroplanes which we have to purchase
in large quantities abroad. As regurds lethal wenpons we nanufucture
98 per cent. of what we wse in the army, in Indis. | am sure, if
Honourable Members will read earefully this litdle pumphlet they  will
endorse the conelusions come to by the Department and which | am
prepared to accept. There is one thing when the question of a retum
to pre-war cost is brought forward, T should like to mention the question
of equipment. We quite ~ealise that the equipment. ete.. of the army
should be thoroughly up te date. The fegislative Assemnbly n 1921
accepted a Resolution to this effect. T would wsk Honourable Manbers tor
read paragraph 3 of Chapter V11 of this pumphlet in this conneetion. If
they do. they will find that the cost is bound 1o be higher than it was in
1914. Sir, [ oppose the motion,

[At this stage. Mr. President (The Hovourable  Sie Abdur  Rahim)
vacuted the Chair which was then acenpied by Mr. Deputy President (Mr.
Akhil Chandra Datta).]

Dr. @. V. Deshmukh (Bombay City: Non-Muhammadan Urban): Mr.
Deputy President, T am glad that the Honourable Member who represents
the Army Department here has accapted two propositiona s axiomatic und
they will he suficient for my purpose.  One s that the gallantry of the
Indian soldicr is undsubted ard the secord in that the aim im Indinnisa.
tion. There may be difference so far ss the interpretation of the word
Indianisation is concerned, hut T take it fhat in a general wav Indianisa-
tinn ir seceptable. Coming down to some of the things that he told
the House, T am glad 1o say that n gnod dcal of the information that he
gave us In slready supplied #0 us by this very valnable blue hook, st
one or two pomts sre not mentioned in it «und T find it my duty to bring
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them to the notice of the House. My ionoursble fricnd walked » great
.deal about the efficucy of ths oficers in leading masses of men. What 1
should like to know is thie. Arce you going to have officers for your army
by the sttemnpt that you are duing now ? What is the attempt that you
are doing at the present time? You have opened the so-called Indian
Bandhuest ar the Dehra Dun Military Acudemy in which vou take nbout
70 studente per year, that is 15 students every six-monthly, and
altegether the College cannot nocommodute more than 70 srudents. Taking
all the six years course, there are not more than 70 students. Am I
correet ?

Mr. G, R. ¥. Tottenham: The course at siig~Lellage is 3} vears and
the total number of atudents there is over 200. S .

Dr. G. V. Deshmukh: If that be 8o, the information that 1 'saw. in
the Lengue of Nations report is wrong. Taking the figures given by my
Honourable friend as correct, ccmpuare them with the attempt thaé is
baing made in England to provide officers for their army. You hmve
-Officers Training Course, both junior und senior. In the junior course
you prepare the children. and boys so that ju future they may become
competent to be vour officers. Ho far as the scnior training course is oon-
.oerned, you have 1 regulur staff of 785 or 800 officers as permanent staff
and nearly 80,000 men to whom traming is given to be future officers,
"Thix is not the only thing. you will find that they do it from the Public
‘Bohool course iteell. At the Public Scheol you wim at producing men, so
“that thcy may be officers afterwards. Luol: at the training that vour
Public Behool hoys get.  If that is the attempt that is being made in
FEnginnd, what is the attempt vou are mnking in this country, and then
you come forward each time and say that yon have not got rufficient
officarn, that men are not ascustomed to lead in this counrty!

Tn a vountry like India, where sristocracy and nobility of birth are
"held 80 muech in dignity and at a pre:nium. are we going to be told
that there will bo a dearth of .tficers to lead our men? You know very
well that without experience. without huving had previous training either
at Sandhurst or at Woolwich, in the titne of the great crisis during the
War, vou actuslly had men who led the armies in Flanders and in France.
The proof of it lies in the fact that the Victorin Cross, which had not been
given to Indians before. was given to Indians after the War. They showed
rare courage and came up to more than your usual standard at the time
of that crisis.  And are you poing to tell me that during peace time they
will not be nble to lead your armirs?  The whole thing appears to me to
be rome kind of an cxeuse to keep the mtelligent Indian boy from his
legitimnte hirthright, and thst is, of leading his own men in the field.

You will not be able to schieve this Indianisation by your saying that
we have made a beginning. What is the pmportion of Indiun offieers in
your tank corpe? You have sterted the cightunit systern. How nmmny
officers ure there in your air forve? Out of the total number of 7,000 odd
officers, 1 was grieved to see. 1 would not eav ashamed, the number of
Indians who are carrving the King's Commission is 219 and this is what
we are supposed to gloat over antd sav that there is going to be Indiemisa-
tien. It stands to reason. and yeu were perfectly right that day whem you
-aptke ahout the rate a¢ which Indianisation is going o be carried om. I
-will interpret Indimnisation for the pwesent in the way you take it. that is
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to sav, replacing British officials in the Indian army by the Indian. I
say eveu taking it in that way I am inclined to agree with you that if you
go on at this rate, that is at the rate of ten per ‘year, it may take about
700 yoars to reach this Indianisation. The Round Table Conference is
repeatedly mentioned before this House. . What ia the use of telling us half
truths. It was insisted there that you sbould see the wastage, the vaoan-
cies per year which take place. The wastage or the vacancies which were
taking place in the officer's cadre were from 120 to 150 and, taking it at
its lewest, the minimum was M and it was suggested at that Conforence
that an attempt should be made to Indianise the army by putting a stop
immediately to the British recruitment and this is not merely the Indian
idea. Look at vour Rawlinson and McMunn Comnittee. They suggest-
ed that within 25 years half the officers should be Indian, but before the
Rawlingon Committee there was a committes which was appointed by the
Government of India in 1922 and what was the conclusion which was
arrived at? The report was not submitted to the Skeen Committee nor
to anybody else but it was circulated round to the Defence Bub-Committee
of the Round Table Conference. It was definitely mentioned there—and
General Rawlinson was responsible for it—that perfect Indisnisation could
take place within 80 years. It is not Indisns who are talking abous
complete Indianisation. It is your own Generals, your own efficient men,
your own Committees. Then you hide some of the reports. You distort
somu of the other reports of the Committee and you come hefore us and
say, ‘‘Oh, there is a lack of men cnpable of leading the armies in this
country’’,

The world war, if it has taught anything, it has taught one thing. If
you look into the lessons of history, you will find that all this talk about
tradidion and heredity has nothing in it I have been bronght up in a
ecientific atmosphere all through my life, and I tell you that it is the
environment which will produce warriors and leaders. If you want to
know, I can give you historical instances. There wns a warrior class in
Egypt, but how did they stand before the artisans and plebians of Rome?
Tuke Japan. Before the army wae democratised, what was the condition.
Except the S8amurai, nobody else could be a soldier. What is the result
today ? You will find that every ordinary man going in the street is a
hero und as good as & Samurai. Coming down to your own country and
your own nation, you thought that only the scions of groat houses should
become captains and commanders for leading the army but what did you
sve in the Grea: War. T know that a tooting cockney boeame  a trench
hero and I am sure that no Englishman will deny that. If there is a will,
there is o way. You can achjeve everything, provided you bave the will
and you give the proper training. That is so far as the officers are
concerned.

Now, so far as the British section of the army is concerned, we are
constantly told: **Oh, don't touch that'’. It frays the nerves of a certain
section of the House when we touch this part of the programme. The
army is ssid to be for the defence of the country. For whose defence?
1 know that the Englishmen sre well defended in their own homes. 1f
defence has any meaning, it can have that meaning only for me, the
Indian, and if in that defence T am not going to have my voice heard as to
how T am going to be defended and as to how I am going to spend the
money for that defence, then, so far as I am concerned, that defence is a
farce and there is no good your telling me that the defence is for the good
of my country. How do we stand so far as the officers are concerned?
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Do you mean to say that we will not be able to replace the British section
of the Indian army? The Homnourable Member himself admitted that so
far as the gallantry of the Indian soldier is concerned, it is unquestionable.
If that is 8o, what is there to prevent the replacement of the British
soldier by the Indian soldier. Are you suspecting his loyalty? I hope
you will not do that injustice? There might have been a time in 1857
perhaps. During the last 80 years, the Indian soldier has been loyal
according to your ideas and, if at the end of B0 years, that is after the
passing of three generations, if you ure even now inclined to suspect the
loyalty of the Indian soldier, then it does not redound very much to your
credit. [f you don't suspect his loyalty, then why should you not replace
the British soldier? Now, your army is divided into internal security
70,000 troops, covering troops 42,000 and the field army 69,000. If you
read this book, you will find that the duty of the covering troops is sup-
poscd to be frontier warfare. I take it that the frontier warfare is the
most onerous part of the army. So far as these covering troops are
ooncerned, it will be instructive to see what is the proportion of the British
troops to the Indian troops in the campaigns on the frontier. Tf von look
into the statistios of the 20 campaigns you have had in your frontier, you
will find that the uverage number of British troops to the Indian troops in
thede frontier campaings was something like two per cent. and, when you
have only two per eent. of the troops engaged in this frontier warfare, you
must have 69,000 Bntish troopa to 120,000 Indians. S0 far s internal
wecurity troops are concerned, you allow 70,000 troops.

Mr. G. R. T. Tottenham: May I ask the Honourable Member where
he got the figure of 2 per cent. from?

Dr. G. V. Deshmukh: T will get you the figures afterwards. 1 do not
speak without my book. That means that for the internal security you
have one thousand more than the field army which is 89,000 and pray,
what is the function of these internal security troops? Internal security
troops at the present time, or at any time, can do only police work and
if that is not convincing, you have only to refer to the history of Ireland.
Even in the Black and Tan period, it was the police which secured the
internal security of Ireland. Now, do you want 70,000 troops for this
internal security? And what is the proportion of Britishers to Indians in
those internal security troops? You will find that the number of British-
ers is much larger thun Indians. Now coming to the field army. You
have a field army of 69,000, If you are aiming all the time at defence
against the frontier tribes, you do not want more than two per cent. of
the Diritish troops. What is your 80,000 standing army going to do if an
army is marching from the Oxus or Ohio? You can quite well under-
stand how modern warfare is going to be waged. What is 69,0007 Don’t
you remember that when your 150,000 troops landed from England on
the Continent what the Kaiser said ? He said: **walk over that contemptible
army"—and that army, Sir, was not contemptible, it ended in the retreat
in the Mons, that is perfectly true, but, supposing this country had to face
really o first-class nation on the frontiers of India, what are you
going to do. and what is this 62,000 army going ta do? Al T say is this.
that in fighting a first-class nation. it iz absolutely insufficient and it will
be inefficient. So far as fighting with any seccond-class army or frontier
tribee is concerned. it is not more than absolutely necessary, but if you
have any vision before you, you are hound to see that wars in future are
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now going to be fought on a minor scale, but on a very much larger than
that in 1914, and how are you going to arrange for our defence? By means
of mercenary army of 69,000 Britishers and 120,000 Indians? No. We
ourselves would very strongly resent and object to being defended by a
mercenary army. Bir, we Indians would like to stand up ourselves, on
our own legs, and defend our hearths and homes. (loud  Applause.)
Supposing we have to fight against any Srst-class army in future, you
must have the vision for that. See to that. We are all aware how you
are making provision for your reserves and for your supplementary
reserves and for your ancillaries and for your junior and senior training
corps and even by starfing rifle clubs and by your starting military
education in your Public Schools.

Now, 8o far as our education is concerned, you will have to do some-
thing on the same basis so far as India is concerned. If you ask me, I
am all for efficiency, 1 am for mechanigation, but 1 am also for this, that
m that imechanization the scientific und technical  brauches  should
exist not only for Europeans, I am for the due share of Indians therein.
I say, that every Indian who is taken into the army must have a free
access to all the teohnical and scientific and mechanised branches, but, as
you are aware, that no Indian has. We know he is excluded from the
Royal Air Force, any tank corps is taboo to him. [ ask for admission to
all these not because I want to invade England, not because I wunt to
come and invade even my frontier province or my frontier neighbour, but
simply because, in the wars of the future, I will not be left alone. 8ir, I
am 0ot such a passivist. 1 belicve i tho military  efficiency  of o Btate.
1 do not think that human nature is going to be changed to such an extent
that in future there is going to be a millennium and war is going to vanish.
On the other hand, I take the realities of the situation as they are, and 1
can tell you that in future, India being the most coveted prize, what
would England be without India? Sir, we know Lord Rothermere says
for every pound that the Britisher earns fourleen shillings out of that
comes from India and, therefore. Indig i= looked upon «w a covetous price
by every nafion, whether it is Ilussia or Japan or the Chiness hordes.
Thev all have their covetous glance at India. Are we going to wait till
vour eight squadrons of aeroplanes come round to the frontier or till your
reinforcements come over from England and, in the meanwhile, am 1 going
to be exploded ? 8ir, my standpoint is—and I take it that that is the
right standpoint for every self-respecting Indian, whether he be the war.
like Punjabi or somebody belonging to my Marathe country or cven the
Madrasi. (Loud Laughter.) I say that that would be the standpoint of
overy true Indian, and, therefore, what I say is this, that you will not he
able to achieve your object of defending this country by this narrow view.
You must not only replace the 89.0000 British troops, but. T say, even
more thap that, you must have reservea. The Mesopotamian Commission
said that in this country there is no dearth of warlike material. All this
artificial distinction between martial and non-martial races does not appesl
to me. I am proud of my Punjabi eountrymen, but this invidious distine-
tion is not scientific, it is not fair to others and it is absolutely selfish so
far the martial and non-martial races arc concerned. But even if you take
that view, vour Mesopotamian Commission told vou that ont of 23 crores
there are five crores of war-like races in this country. Why don't you
train them up, instead of depending upon rescrves and supplementary
regerves? Instead of that, you are satisfied ae at present with 120,000.

r2
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Bir, this kind of thing will not satisfy us. You must look at it entirely
trom the defence point of view, and, therefore, I say, 8ir, that T must have

the right, and I owe it to my country that I must have the right so far as
our own officers and men are concerned.

Now, Bir, I do not want to take very much time, but I cannot really
sit down without alluding to this budget. Sir, this book is very valuable.
Some of my friends, belonging to the Finance Department, might say that
this is o military budget, and this item takes away 45 crores out of 120
crores, and what is the good of appealing to us, of the Finance Depart-
ment? 8ir, in this book, as on page 25, the military gentlemen make it
a point that, 8o fur as their expenditure is concerned, it has only gone up
by 58 per cent. from 1914 up till now, but so far as the civil expenditure
is concerned, it has gone up by 125 per ocent. You cannot say to the
nilitary side—well, you cut down your expenditure. The necessary
retort will be—yours has gone up very much. Why don’t you reduce it?
But that is not the only way how expenditure has gone up. You have
combatant officers, and you have non-combatant officers so far as the
ancillary forces are concerned. 1If this is your view that we wdnt fighting
units for the defence of the country, I can even agree and say *‘very well,
temporarily, if you think so, by all means have your combatant units in
India, but what about the auxiliary and the ancillary units? And do you
know that in the ancillary units, the ratio of officers is very much more
than in the fighting units? 8o far as the fighting units are concerned,
whereas there is one officer to 59 fighting units, in the ancillary units you
have one officer to 26 units’’.  Where does ull this money go to? 1t is
absolutely unnecessary. 1f you are honest about Indianization, then, at
least in the non-combatant unite, you can make a good and decent begin-
ning, and you can have a fairly largs number. 8o far as the ancillary
services are concerned, they eannot differ very much fromn the civil side.
Well, Sir, that is the one point that I want to make that, naturally, the
military side cannot be asked by the civil side to reduce their expenditure.
Our cry from this side, representing the taxpavers, is that the expenditure
of this country has grown up very high, and, therefore, we claim that there
must be a reduction of taxation. You want to put it on a narrow issue.
You say that the military people will say that there is the civil expenditure
which has gone up, and the civil people will say, there is the military
expenditure, which has cone up.  Sir, all this reminds us of Molier’'s play
showing the singing master and the fencing master quarrelling with each
other. Then. I do not really see why the motor industry cannot be started
in India. You will be able to economise a very great deal, and this remark
or suggestion coming from the military side is very good indeed, because
in that way you will be able to start the motor industry at the present
time and at & future date perhaps you may be able even to make your
own aeroplanes. Therefore, my idea of educating this country in the art
of providing from ita own resources. both men and materiala, must be car-
ried out for the sake of our own defence, at the right time.

1 hope in speaking thus T have not frayed the nerves of any section of
the House more than I oould help. T have taken mv stand on the general
principles. on the principle of self-respect and on the ground of homour. I
know that grounds of honour are more respected on the military side than on
anv other side. You know very well, Sir, that without grounds of honour.
there will be no army. When his honour is concerned, the soldier has to-
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1ay down his life on the battlefield and die for his country. « i i
3 - 'y, otherwise it will

only be a gang of murderers. That being 8o I thought it better to appeal to
the House on the ground of sportsmanship and on the ground of honour.
It may be, Sir, that on account of incomplete information that the things
I have said muy not be correct, it may be that 1 am congenitally unable to
understand, but if there is n congenital idiocy—acquired idiocy is the
worst, stamped with the brand of hypoerisy on its brow. (Applausa.)

[At this stage, Mr. President (The Honourable Sir Abdur Ruhim)
resumed the Chair. ] !

Several Honourable Members: The question may now be put.

Mr. President (The Honourable Sir Abdur Rahim): The question is
that the question be now put.

The motion was adopted.

Mr. Abdul Matin Chaudhury: | have no reply tu make.

Mr. President (The Honourable Sir Abdur Rahim): The question iw:

““That the demand under the head ‘Army Department’ be reduced o one ropee.”

The Asgsembly divided:
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Alslul  Aziz, Khan RBuhadur Mian

Abmad Nawaz Khan, Major Nawab.

AHah Bakhsh Khsn Tiwana, Khan
Bahadur Nawab Malik.

Ayyar, Rao Bahadur A A,
Venkatarama.

Bajpsi, Mr. G, 8.

Bewoor, Mr G, V.

Bhore, The Honourable Sir Joseph.

Buss, Mr, C.

Chnt«rii. Mr. J. M.

Lindsay, Sir Darcy.

Lloyd, Mr. A H.

Metcalfe, Mr, H. A 1.

Milligan, Mr. J. A.

Monteath, Mr. J.

Morgan, M. G.

Mukharji, Mr. N. R,

Mukherjee, Rai Bahadur 8ir
Charan,

Nayar, Mr, C. Govindan,

Noyee, The Honourable Sir Frank.

Satys

Cruik, The Honourable Sir Henry. Owen, Mr, L.

Dalal, Dr. R. D, Rajah, Rao Bahadur M. O.

DeSouzs, Dr. F, X, Rau, Mr. P. R.

Drake, Mr. D, H. O. Richards, My, W. J. C.

u‘:j?utimj, Maharaj Kumur Vijsya Kow, Mr. K. 8anjiva
nanda, : i Sarma, Mr. R. 8.

Gidney, Lieut.-Colonel Sir Henry. ; Scott. Mr. J. Ramsay

Greah Sir L lot. 2 Scott, Mr. W L,

Urigg, The Honourable Sir James.
Hockenhull, Mr. F. W.

r.
Hudson, Bir Leslie. Singh, Mr. Pradyumna Prashad.

James, Mr. F. E. Sinha, Raju Bahadur Harihar Prosad
Jawahar 8ingh, Sardar Bshadur Narayan.

Nardar Sir, Sircar. The Honourable 8ir Nripendra.
Kirpalani, Mr. Hir d Khushiram, Sloan, Mr. T,

Tal Chm'd, Captain Rao Bahadur

Swithinbank, Mr. B. W.
Chaudhri.

Tottenham, Mr. G. R. F.

The motion was adopted.

DeMAND NoO. 70.—BALUCHISTAN.

The Honourable Sir James Grigg: Sir. T beg to move:

““That a aum but exceeding Ra, 27,63,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1936, in reepect of ‘Baluchisten’.’

Mr. President (The Honourable 8Sir Abdur Rahim): Mction moved :

“That a sam not exceeding Re. 27.63,000 be granted to the Governor General in
Council to defray the charges which will come in conrse of payment during the veer
ending the 31st dsy of March. 1936, in reepect of ‘Baluchistan’.®’

Repressive Policy in Baluchistan.

Seth Haji Abdoola Haroon (Sind: Muhammadan Rural): 8ir, I move

“That the demand under the head ‘Baluchistan® be reduced by Rs 100"
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By this cut motion, I want to protest ageinsy the repressive policy
that is being pursued by Government in that province. 1 have verv little
time left, and I do not think I can explain this repressive polisy in detail ;
but 1 want to draw the attention of the House to the fact that for
the last two years Government have started a repressive polioy in
Baluchistan, because these people want advancement for their province.
They are not allowed to make nuy speeches in the province itself; they
bave also no right to publish a newspaper. Lately, a gentleman, called Abius
Samad Khan, cams to Kurachi and made a speech in u meeting where
fortunately I was prescnt, and U think 1 myself have made stronger
speeches than this speech he made in Karachi. Ui account  of this, be
was, on his return to Quetta, plaved before the Jirgah under section 134-A
and a sentence of three years' imprisonment and u fine of Rs. 8,000 was
imposed on him. He was sent to jail and he was not allowed wny kind of
pleuder or barrister to defend himn. Besides that, Abdul Aziz Kurd, who
lives in Baluchistan, sent some article to a Punjab newspaper, and, on
aceount of that. he was arrested on his return to Baluchistan and placed
before the Jirgah. The Jirqah acquitted him. . . .

Mr. H. A. F. Metcalte (Foreigu Sccretary): Sir, on 4 point of vider, |
should like to point out that Abdul Aziz Kurd ix & nubject of Kulat State
und that suy action taken against him was taken by the halat State, and
is, therefors, a matter of the internal administration of that State.

/

Mr, President (The Honourable Sir Abdur Rabim): Then the Honoursble
Member should not refer to that case.

Seth Ha}i Abdools Haroon: | do not know if it was the Kalat State,
but he was first of ull pluced before the Jirgah und was acquitted. The
next day, he was again urrested and coavioted to pay s fine of Rs. BOO.
On the third dey, he was again arrested and sentenced to five years’
imprisonment and a fine of Re. 5,000. Besides these, there are 1nany
things I had to say, but the time is short. and, without saving more. 1
will appeal to the House to vote in favour of my motion.

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved :
“That the demnod under the hewd 'Baluchistan’ be reduoced by Ras, 100."

Mr. H. AT Matcalts (Foreign Secrotary): Bir, may I in the first pluce
object strongly to this method of producing u case at the very last moment
and stating it against a local admisistration without giving me say proper
time to reply? Regarding Abdul Samad, 1 can sey quite definitely that T,
quite contrary to the Honourable Member. have seen the whole record .

8ir Muhammad Yakub ‘Hohilkund and Kumnaon Divikions - Muhammadun
Rural): We expeet n general answer from the Government. We do not

want to deal with purticular persons and individuals.
{

Mr. H. A. ¥. Metcalte: Tt in quite impossible for me in the space of
three minutes tn give a genernl answer to » eamplaint of repreasion ayainst

! 4
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(Mr. H. A, F. Metcalfe.]

an administration. The Honoursble Member has mentioned certain
specific cases which I will do my best to deal with as rapidly as possible. . .

8ir Muhammad Yakub: That was by way of example only.

Mr. H. A. ¥. Metcalfe: It may have been by way of example; but it
was to my mind a gross libel upon the administration. As I was saying, I
myself gent for the record of that case in order that I might be in a
position, if necessary, to defend the case before this House. Abdul S8amad
received a fair trial according to the ordinary system of law in foree in
Baluchistan. He made no appeal against the conviction which he was able
to do: he applied for no revision and he accepted the punishment, presum-
ably as being just. I may add that I think it is rather unfair to nring a
ense hefore this House before the person convicted has taken any stepe to
obtain the ordinary legal remedies which are open to him. '

The other case of Abdul Aziz Kurd, as I have already pointed out. was
entirely a matter for the Kalat State, and it is. I believe, contrary to the
rules of thin House for matters concerning the internal administration of
an Indian State to be discussed. As far as T know, the proceedings were
perfectly regular and the conviction was entirely in order.

]

The next case which the Honourable Member mentioned was that of
newspapers and meetings. T have discussed this matter frequently with
the Agent to the Governor General in Baluchistan. He informs me thst
far from there being anv restrictions upon meetings, anvbodv can have a
meeting if he wishes and provided they confine the proceedingr of the
meeting within the law, there is no possible objection. As regards news-
papers, I am preparad to admit that the attitude of the local administration,
though reasonable, was not in accord entirely with moderm tendencies.
They took the view, whether rightly or wrongly. that newspaper agitation,
among a primitive population of the kind which lives in Baluchistan, was
imposrible without exciting feelings and possiblv disturbances which would
have heen a very grave responsibility upon themselves. Thev, therefore,
desired to retain certain powers which they possessed which nppeared to the
overnment of India to be mather archaic. They have now agreed snd I
am sure the House and particularly my Honourable friend who represents
Raluchistan unofficiallv hut nonetheless lovally in this House would like
to hear it—the Government of India asked and thev have agreed no longer
to apply these special pawers but to rely entirely on the ordinary Press Act
which ia in forve. T recently inquired from the local administration as to
what applications there were at present for publication of newspapers and
1 have heen told that there were only three—I am speaking from memory
owing to the way that this motion has suddenly been shot upon me—there
were anlv three. of which certainlv one had heen granted and the other was
under consideration. . . . .

(Tt being Five of the Clock.)

Mr. President (The Honourable Sir Abdur Rahim): Order. order: the
question in:

*“That the drmand under the head ‘‘Raluchistan’ be redoced by Ra. 100.”.
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The Assembly divided :

AYES-T75,

Aaron, Mr. Samuel.

Abdools Haroon, Seth Haji.
Abdul Matin Chaadhury, Mr.
Abdullah, Mr. H. M.
Anwar-ul-Azim, Mr. Muhammad.
Asaf Ali, Mr. M,

Ayyangar, Mr. M. Ananthssayanam.

Aghar Ali, Mr. Muhamumad.
Ba Si, U.

Badi-ux-Zaman, Maulvi,
Banerjea, Dr. P. N.

Baqui, Mr. M. A,

Bardaloi, Srijut N. C.
Bhagavan Das, Dr.
e

Mr. Amarendra

-Chettiar, Mr. T. 8. Avinashilingam.

‘Chetty, Mr. :Bami Vencatachelam.

.Das, Mr. B.

Das, Mr. Basanta Kumar.

Das, Pandit Nilakanths.

Datta, Mr. Akhil Chandra.

Desai, Mr, Bhulabbai J.

Deshmukh, Dr. G. V.

Essak Sait, Mr. H. A. Sathar H.

Fakir Chand, Mr.

Faali-Haq Pirscha, Khan 8ahib
8baikh,

Ghiasaddin, Mr. M,

Ghulam Bhik Nairang, Syed.

Giri, Mr. V. V.

“Govind Das. Seth.

Gupta, Mr, Ghanshism Singh.

Hidayatallah, Sir Ghulam Hussain,

Hoamani. Mr. 8. K.

Iswar Saran, Manshi.

Jedhe, Mr. K. M.

Jogeadrs Singh, Sirdar.

Khan Rahib, Dr,

&Khare, Dr. N. B.

Lahiri Chaudhury, Mr. D. K,
Maitra, Pandit Lakshmi Kanta.
Mangal Singh, Sardar,

Mehr Shah Nawab Sahibzada Sir
Sayad Muhammad,

Mudaliar, Mr. C. N. Muthurangs.
Mubammad Ahmad Kasmi, Qasi,
Muhammad Nguman, Mr,

Mnrtéu;:d ' Sahib Bahsdur, Maulvi

Nageswara Rao, Mr. K.

Paliwal, Pandit S¢i Krishoa Dutta,
Pant, Pandit Govind Ballabh.
Raghubir Narayan 8ingh, Choudhri.

Rajan Bakhsh S8hah, Khan Bahsdur
Makhdum Syed.

Rajen, Dr. T. 8. R,
Raju, Mr. P. 8. Kumaraswami.
Ranga, Prof. N, G.

Baksena, Mr. Mohan Lal,
Satyamurti, Mr, 8.

8hafi Daudi, Msulvi Muhammad.
Sham Lal, Mr.

Shaukat Ali, Maulans.

Sheodass Dags, Seth,

Siddigue Ali Kham, Khan Sehib

awab.
Singh, Mr. Deep Narayan.
Bingh, Mr, Ram Narayan.
Sinha, Mr. Anugrah Narayan.
Sinha, Mr, Sstya Narayan.
Sinha, Mr. Sbhri Krishns.
Som, Mr. Suryya Kumar,
Sri Prakasa, Mr.
Thein Maung, Dr,
Thein Maung, U.
Umar Aly Shah, Mr.
Varma, Mr. B. B,
Viesanji, Mr Mathuradas.
Yakub, Sir Mahammad.
Ziauddin Abmad, Dr.
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Abdul Aviz, Khan Bahadur Mian.
Ahmad Nawaz Khan, Major Nawab. Metcalfe, Mr. H. A P.
Allah Bakhsh Khan Tiwana, Khan Miliigan, Mr. J. A,
Bahadur Nawab Malik, Monteath, Mr. J.
Ayyar, Rao Bahadur A. A, Morgan, . Q.
Venkatarama. Mukerje, Mr. N. R,

Bajpai, Mr. G, B.
Bewoor, Mr, G, V.

Bhore, The Honourable Sir J h.
Buss, Mr. L. C o

Mukherjee, Rai Bahadur Bir Satya
Charan.

Nayar, Mr. C Govindan,

Noyce, The Honourable Sir Frank.

Chstarji, Mr, J. M, Owen, Mr, L.
Craik, The Honourable Sir Heary. : Rajsh, Rao Bahadur M. C.
Dalal, Dr. R D, ! Rau, Mr. P, R.
DeSouza, Dr, F. X, Richards, Mr, W. J. C.
Drake, Mr. D. H. C. | Row, Mr. K. Benjiva.
Gajapatiraj, Maharaj Kumar Vijaya : Sarma, Mr. R. 8.
Ananda. : Scott, Mr. J. Ramsay,
Giraham . 8ir Lencelot. ) Scott, Mr. W. L,
Grigg. The Honourabls Sir James. ‘ Sher Muhammad Khan, Csptain
Hockenhull, Mr. F. W, ' Sardar.
}"’"‘“"'Lﬁ" i"“é,. ! Singh, Mr. Prad Prashad,
ames, Mr. ¥. : . : d
J""Bh:; Bg? ¢h.  Sardar Bahadar Sin Nlrl:;i.n 'B-hsdur Harihar Prosad
ardar Mr. i . .
Kirpalani. Mr. Hiranand Khushiram. ' Sircar, The Honoursble Bir
Lal Chand, Captsin Rso Bahadur Nripendra.
Chaudhri. Sloan, Mr. T,
Lindaay, Sir Darcy. Swithinbank, Mr. B. W,

Lioyd. Mr. A, H

Totteaoham, Mr. G. R, F.
The motion was udopted.

Mr. President (The Honourable Sir Abdur Rahim): Before the demand,
under which this motion has been made, is put, it mav be mentioned
that in putting this motion to the House the Chair has followed one or
two previous rulings, but the Chair is itself not quite satisfied whether there
was really a proper discussion of the subject. Therefore, the Chair wishes
that this should not be taken as a precedent for the future.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

- “That a reduced sum not exceeding Ra. 27,62900 be granted to the Qovernor
QGeneral in Couneil to defray the charges which will come in course of payment during
the year ending the 31st day of March, 1936, in respect of ‘Baluchistan’.”

The motion was adopted.

Dexanp No. 16—CusToMs.
Mr. President (The Honoursble Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 78,81,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1936, in respect of ‘Customs’.”

The wmotion was adopted.

Drxanp No. 17—Taxgs ox Income.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That a sum not excesding Ra. 87.82.000 he granted to the Governor General in
Council to defray the charges which will come in course of payment 'd.ﬂ'hllg the yoar

ending the 3lst day of March, 1636, in respect of ‘Taxes on Income
The motion was adopted.
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DrManp No. J8—8arr.

'

Mr. President (The Hunoursble Sir Abdur Rahim): The question ig

“That » reduced sum not exceeding Ks. 72,81,900 be graated to the Governor
Geoersl in Council to defray the charges which will come in course of payment during
the year ending the Blst day of xn?:, 1836, i‘: respect ‘:l ‘Bdt‘.'?' P

The motion was adopted.

Drmaxp No. 18—Oriin.
Mr. Pregident (The Honourable Sir Abdur Rabim): The question is:

*That s sum not exceeding Rs. 34,23,000 Le grunted to the Governor General in
Couneil to defray the charges which will come in course of payment during the yem
ending the 31st dsy of March. 1836, in respect nf ‘Opium’."

The motion was adopted.

DenaNp No. 19A—Ex0I8E.

Mr. Pregident (The Hanourabla Sir Abdur Rahim): The question is:
*Thet & sum mot excoeding Rs. 4,68,000 be grauted to the Governor Genstsl in

Cauncil to defiay the charges which will ome in course of payment during the year
ending the 3lst day of March, 1936, in respect of ‘Excise’.”

The motion was adopted.

Dgwano No. 20-—8raups.

Mr, Pregident (The Fonoureble 8ir Abdur Rehim): The question is:

“*That xceeding Rs. 18,42,000 be ted to the Governor Geners] ia
Council b.u.-ny.:‘h.w which wil‘lz’ come in‘::tm of payment during the year
onding the 3lst day of March, 1836, in respect of ‘Stamps’.”

The motion was adopted.

Drvaxp No  21—Fongsr.

Mr. President (The Honourable Sir Abdur Rahim): The question js:

‘Thet a sem not exveoding Re. 5,13.000 be gravted to the Governor Gesersl in
Ooumeil to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1836. in respect of ‘Forest’.”

The motion was adopted.



2280 LEGISLATIVE ASSEMBLY. (1218 Marcu 1985.

Dexanp No. 22—IrrigaTioN (mNCLUDING WoRKING ExpEnszs), NavigaTion,
EMBANKMENT AND DRAINAGE WORKS.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Ra 3,95,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
endiag the 3lst day of March, 1836, in respect of ‘Irrigation (including Working
Expenses), Navigation, Embankment and Drainage Works’.’

The motion was adopted.

Demanp No. 28—Ixpiax Posrs axp TELEGRAPHS DEPARTMENT (INCLUDING
WorkiNG ExXPENSFR).

Mr. President (The Honourable Bir Abdur Rahim): The question is:

“That a sum not exceeding Ra. 10,55,86,000 be granted to the Governor General in
‘Council to defeny the charges which will come in course of payment during the year
ending the 31st day of March, 1936, in respect of ‘Indisn Posts and Telegraphs
ment (including Working Expenses)'."’

The motion was adopted.

DeMAND No. 25-—INTEREST ON DEBT AND RBDUCTION OR AVOIDANCE OF DEBT.
!
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & som not exceeding Rs. 21,33,000 be granted to the Govervor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1936, in respect of ‘Interest on Debt and Reduction
or Avoidance of Debt'.’

The motion was adopted.

Deymaxp No. 26—IxtermeTr oN M1saBLI.ANBOUS OBLIGATIONS,

Mr. President (The Honoursble Sir Abdur Rahim): The question is :

“That a sum not exceeding Rs 66.28,000 be granted to the Governor General in
Couacil to defray the charges which will come in course of payment during the
:;:inq the 31st day of March, 1836, in respect of ‘Interest on. Miscellaneous th::

8.t

The motion was adopted.

Dumanp No. 27—StarF. HoUSEHOLD AND ALLOWANCER OF THE (FJOVERNOR
GEXRRAL.

Mr. Preaident (The Honourable S8ir Abdur Rahim): The question is:
""That » sum not exceeding Rs. 460,000 be granted to the Governor General in
{Council L0 defray the charges which will come in course of payment during the year

ending the 3l day of March, 1836, in respect of ‘Staff, Hnusehold and Allowances
of the Governor General’.”

The motion was adopted.
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Desanp No. 28—Exgcurive CoUNOIL.

Mr. President (The Honourable Sir Abdur Rahim): The question is.

“That a sum not exceeding Rs, 73,000 be granted to the Governor Gemsral in
Council to defray the charges which will come in course of payment during the year
ending the 3ist day of March, 1836, in respect of ‘Executive Comncil'.”

The motion was adopted.

DEMAND No. 20—CouNoIiL OF BTATE.

Mr. President (The Honourable Bir Abdur Rahim): The question is:

“That a sum not exceeding Rs, 1,34,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
'cuding tha‘ﬁln day of March, 1836, in respect of ‘Council of State'." 1

The motion was adopted.

DeMaxDp No. 80—LEGISLATIVE ASSEMBLY AND LEGISLATIVE ASSEMBLY
DEPARTMENT,
:

Mr. President (The Honourable Sir Abdur Rahim): The question i :

“That a sum not exceeding Re. 7,053,000 be granted (o the Governor Geners] in
Couneil to defray the charges which will come in course of payment during the
ending the 3lst day of March, 1836, in respect of ‘Legislative Assembly snd Legisla-
tive Assembly Department’.'

The motion was adopted,

DeEMaAND No. 81—FoRrriaN AND PoritTicaL DEPARTMENT,

Mr. President (The Honourable 8ir Abdur Rahim): The question is.
‘“Fhat a sum pot exceeding Ra. 8,11,000 be granted to the Governor General in

Coancil to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1836, in respect of ‘Foreign and Folitical Department’.”

The motion was adopted.

Demanp No. 82—Houe DEpARTMENT,

Mr. President (The Honourable Sir Abdur Rahim): The question in-

““Thst » reduced sum not exceeding Rs. 6,79,900 he granted to the Governor General
in Council to defray the charges which will come in courss of payment during the
yoar ending the 3ist day of March, 1936, in respect of ‘Home Department’.”

The motion was adopted.
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Drmanp No. 38—PurLic SERVICE COMMISSION,

Mr, President (The Honourable Sir Abdur Rahim): The question K.
“That & sum not excesding Re, 1,56,000 be granted to the Governor Gemeral in

Counci) te defra, thonhrguwhu.hwmwmomouruo( payment, during the year
-ending the 3lst dsy of March, 1036, in respect of ‘Public. Service Commission’."

The motion was adopted.

DEMAND No. 34—LEGISLATIVE DBPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): The question :

‘That a sum not excesdiag Ra. 3,10,000 be granted te the Governor Gemeral in
«Council o defray the charges which w .uoon.mmofp-ynmanm,mm ¥
.ending the 31st day of March, 1936, in respect of ‘Legislative Department’.” .

The motion was adopted.

DeMaNv No. 35—DEeragrmext of KpucaTioN, HEALTH AND LAXNDS.

Mr. President (The Honoursble Sir Abdur Rahim): The question is:
*That & sum not exceeding Rs. 6,05,000 be granted to the Governor General in

+Council to defray the charges which will come in course of payment duriag the year
auduz ho 31» day of March, 1936, in respect of ‘Department of Educstion, Health

and

.

The motion was adopted.

DeMAND No. 38—FiNaxcE DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): The question is .
“That a sum not exceeding Rs. 9,71,000 be granted to the Governor General in

Council to defray the charges which will come in course of payment dmng the year
'mdmg the 3l1st day of March, 1936, in respect of ‘Finance Department

The motion was adopted.

DEMAND No. 38— COMMERCE DFEPARTMRNT.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 383,000 be granted to the Governor General in
Council to defray thcehrg-whtrhwillmmmdpmduhglhmr
ondm;tbo&:tdayotﬂndo 1936, in reepect of ‘Commerce Department’.”

The motion was adopted.
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Dmuanp No. 89—Aamy Dmparrusnt,
Mr. Presideat (The Honourable Sir Abdur Rahini): The question ia:
[

“That a reduced sum not exceeding one rupee be ted to the Governor
M-h'w-bwm&dwﬁhh wmmmwdwmtauin.
the year ending the 31st day of March, 1935, in reepect of ‘Army Department’.™

The motion was adopted.

DeMaAND No. 40—DRPARTMENT OF INDUBTRIKS AND l.ABOUR.

Mr. President (The Honoursble Sir Abdur Rahim): 'The question is:

“That a sum not exceeding Rs, 4,084,000 be grauted to the Governor General in
Couucil to defray the which will come in course of payment during the year
;:dmg‘!.!w 3ist day of March, 1836, in respect of ‘Department of Industris end

The motion was adopted.

DEMAND No. 41—CENTRAL BOARD oF REVENUK,

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That » sum not exceeding Rs, 1,097,000 be granted to the Governor General in
Council to the charges which will come in ocourse of pa t daring the year
ending the 31lst day of March, 1836, in respect of ‘Central Board of Revenue’.”

The motion was adopted

DENMAND No. 42—PAYMENT 10 PROVINCIAL GOVERNMENTS ON ACCOUNT OF
ADMINISTRATION OF AGENCY SUBJRCTS.

Mr. President (The Honourable Bir Abdur Rahim): The question is:

*That a sem not cxceeding Ra, 156,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1836, in respect of ‘Payments to vaincia QGovern-
ments on accnunt of Administration of Agency Subjects’.’’

The motion war adopted.

Deuaxp No. 48—Avupir.

Mr. President (The Honourable 8ir Abdur Rahim): The question is.
“Thet s sum nob excesding Rs 96,901,000 be granted to the Governor General in

Counci) to defray the charges which will come in course of psymest during the
ending the Slat day of March, 136, in resoect of ‘Audit’.” & The yoar

The motion was adopted.
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DeMaNp No. 44—ADMINISBTRATION of JUSTICE,

Mr. President (The Honourable S8ir Abdur Rahim): :The question :
Gm;:;lrt ad:!um ng. exceeding hnc.l; ssmom be granted to the wdmngmthi in
to course of payment
Qo o dais, th i whieh il o 2 compm <t et {70 e e

The motion was adopted.

DEeEmaNDp No, 45—PoLick.
L
Mr, President (The Honourasble Sir Abdur Rabimn). The question is:
“That » sum not exceeding Hs, 2,19,000 be granted to the Governor Geperal in-
Council to defray the charges which will come in course of payment dnnngthyur
ending the 3ist day of March, 1936, in respect of ‘Police’.”

The motion wus adopted.

Desant No. 46—Ports AND PILOTAGE.

Mr, President (The Honvurable Sir Abdur Rahimn): The question is:

“That a sum not exceeding Rs, 11,02,000 be granted to the Governor General in
Council to defray the charges which will come in course of payvment during the yar
sading the 3lst day of March, 1936, in respect of ‘Ports and Pilotage’."

The motion was adopted.

Drmanp No, 47— LioHTHOUSKS AND LIGHTSHIPS.

Mr, President (The Honournble Sir Abdur Rahim): The question is:
“That a smn wot cxceeding Rs. 9,40,000 be granted to the Governor Gmanl l.n
Counc.l to defray the charges which will come iu course of payment durin,
wmding the 3lst day of March, 1836, in respect of ‘Lighthouses and Ligh p-' =

The motion was adopted,

DiEMANDp No. 48—SuvRvey or INpia,

Mr President (The Honourable Sir Abdur Rahim): The question is:
. "That » sum pat excecding Ra 21.11.000 be granted to the Goversor Geweral i»
Coaneil to defray the charges which will come in course of psyment during th- yuar
ending the 3lat day of March, 1936, in respect of ‘Burvey of India’."

The motion was .'u‘]np((-rl,
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Demaxd No. 40—METRoROLOGY.

Ir Preuent (The HYAGuHYI Sir -AbIWE Rasbny: e QoéWdon
. TR & sdih #6b excesding Ms. 18,81,000 tb granted b the Goverbor Gekaiel i
OBicil to d6tray the chirges hich Wil come In® g oy oropoiroror Gobetdl in
cuding the 31t day of Mesch, Tooh, T reapmey 2 i 2 phymeh. during the Y

The motion was adopted.

DEMAND No. 50—GEOLOGICAL SURVEY.

;r. President (The Honourable Sir Abdur Rahim): The question is:

"ﬂ‘hﬁ s Btn 69t exveeding.Re. 8,023,000 by grented W the Govertor Gegerdl T
Council #n Salvey the chitisa Which Will come in coutse of payient daring the Yok
eading the 3lst day of March, 1936, in respect of 'Goologi;.lyug::eysﬂ“ e ke

The motion was adopted.

Dexaxp No, 51—Boraxicar Suavay,

Mr. Presidemt (The Henourable Sir Abdur Rahim): The question is:
“That a sum notew& momhmumcommwﬁ
Council to defray the charges which will come in course of pngmonl during the year

ending the 3lst day of March, 1836, in respect of ‘Botanical Survey'.”

The motion was adopted.

DrMaxp No. 52—~Z0ooLOGICAL SURVEY,
Mr. President (The Honourable Sir Abdur Rahim): The question in:
-m.mwm&mumuwmmm in
Council to defray the charges which will come in course of payment during the yesr
ending the 3lst day of March, 1936, in respect of ‘Zoological Burvey’,™

The motion was adopted.

Bekarb No. 58—Anchfoiday.
fir. PRk (The Wohourible Bit AbAHr Rikim): The dideation ik:
e &L e

4
o

The motion was adopted.
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Demanp No. 54—Mines.

Mr, President (The Honoursble Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 1,20,000 be granted to the Governor General im
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1836, in respect of ‘Mines’.’

The motion was adopted.

DeMAND No. 55—OTHER SCIENTIFIC DEPARTMENTS,
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs, 2,565,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1836, in respect of ‘Other Scientific Departments’."

The motion was adopted.

Demaxp No. 56—EbucaTioN,
Mr. President (The Honourable 8ir Abdur Rabim): The question is:

“That a sum not exceeding Rs, 6,11,000, be granted to the Governor Gemeral in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1936, in respect of ‘Education’.’

The motion was adopted. ’

Demaxp No. 57—MEebicaL SERVICES.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Ra. 622,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
eading the 3let day of March, 1836, in respect of ‘Medical Bervices'."”

The motion was adopted.

DeMaNDp No. 58—PusLic HearTa.
Mr. President (The Honourable 8ir Abdur Rahim): The question js:

*That & sum not exceeding Ra. 6,91,000 be granted to the Governor General in
Council to defray the charges which will coms in coarse of paymeat during the yvar
ndhgthomanyotmm,hmd‘l’lbﬂe; Wisd

The motion was adopted.

.
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DEMAND No. 50—AGRICULTURE.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sun not exceeding Re. 11,31,000 be granted to the Governor General im
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1936, in respect of ‘Agriculture'.”

[\

The motion was adopted.

DeEMAND No. 60—IMPRRIAL  COUNCIL. OF AGRICULTURAL REBRARCH
DEPARTMENT, .

-

Mr. Presideat (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 8,45,000 Le granted to the Governor General n
Council to defray the charges which will come in courss of payment during the year
euding the 3lst day of March, 1936, in respect of ‘Imperial Council of Agricultaral

Research Department’.*’

The motion was adopted.

DeMAND No. 60A—SCHEME FOR THE INMPROVEMENT OF AQGRICULTURAL
MARKETING IN INDIA,

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 4,735,000 be granted to the Governor General.in
Council to defray the charges which will come in course of payment during the yesr
ending the 3lst day of Murch, 1836, in respect of ‘S8chema for the Improvement of
Agricultaral Marketing in India'.”

The motion was adopted.

Demanp No. 61—CiviL VETERINARY BERVICES.

Mr. President (The Honourable Bir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 6,900,000 be granted to tho Governor General in
Council to defray the charges which will come in course of payment during the ysar
ending the 31st day of March, 1836, in respect of ‘Civil Veterinary Services’.”

'The motion was adopted.

Deuanp No. 62—INDUSTRIES.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That » sam not exceeding Re. 7,44000 be granted to the Governor Geueral n
Cmdlloddruyuudnrguwhwhnﬂmhmmdpﬂpﬂtdﬂﬁu%yﬂ

ending the 3lst day of March, 1936, in respect of ‘Industries
The motion was adopted.
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Devaxp No, 88—Aviation.
ir Président (The honourable 8ir Abdur Rahh:n) The qoestion is:

“Thet a;sum not. excreding. Rs. 154 (‘X.h be gnntoé tha_ Governsr Gederal in
w to defray tha, cher h w e in yﬁunt dio the
ending the 3lst day of Haﬁ, S?DG in re:::t of ‘Aviation’. ’?. iring f‘ll

P
The motior: was adopted,

Demanp No. 64—COMMERCIAL INTELLIGENCE AND STATISTICS.

Mr. Presideat (The Honourable Sir Abvdur Rahir): The questlon is:

IM ' J‘up vot exceeding Rs, 5,18,000 be granted to the Govmor General in
ch’rn the clu.r es Which will ¢cofne in course of juyment during the yeer
3w day of rch 1936, in respect of ‘Comrhercial hlell:genee and

The motion was adopted.

DeManp No. 65—CENsUs.
Mr. President (The Hohéiirhble Bir Abdur Rahim): The question 18:

.um.mmutmmmlmu Gegll
Council to Aofray the ¢ arges Erhtch will come Fw cf p‘;‘hm%g vear

ﬁﬁulthenﬂdnyduanh 1636, in respect of ‘Census’."
"l'hr~ motion was adopted.

DEMAND No. B0—EMIGRATION—INTERN AL

Mr. President (The Honourable "'hr Abdur Rahim): The question is:
“That a sum vol exceeding 'Ra 16(!!) be granted to the Governor Genersl in

S g B N W T R e

The motioe was adopted.

DEMAYD No. 87-- BH1GRATION—TXTERN AL,
e, PravNA (-nu- ‘Honoursble 8ir Abdur Rihim): The gustion is

“That #&t‘ 'ﬂml.‘r‘“mh‘.&‘ﬂ:thwuq‘:dm
“‘Clouticil t cown {a asurss m dnrug year
ending th': 31st day of rﬂl 1988, in relpect of Eaigration— Extermal”

&
The motion was adapted.



THE GENERAL BUDGET—LIST OF DEMANDS. 2050
¢ A

Demaxp No. ﬂﬁ-—Jm\rr Sfocn (‘oum\ms

M:. Prosident (The Honouraple Sir Abdur Rahim): The question is-

l;'h:o a sum n&t exceeding hlz:h l?ﬂ(ﬂ) be grmt.ui to the Governor uunenl in
Couns dedray the charges w will come in course f td the
ending the 3ist day of Hmh 1936, in respect of ‘Jomtcﬂtnpe.{m o p:ﬂ?f.’f" e

The motiorn was adopted.

DaMa¥p No. 69—MigcRLIANEOUS DEPARTMENTS.

Mz. Pregident (The Honourable Sir Abdur Rghim): The guestion is:

a sum not exceeding Rs. 8,12,000 he granted to the Governor Uenersl in
unc{f ‘éo dettiy the charges whith will ééme in course of paymeat during the yur
{'mg o 31:.‘, dsy nf March, 1036, in respect of ‘Miscelianecus Departments’.”. -

The motion was adopted.

DrMAND No. 70—Ixpiax STORES DEPARTMENT

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 10,67,000 he granted to the Governor Genersl in
Council to defray the charges which will come in course of payment during the year
oﬂdnhg the 3Tat ‘day of March, 1836, in reapect of ‘Indian Stores Department’.”” -

The motion was adopted.

DeMAND No, 71—CURRENCY.

Mr. Pregident (The Honourable Sir Abdur Rahim): The queation s

Tll.i a sum not exceeding Rs 14,64,000 be granted to the (Jovernor General in
Council ¢ defray the charges which will coma in courss of payment during the year
ending the 3lst day of March, 1936, in respect of CIM'I'MJ'

The motion was adopted.

Drmanp No. 72—MixT.
Mr. President (The Honourable Sir Abdur Rahim): The quention is:
“'That a m««dﬂ&lﬁ,ﬂ.ﬂhmudbm&wwh
Council to d the charges which i yment d
ending the S!ﬁnd‘.,“ of March, 1936, in &a{.&?&?'?‘ P ring the

The motion was adopted.

i
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Demanp No. 73—CiviL WoRKS.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
*“That & sum not exceeding Rs. 2,10,25000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1936, in respect of ‘Civil Works’.”

The motion was adopted.

DemMaND No. 74—SUPERANNUATION ALLOWANCES AND PEBNSIONS.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

. *That a sum ot exceeding Rs. 1,13,66,000 be granted to the Governor General in
Council to defray the charges which will coms in course of payment during the year
ending the 31st day cf March, 1936, in respect of ‘Buperannuation Allowances and
Fensions',”

The motion was adopted.

DENAND No. T5—STATIONERY AKD PRINTING.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“Thut a sum not exceeding Rs. 33,33,000 bo gramted to the Governor Guneral in
Council to defray the charges which will come in course of payment during the year
endiug the 31st day of March, 1836, in respect of ‘Stationery and Printing’."

The motion was adopted.

DeManp No. 76—MISCELLANEOUS.
Mr. President (The Honourible Sir Abdur Rahim): The question 1s:

“That a ‘sum not exceeding Re. 6,61,000 be gramted to the Governor General in
Council to defray the ch which will come in course of payment during the year
endiug the 3lst day of March, 1036, in respect of ‘Miscellaneous’.”

The motion was adopted.

DeMaND No. TBA—T.XPENDITURE ON KRETRENCHED PERSONNEL CHARGED TO

Mr. Presideat (The Honourable Sir Abdur Rahim): The question is-

. “'That a eum not excecding Ra. 56000, he granted to the Governor General in
QOouncil to defray the charges which will coms in conrse of pavment during the year
anding the 31st day of March, 1836, in respect of ‘Expevditure on Retrenched
persotnel charged to revenue. '

The motion was adopted.
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DeMAND No. 76B—MISCELLANEOUS ADJUSTMENTS BETWEEN THE CENTRAL
AND PROVINCIAL GOVERNMENTS,

Mr. Pregident (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Ra. 2,03,57,000 be ted to the Governor General in
Council to defray the charges which will come in‘xru of payment during the ysar
ending the 3lst day of March, 1836, in respect of 'linﬂﬁ':neoua Asjuumnu
between the Central and Provincial Governments'.'

\

The motion was adopted.

Demanp No. 77—REruNDs,
. Mr. President (The Honoursble Sir Abdur Rahim): The question is:

““That & sum not exceeding Rs. 1,15,32,000 be granted to the Governor Genersl ia
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1836, in respect of ‘Refunds’.’

!

The motion was adopted.

Dexaxp No. 80—DeLx1.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Ra. 42,00,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the yoar
ending the 31st day of March, 1836, in respect of ‘Delhi’."’

The motion was adopted.

Dewaxp No. 81-—AJMER-MERWARA,
.. Mz Presideat (The Honourable Sir Abdur Ihhim): Thy question is:

*“That not exceeding Rs. 14,08.000 Le granted to the Governor Qenersl in
Council to.d:'f':v the charges which will come in course of payment daring the yesr

ending the 3lst day of March, 1936, in respoct of ‘Ajmer-Merwars'.”

The motion was adopted.

Demaxp No. 82—ANDAMANS AXD NICOBAR 1sLANDS,
Mr. Preaident (The Honoursble Sir Abdur Rahim): The question js:

mees not exceedi 'R-,a,w,mu'gmudw‘tbo(}w(}mﬂin
M’g.;'mvmmg’ﬂﬁﬁﬂmmmdpyw@um
ending the 3lst day of March, 1836, in respect of ‘Andamsas and Nicobar ,

The motion was adopted.
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Demaxp No. 83—RAIPyTANA.
Mr. President (The Honourable Sir Abdur Rabim): The question is:
“That a sum not exceeding Rs. 3,99,000 be granted to the Govem;n; General in
g e Sy 5 ST, Rl i B R T
The motion was adopted.

DrMaxp No 84—CeNTRAL INDIA.
Mr. Pregident (The Honourable Sir Abdur Rebim): The question is:

“Thet s sam not exceeding Rs. 3,27,000 be od to the (lov _Gengpal in
Counéil {o defray the charges whith will come iupm of phymeht%g the year
ending the 31st March, 1936, in respect of ‘Central India’."”

The motion was adopted.

Demaxp No. 85—HyprRanap.
Mr. President (The Honourable Sir Abdur Rabim): The question is:

c "T:lut ud:;m n&t c;ceeding h?c.l; 42&!!) be granted to the Governor General in
ouncil to defray the charges which will come in courss of psyment during the year
ending the 31at day of th, 1936, in respect of 'Hydenh‘«ll.‘."‘ ’

The motion was adopted.

Demaxp No. 85A—ADeEN,
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & d::m no: exceeding :h‘ 5,50'.0)0 be granted ';)‘ the Gover::‘ General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1936, in respect of ‘Aden'.”.

The motion was adopted.

Demaxn No. 86—FxpEXDURE IN ENGLAND—SECRETARY OF STATE FOR
InpIA.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘“That a sum not exceeding Rs 2263.000 be granted to the Governor General in
Council to defray the charges which will come in ¢otrse of payment during {he year
—n’diu the S}d»hyol Marek, 1636, ia respect of ‘Expenditure in EKagland—Secreigry
o} Blele for India’.™ :

The motion wae adopted.
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Deuaxp No. B‘{—E.wpmq:n% W Exarayp—Hioy CoumisrioNgr vor
NDIA,

Mr. President (The Honourable Sir Abdur Rabhim): The question is:

“That g mnuudwn-m,man bemhdhﬂuﬂovmﬂ
Council ta y the Lﬁ come n,rmll‘l-
ending the 3lst day o‘fmmh 1936 in mpclt.n :fu rﬁm itare in Englcnd—m

Cownrissioner for India’."’

The motion was adopted.

DeMaxp No. 88—Carrrar OrTigy ox Sgevriry PRyping.
Mr. Presiden} (The Hogourable §ir Abduy Rabim): The question is:

"'rhqawmmtexmdmgm.l be granted lo the Governar General In
Council to defray the charges which will come in conrse of payment during the yesr
;ndmﬁ the 3lst day of March, 1936, in respect of 'Capital Outlay on Bocm'lty

rinting"."

The motion was adopted.

Drumaxp No. 88—Foresr CAPITAL OuUTLAY.
Mr. President (The Honourasble Sir Abdur Rahim): The question is:

I'h-tq#ﬂ!notumdmglh l%hmhdloth Governor  General in
coms in course of payment during the yer
anding the 3let day ol ll.lﬂ:h 1936 in respect of 'Forest Capital Oulh?" E

The motion was adopted.

DzMaxp No. 00—IRRIGATION
Mr. President (The Honoyrable Sir Abdur Rahim): The questiog is:

*That & sum not exceeding .l,ﬂ”bomudlothaﬂmrnorﬂemnl[n
Councyl to deffay the cherges vl'lu-h will come in cpurse :I paymeat during the yesr
énding the 3lst ‘day of March, 1036, in respect of ‘Irrigalion”"

The motion was adopted.

Drexaxn No. 91—Ixpiax PosTs axp TeLromarms.
Mr President (The Honourable Sir Abdur Rahim): The questiog is:
“That & srm not exrerdinz Ra 55.06.000 be granted tn the Governor f‘-rm‘al in
Comil to Arfray the clurges which will mmmofummtdﬁng gu
ending the 3lst day of March 1936, in respecl of ‘Tndisn Posts and

The motinn was adnpted.
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Demanp No. 93—Currency Caprrar OuTraY.
Mr. President (The Honourable Sir Abdur Rahimn): The question is:
“That & sum not exceeding Rs. 1,000 be granted to the Governor General in
‘Council to defray the charges which will come in course of payment during the year
‘ending the 3lst day of March, 1936, in respect of ‘Currency Capital Outlay’.”
The motion was adopted.

Drmanp No. 94—CaPITAL OuTLAY ON ViZAGAPATAM HARBOUR.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 12,50,000 be granted to the Governor General im
_Oo:{ncil to defray the charges which will come in course of pavment during the year
on

5 mho 31st dsy of March, 1936, in respect of ‘Capital Outlay on Vizagapatam
E " D..l

The motion was adopted.

Demand No. 953—CAPITAL OuTrAY oN LIGATHOUSES AND LIGHTSHIPS.
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a snm not exceeding Rs. 1,000 be granted to the Governor General in
"Council to defray the charges which will come in couwrse of payment during the year

‘ending the 3lst day of March, 1936, in respect of ‘Capital Outlay on Lighthouses
and Lightshipe’."

The motion was adopted.

Demanp No. 95A.—CariTal OUTLAY CONNECTED WITH THE INSTITUTION
or THE PROVINCES OF ORISSA AND SIND.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
N ;'Thut » sum not exceeding Rs. 20,00,000. be gianted to the Governor Geoeral in
Council to defray the chargea which will come in course of puyment during the yesr
ending the 3lst dav of March, 1936, in respect of '‘Capital Outlay conn with the
Institution of the Provinces of Orissa and Sind’.”

The motion was adopted.

Demaxp No. 96—CoMmmrTep VALUE oF PExsions,
' Mr. Preaident (The Honourable Sir Abdur Rahim): Ths question is:
“That a sum pot exceeding Ra. 20,68,000 be granted to the Governar Geameral in
Council to defray the charges which will come in course of muyment during d:."yur
ending the 31st day of March, 1836, in respect of ‘Commuted Value of Pensions’.

The motion was adopted.
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Deuanp No. 96A—EXPENDITURE ON RETRENCHED PERSONNEL CHARGED TO
CariTaL,

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum pot exceeding Rs. 1,000 be granted to the Governor Genersl in
QNI’i..g('.lonncil t'l: dﬁ{.rnydthe ch;r%mh will coma in course Ef paymd ent durinmgl:
t day o , in reapect of ‘'Ex itures on
Fersonnel charged l«:;y Capital".” 15, pes

The motion was adopted.

Demanp No. 97—DzrEr CaprTaL OUTLAY.

Mr. Preaident (The Honourable 8ir Abdur Rahim): The question is:

“That & sum not exceeding Rs. 52,45000 be granted to the Gavernor QGeneral in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1936, in reapect of ‘Delhi Capital Outlay'.”
!

The motion ‘was adopted.

Demanp No. 98—INTEREST-FREE ADVANCES.
Mr. President (The Honourable Sir Abdur Rahim): The question is:
_."That a sum mot exceeding- Rs. 70,18.000. be grauted to the Clovernor Ceneral in

Council to defray the charges which will come in coursa of pavment during tha year
ending the 3lat day of March, 1036, in respect of ‘Interest-free Advances'.’

The motion was adopted.

DeMaNp No. 99—1.0ANS AND ADVANCES BEARING INTRRRST.

Mr. President (The Honoursble 8ir Abdur Rahim): The question is:

*That a rsam .not exceeding Ra 11,00.72,000, be granted to the (lovernar Cleneral In
Council 1o defray the charges which will come in course of pavment daring the year
ending the 31st day of March, 1936, in respect of ‘Loans and Advancea bearing
Tnterest’.”

The motion was adopted.

Mr. President (The Honoursble Sir Abdur Rahfin): As regardy the busi-
ness for tomorrow and the day ufter, the Chair wishes to consult the House
as regards questions. If the House so desires, the Chair is prepared to
dispense with questions tomorrow and the day after and also to sit till
6 r.u., on both these days, so that ns many Honourable Members, as
possible, who desire to speak may have a chance of doing so. If that suits
the wishes of the House, the Chair wishes to follow that course,
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Tigg (Finance Member ay I ask, Sir,
if 1t. is on tﬁe uwr;er%t: t;mg ihat we do finish ?fﬁe R’Q'Iiate&{on the thotich

that the Finance Bill be taken into’ wnslderatlon on Thursday night at
six o'clock? Is that your suggestion, Bir? L

Mr, President (Tbe Honourable Sir Abdur Rakim): Thai is certainly
the C'huir's idea, What the Chair has agreed to or rather the House haa
agreed 18 is to give this exira four hours to Honournble Members. The
Chair believes, if the Leaders of Parties l]l'lp()ﬂ( a certain amount of selt
denial on themselves and their Groups, in tf?af case the Chair would
hope that the consideration of the Finance Bill might he finished day
after tomorrow. At any rate, the Chair should like to have a chance of
consulting Leaders of Parties tomorrow morning at 10-30 A.M. in order
to decide what is the best cqurge to agdopt. :

Sir Qowasii (Bombay Cit on-Vubammadsn Trhap). Has
anything been decided about Friday ai:d {’Irﬁlda\ dr?;mtev Pb&}" H

Mr. President (The Honourable Bir Abdaoe Rahim): The Chair undeg-
stands from the Teader of the House that the (Govarnment are ngreesbils
tn the desire, apparently of Non-Official Membera, that Triday should, as
an exceptionnl ense, he n non-working dav and so slso Mondav. That
will give six uninterrupted non-working davs 1o TTonournble Members,
and, if we eould finish the consideration of the Finanee Bill on Thursday,
then the House will be aLle to fake up the Finance Bill clange by clause
after the reopening.

The Honourable Sir Nripendra Sirear (T.eador of the Houze): We have
no phieetion to the House not sittine on Friday or Mondav. hut we wonld
proceed on the footing that the matter will be finished nn Thursday atter-
noon nt six o'clock. Tf that is not finished on Thurwdnv afternoon. then
we dn not eommit ourselves not to sit on Mondav.

Mr. Bhulabhai J. Desal (Lender of the Opposition): That is rather too
late to suggest. Whether Friday should be allowed or not iz a thing in
which T am entirely in the hands of the House.

tien BT L R RETE. e (6 both the dncs being 1t off Tt 1

much better if we discuss it and oome to some arrsngernent in the Pre-
sident’s room tomorrow morning at 10-30 a.x.

Dr. Zlauddin Ahmad (United Provinces Southern Divisionr: Muham-
madan Rural): What is the objection to our continuing tbe dcbate on the
st ?

The Hoponrable Sir Nripendra Sircar: There is no objection. except
proloagation: of this matter.

The Honourable Sir James Grigg: And with regard to the Finance Bill
snme of the {axes expire on the Rlst March and the Bill hax to be disposed
of before that date.
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Seth Govind Das (Central I'ovinces Hindi Divisions: Non-Muhuam-
madan) : But it sometimes used to be discussed after the 31st March uatso.
As an old Member of the Central legislature, my mcmory reminds we
that once the Finance Bill wus discussed probubly in the first week of
April.

The Honourable Sir James Grigg: But that is not a very desirable pre-
cedent.

Mr. President (The Honourable Sir Abdur Ruhin: At any rate if the
Leaders of the different Groups will be good enough to see mu tomorrow
in my r1wom at 10-30, we may be able to arrive at some decisjon.

Dr. Ziauddin Ahmad: But, at the same time. we should be told what
are the ruasons why th> debate cannot be coutinued on the 21rt Murch.

The Honourable Sir Nripendra 8ircar: 1f the Honourable Member pro-
ceeds in that way. there is no good reason why the House should not sit
on Friday,

The Assembly then adjourned till Eleven of the Clack on Wednesday,
the 13th March. 1935.
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